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Counsel for Respondent No. 3
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.YADAIAH &

THERS OF PALLY ND YADADR
BHUVANAGIRI DISTRICT,

It is to submit that Sri. Ravula Lingaswamy, R/o.Yadadri Bhuvanagiri District & others has
filed an OA No. 97 of 2021 before the Hon'ble NGT, Chennai on pallution due te M/s. Hazelo
Labs (P) Ltd., Anthammagudem (V), Yadadri District.

Earlier, the Board has filed a report dated latest on 22.11.2023 before the Hon'ble NGT,
Chennai submitting the action taken by the Board on Respondent industry. The Hon'ble NGT
during the hearing held on 30.11.2023 has taken on record the report filed by the Board.

In response to the directions issued by the Board imposing levy of Environmental
Compensation, the industries have made part payment of Environmental Compensation.
The details of the EC imposed and payment made by the industries are submitted below:-

S. | Name and address of the industry | Environmental
No Compensation

Payment details.

|

|

(EC) levied (Rs) |

1. | M/s. Hazelo Lab Private Limited, 77,70,000/- | Paid an amount of
| (Formerly M/s. Venlar Labs (P) Ltd), - Rs.19,45,000/- on
| Dhotigudem (V), Pochampally (M), - 23.12.2023.

: Yadadri Bhuvangiri District.

| | i.e., 25% of EC levied.

2. | M/js. Ravoos Laboratories Limited 50,40,000/- | Paid an amount of
| (Formerly M/s. Silicon Drugs & | Rs.12,50,000/-
| Intermediates (P) Ltd.), Sy. No. 210, ! vide DD dated:
| Dothigudem (V), Pochampally (M), ; 18.12.2023.
Yadadri Bhuvanagiri District. i
i.e, about 25% of EC
levied.

3. |M/s. VI Sai Chem., Sy.No.240/B, 22,40,000/- Paid an amount of
Dothigudem (V), Pochampally (M), Rs.5,60,000/- vide DD
Yadadri Bhuvanagiri District. Dt:16.12.2023.

i.e, 25% of EC levied

4. | M/s. SVR Laboratories (P) Ltd., Sy.No. 44,80,000/- Paid an amount of

238 (part), 239/A, 239/E, Dothigudem Rs.11,20,000/- vide DD

' (V), Pochampally (M), Yadadri : dated:19.12.2023.

' Bhuvanagiri.District, J.

g | i.e, 25% of EC levied.
5. | M/s. Chemic Life Sciences (P) Ltd., Sy 44,80,000/- | Paid an amount

| No. 238 & 238, Dhotigudem (V), ' Rs.4,48,000/- vide DD

' Pochampally (M), Yadadri Bhuvanagiri | dated: 01.01.2024.

i
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S. | Name and address of the industry | Environmental Payment details.
No Compensation
(EC) levied (Rs) o
District.
; i.e, 10% of EC levied.
6. | M/s. Archimedis Lzboratories (F) Ltd., 51,80,000/- Paid an amount
Sy.No. 238, Dothigudem V), Rs.12,95,000/- vide DD
Pochampally (M), Yadadri Bhuvanagiri dated: 16.12.2023.
District. 5

7. | M/s. Optimus Drugs (P) Ltd. Sy.No. 77,70,000/- Not paid*
238, 239, 240 & 248, Dhothigudem
(V), Pochampally (M), Yadadr
Bhuvanagiri District.

i.e, 25% of EC levied.

8. | M/s. Brundavan Laboratories (P) Ltd., |  45,00,000/- Paid an amount of
Yellagii (V), Choutuppal (M), Yadadri Rs.11,25,000/- vide DD
Bhavangiri District. dated:27.12.2023

i.e, 25% of actual EC
levied

*..M/s. Optimus Drugs Private Limited has filed a W.P. No. 28658 of 2023 before Hon'ble
High Court of Telangana challenging orders of the Board issued directing the petitioner
industry to deposit an amount of Rs. 77,70,000/- towards Environmental Compensation.
The matter is pending before the Hon'ble High Court.

Subsequently, the Board reviewed the above industries in the Task Force Committee
mesting held on 03.01.2024. Based on the recommendations of the Task Force Committee,
the respondent Board vide orders Dt.03.01.2024 again issued fresh directions to industries
(except M/s.Optimus Drugs (P) Ltc) directing to pay the remaining Environmental
Compensation (EC) amount within 06 (six) months time, (Annexure — LY

It is to submit that the Respondent Board will regularly menitor the industries for
environmental compliance and for payment of balance Environmental Compensation levied
against them.

Place: Nalgonda
Date: 17-01-2024
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= TELANGANA STATE POLLUTION CONTROL BOARD Phone: 040-2388750C
' ESS- | b ARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, | Fax: 040-23815631
R SANATHNAGAR, HYDERABAD - 500 018. | Website:tspcb.cgg.gov.in
' )
BY PO ACK.DUE  Awrexure - L
ORD UED UNDER W MENDMENT ACT,
Order No.NLG-44/TSPCB/TE/H - Vx| Date:03.01.2024

Sub: TSPCB - M/s. Hazelo Lab Private Limited, (Formerly M/s. Venlar
a2 Labs (P) Ltd), Dhotigudem (V), Pochampally (M), Yadadri
C—F"{}\'.-rf": MO Bhuvangiri District - Water (Prevention and Control of Pollution) Act,
DE: ; 0! 1974 (as amended by Act 53 of 1988) - DIRECTIONS - ISSUED - Reg.
vetd TULe
i

: E} ‘-3 J;‘-ﬂ
: Ref: CFORHWA Order dated: 01.09.2022, valid upto 31.03.2027.

Directions Orders issued on 02.02.2022.

CPCB  Letter No.F.No.B-29016/04/06/IPC-1/438, Dt.19.09.2022,

received on 13.10.2022 /28.10.2022.

4. Hon'ble NGT, (S2), Chennal Orders dated 31.10.2022 in 0.A.No.97 of
2021.

5. Directicns Orders issued on 06.12.2022.

6. The Hon'ble NGT, Chennai has issued directions vice Order dated:

17.01,2023.

EPTRI, Hyderabad Study report dt.24.04.2023.

The Board issued show cause notice to the industry on levy of

Environmental Compensation (EC) on 22.05.2023,

9. Directions issued on 24.06,2023 for Levying of Environmental
Compensation.

10.The Rolling Task Force team inspected tne industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officizls inspected the industry on
28.07.2023.

11.The Board received a complaint on  twitter by  Sri
Panduchoppari@panduchoppari cn 31.07.2023.

12.The industry filed a WP Ngo.20623 of 2023 before Hon'ble High Court
regarding Environmental Compensation Levied by the TSPCB.

13.Hon'ble NGT, (SZ), Chenna! Orders dated 24.08.2023 in O.A.No.97 of
2021.

14. Directions issued on 13.09.2023.

15.The Hen‘ble High Court vide order dt.01.11.2023 in W.P.No30282 of
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2023.
16.Show Cause Notice No. NLG-85/TSPCB/UH-II/2023, Date:
D5.12.2023.

17.R0O Nalgonda report dated 28.12,2023,
18. Dothigudem Industrial Association representation dated 03.01.2024.

19.Hearing held on 03.01,2024
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1. WHEREAS, you are operzting Bulk Drugs manufacturing unit located at Sy.No.238,
Dhotigudem (V), Pochampally (M), Yadadri Bhuvnagiri District.

2. WHEREAS, vide reference 1" cited, the Board issued CFO&HWA to your indusltry on
01.09.2022 for expansién under phass-I with a validity period up to 31.03.2027.

3. WHEREAS, vide reference 2™ cited, the Board issued certain directions to the
industry on 03.02.2022 based on the complaints received by the Board.

4. WHEREAS, vide reference 3" rited, CPC3 Issued following directions to the Board in
connection with O.A No0.97 of 2021 filed by Sri Ravula Linga Swamy, S/o. Yadaiah
and Others, Anthammagudem Village, Pochampzlly Mandal, Yadadri Bhuvanagiri

District before Hon'ble NGT(S2), Chennai:
i. Telangana State Pollution Control Board (T SPCB) shall direct M/s. Hazelo Labs Pvt Ltd

and other seven pharmaceutical industries in the area to submit time bound action
plan for decontamination of soil, cortrol of odour nuisance & VOC emission and

achievement of ZLD.
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i. TSPCB shall periodically review implementation of the action plan of all the units &
regularly monitor VOCs in ambient air to ensure the effective implementation.

iii. TSPCB shall get the study done in a time bound manner to determine the extent of
damage of soil; if any, and to provide the suitable remediation measures for effective

crop growth.

WHEREAS, vide reference 4" cited, the Hon'ble NGT vide Order dated 31.10.2022

issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:-

iii.

The CPCB has requested the Telangana State Pellution Control Board
(TSPCB) Lo direct all the Pharmaceutical industries in the area to submit
the time bound action plan for removal of centaminated sediments/soil
and contral of VOC emission in ambient air as well as adequate pollution
control measures to achieve ZLD. The Telangana State Pollution Control
Board (TSPCB) was also directed to periodically review their action plan
and monitor the VOC in the area to ensure the effective implementation.

. The Telangana State Pollution Control Board (TSPCB) to visit the industrial

area referred above and implement the directions given by the CPCB in
this regard and also assess the compensation for the zlleged deliberate
violations found in the report.

The Telangana State Pollution Control Board (TSPCB) also has to ensure
that these industries maintain the Ambient Air Quality (AAQ) and have
adequate control measures to achleve the ZLD. When these
Pharmaceutical industries are capable of achieving the ZLD, why no action
has been taken by the Telangana State Pcllution Control Board (TSPCB)
for such violations till today has also to be reported.

6. WHEREAS, vide reference 5" cited, the Board issued further following additional
directions to the industry on 06.12.2022 based on the observation made in the

CPCB report.

I

iiil.

V.

The industry shall comply with the directions issued vide order dt:
31.10.2022.

. The Industry shall submit time bound action plan within 3 days for

decontamination of soil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 15.09.2022,

The industry shall comply with the following as per the CPCB directions
dt:19.09,2022

« The unit shall augment MEE and RO, so as to achieve ZLD system.

« The unit shall segregate High TDS and Low TDS effluent and to install
online flow-metars a: inlet and outlet.

« The efficiency of the condensers connected tc the reactors shall be
improvad to reduce the VOCs emissions and total cumulative losses of
solvent should not be more than 5% of the solvent on annual basis

form storage inventory.

« The unit shall carry Leak Detection and Repair (LDAR) program to
assess the solvent losses and shall take appropriate measures to
control to arrest the solvent losses and reduce the VOCs in the
premises. '

« To ensure that hazardous wastes shall be disposed within S0 days
. from the date of generation and shall maintain proper records

. The industry shall provide IF cameras within one month to focus the entire

premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consultation with RO, Nalgonda.

The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.



7.

10.

11.

12.

WHEREAS, vide reference 6" cited, the Hon’ble NGT, Chennai vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

i. We would direct the Telangana State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as
per standard norms.

ii. The CPCB observed that the ETP: provided by the unit for treating LTDS and
HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revampead for effective performance.

ili. At the time of the CPCB committee visit, the unit's production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS guantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - I.

iv. We direct the Telangana State Pollution Ceontrol Board to furnish the recordings
at-least from December 2022 till date as to the MEE condensate, HTDS and
LTDS which are connected online. Let the report also contain the water
balance, material balance data and energy audit ccnducted to ascertain
whether the effluents are treated in the manner suggested.

v. The Industry was directed to submit a time bound action plan within three
days for decontamination of soil, cantrol of cdour nuisance and VOC emission
and achievement of ZLD as per the CPCR directions dated 19.09.2022.

vi. The additional repart that may be filed by the Telangana SPCB should also
contaln (I) the water and soil analysis repcrt from the respective labs, (ii) the
compliance repcrt filed by the 6th respcndent to the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (Iv) levy of any compensation for having pclluted the water
and sail.

vii. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever thers is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or it can be enhanced for the
subsequent violations which would bring the industries under control from
polluting.

WHEREAS, vide reference 7™ citec, EPTRI, Hyderabad has submitted study report
dr.24.04.2023 on water & soll monltoring in Dothigudem industrial cluster. As per the
study report, certain bore wells are cantaminated with the chemicals and the same
were matched with the products and derivatives of all the 8 industries located in the

drea.

WHEREAS, vide reference 8" cited, the Board issued show cause notice to the
industry on levy of Environmental Compensation (EC) for wvlolations and non-

compliances,

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the Industry and the RO-Nalgonda have attended
the meeting. Based on the recommencations of the Committee, the Board Issued
directions dt.21.06.2023 for levying Environmental Compensation (EC) of Rs.
77,70,000/- along with other directions vide reference 9" cited,

WHEREAS, the Industry have filed a Writ Petition No.20623 of 2023 before Hon’ble
High Court of Telangana praying the Hon'ble High Court to declare the orders issued
by the Respondent Board directing the petitioner industry to deposit an amount
towards Environmental Compensation without giving any notice as arbitrary and
irregular, contrary to law, without power znd jurisdiction and set aside the same

WHEREAS, vide reference 10™ cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28,07.2023 and the following non-
compliances were cbserved:
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1. Coal dust spillages observed on the rcad as they are transporting crushed
coal from crusher to beiler trrough belt conveyer.

2. Odour was observed at MEE, ATFD, biclogical ETP and R&D lab.

3. As per the consolidated statement submitted by the industry and generated
about 66.3 KLD of LTDS effluents against consented capacity 29.5 KLD during
the period from December 2022 to May 2023.

4. The industry representative has informed that the association has lifted the
contaminated waste water to PETL. However soil details has not submitted.

5, The industry has not provided charcoal bed and sub cooler condensers to the
scrubbers connected to production blocks A (extension), D1 & D2, F and H
Blocks & ATFD and Stripper, which causes smell nuisance in the surrounding
area.

6. The industry has not provided online TDS meter to the HTDS effluents.

7. The industry has not maintaining the records pertaining to guantity of first
cut rain water collected and treated. -

8. During Inspection, lezkages/ spillages of effluents were observed near MEE
system.

9. The industry provided 1P camera for boiler stack, at starm water drain, at
main gate. However, the same is not connected to the Board server.

10,During inspection the scrubber is not in operation which was connected to
HTDS collection tank and not provided online pH meters.

11.The industry has provided PIION spray system but, the same was not in
operation during inspection.

12.The industry has not submitted latest LDAR study report.

13.The industry has provided 1 Ng cf VOC analyser and connectad the same to
the Board's server. The VOC analyser Is placed at warehouse block. As per
the online data, the values are found to be zero (period verified is from
01.06.2023 to 01.08.2023).

14.During inspection on 01.08.2023, the reading in VOC analyser was observed
2.80 FPM (photograph enclosed). However, the online data showing zero
value

WHEREAS, vide reference 11" cited, the Board received a complaint on twitter by
Sri  Panduchoppari@panduchoppari on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri_ Panduchoppari regarding coloured water stagnation in the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagirl District.

14, WHEREAS, vide reference 12 cited, the industry has filed writ petition no. 20623 of

15

16.

2023 before the Hon'ble High Court regarding environmental compensation levied by
the TSPCB vide order dt.08.08.2023 In WP No.20623 of 2023,disposed the case
ordering as follows: ;

“Therefore, we are not inclined to entertain this writ petition. However, the
petitioner is granted the liberty to take recourse to the remedy of statutory
appeal available to him. Needless to state that in case the petitioner files an
appeal within a period of two weeks, the National Green Tribunal shall entertain
the appeal preferred by the petitioner. Writ petition Is accordingly disposed of”.

WHEREAS, the above Industry was reviewed in the Task Force Committee meeting
held on 07.08.2023. After detailed discussion, the Committee recommended to
inspect the Industry by the Task Force Commitiee Members and submit the status
report to the Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

i. The industry has provided Biological ETP. However, the industry has not
developed the bio-culture in the zeration tank of the biclogical ETP. Clarifier
is not in operation. This indicates that biological ETP is not operated
effectively.
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1B.

vi.

Vi,

wiii.

.

The industry provided new RO s@em with higher capacity and same was
rnot in operation (which was not commissioned by the supplier, since they
agre not meeting the standards of the RO inlet). Hence, the industry is not
treating LTDS effluents in Biolocgical ETP followed by RO,

Spillages were observed at MEE area and odour was observed. VOC reading
at MEE area - 0.762 ppm.

The industry has not provided sub cooler condensers to the scrubbers
attached 4 Nos. of production blocks and activated charcoal bed to to the
scrubbers attached 3 Nos. of production blocks to control process emissicns.
Thereby causing adour pollution in the surrounding areas.

The industry has not provided bypass provision for raln water collection tank.

They are storing spent acid tanks openly.

The odour was observed near producticn block and MEE area in the premises
and VOC readings are 0.196 ppm, 0.214 ppm, 0.355 ppm, 0.411 ppm, 0.407
ppm, 0.419 ppm, 0.334 pom & 0.207 ppm.

The industry is a large scale unit and they are not having dedicated
laboratory to measure the parameters of the ETP effluents and not having
any environment cell to monitor the operation of the water and air pollution
contral systems. Most the labours working in the plant are not having PPE’s.

The committee directed the industry to submit the clarification on the
following:

As per the consolidated statement submitted by the industry and generated
about 66.3 KLD of LTDS effluents against consented capacity 29.5 KLD
during the period from December 2022 to May 2023,

The industry has not complied with the observations made by the RO as
mentioned in TF agenda dated:07.08.2023,

WHEREAS, vide reference 13" cited, the Hon’ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and encuiry is to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, vide reference 14" cited, you were given an opportunity of hezring
before the Task Force Committee during the meeting held on 28.08.2023. The
complainants & industry representatives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, the follewing directions
were issued to your industry vide order dt.13.09.2023:

1%

The industry shall comply with all conditions stipulated in the CFORHWA order
issued by the Board scrupulously.

The industry shall comply with all the conditions stipulated in the cirections
Order dated: 30.05.2023.

The industry shall pay the Environmental Compensation (EC) of Rs.77,70,000/-
as per the Hon'ble NGT Orders vide order dated:21.06.2023, you are hereby
directed to deposit an amount of Rs.77,70,000/- (Rupees Seventy Seven Lakhs
Seventy Thousand Only) towards Environmental Compensation. The amount
shall be deposited by way of D.D drewn in favour of "Member Secretary, T.5
Pollution Control Board” payable at Hyderabad.

The industry shall continuously cperate ZLD system so as to treat all the
effluent and shall reuse all the treated effluent for plant needs and shall

maintain the records.

The industry shall maintain adequate bio-culture / MLSS in the aeration tank to
operate biological ETP effectively thereby reduce load on the RO.

The industry shall provide/maintain operate digital flow meters with IP cameras
to ZLD system & provide/ maintain [P camera at main gate entrance. The
industry shall provide / maintain PTZ camera to ccver ZLD & bc_:iler area. All the

cameras shall be connected to the TSPCB Server.



7. The industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24 kL/acre).
The collected contaminated rain water shzll be pumped and stored in above
ground level tank of adequate capacity and the same shall be treated within the
premises or send to CETP for further treatment and disposal. *

8. The industry shall provide digita! flow meter for the first run off water and shall
treat in their ZLD / dispose to CETP for further treatment.

9. The industry shall submit a fresh Bank Guarantee of Rs.24.0 Lakhs

WHEREAS, the Task Force Committee Members inspected the Industry on
04.11.2023 aleng with RO-Nalgonda and the following non-compliances were

observed:

I. The industry has not paid Environmental Compensation of Rs.77,70,000/ vide
order dated 21.06.2023 & 13.09.2043.

ii. As per the CFO, the Industry is permitted to use coal as fuel to the bollers.
However, during inspection, it was observed that the industry is using Husk as
fuel for boilers.

iii. The ZLD system (i.e., MEE, ATFD, Biological ETP and RC plant) is in operation.
But, the biological ETP Is not functioning properly as there is no adequate bio
culture in the ETP. It was just 20 (SVI) supposed to be more than 100. The
operator was saying that the bio-culture is growing, the operator does not know
about the aerobic process (in agrobic process the bio culture will exponentially
within few hours). He was saying that the bio-culture was growing from last 45
days. That shows that ETP Is not functioning properly.

iv. Odour was observed near ZLD arez and the VOC readings were in the range of
0.032 to 0.78 PPM.

v. The industry has provided scrubbers and not provided sub cooler condensers !
charcoal bed connected to the production block-A (extension) D1 & D2, H-
Block, PB-F Block, Stripper & Vacuum Tub, ATFD & Hight TDS collection tank
(Single Stage Scrubber only).

vi. The odour was observed near praduction block and MEE area in the premises.

vii. The industry is ocne of major industry the Dothigudem area. However, the
industry is not having EHS dept persons to monitor the environmental
compliances, The plant head Sri Srikanth garu, and 5ri Upender garu, Hr
Mznager/Liaison Officer were locking after the systems.

viii.  The industry has not closec hazardous waste storage area and not handling the
HW properly during loading operations and spillages were observed.

ix. The industry has provided odour suppressant mist spray / sprinkle “PIION"
liquid at effluent treatment & MEE arsa to control VQOCs. But, odour was
observed at MEE area.

x. The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs to forfeit the
same. The Dothigudem Industrial Association vide letter dt.04.10.2023 also
requested the Board for exemption to submit the BG and its forfeiture, citing
lack of product demand, heavy competition in Global market and financial
Crises,

xi. The Board Officials conducted stack & Ambient Air Quality Monitoring on
10.11.2023. As per the analysis reports, the value of Suspended Particulate
Matter (SPM) (861 mg/Nm’agaisnt 115 mg/Nm’) is exceeding the Board
standard. :

xii. As per analysis reports the value of TDS is 30,580 mg/l in LTDS collection tank.
It indicates the industry is not segregating the HTDS & LTDS separately and the
value of TDS (17,185 mg/l & 13,394 mg/l) and COD (21,545 mg/l & 3,984
mg/I) in aeration tanks I & 1I are very high.

xiii.  As per analysis reports the value of TDS (51,416 mg/l) and COD (18,185 ma/l )
in MEE cooling tower are very high and the value of COD (1,423 mg/l) in
production block coeling tower is high.,

xiv. As per analysis reports the value of TDS (10,133 mg/l), COD (2,154 mg/l ) and
BOD (304 mg/l ) in rain water outlet drain of the industry are very high.



21.

22,

WHEREAS, you were given an opp@n]w of hearing before the Task Force
Committee during the meeting held on 29.11.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. During the
review following non-compliances were observed:

1.

8.

The ZLD system (l.e., MEE, ATFD, Biclogical ETP and RO plant) is in
operation. But, the biological ETP is not functioning properly as there is no
adequate bio culture in the ETP, It was just 20 (SVI) supposed to be more
than 100, The cperator was saying that the bio-culture is growing, the
operator does not know about the aerobic process (in acrobic process the bio
culture will exponentially within few hours). He was saying that the bio-
culture was growing from last 45 days. That shows that ETP Is not functioning

praperly.

The industry Is one of major industry the Dothigudem area. However, the
industry is not having EHS dept persons to monitor the environmental
compliances. The plant head Sri Srikanth garu, and Sri Upender garu, Hr
Manager/Liaison Officer were |ooking after the systems.

The industry has no: closed hazardous waste storage arca and not handling
the HW properly during loading cperations and spillages were observed.

As per analysis reports the value of TDS is 30,580 mg/l in LTDS cellection
tank. It Indicates the industry Is not segregaling the HTDS & LTDS separately
and the value of TDS (17,185 mag/l & 13,394 mg/l) and COD (21,545 ma/l &

- 3,984 mg/!) in aeration tanks I & IT are very high.

As per analysis reports the value of TDS (51,416 mg/l) and COD (18,185
mg/l ) in MEE cooling tower are very high and the value of COD (1,423 mg/l)

in production block coeling tower is high.

As per analysis reports the value of TDS (10,133 mg/l), COD (2,154 mg/| )
and BOD (304 mg/l ) in rain water outlet drian of the industry are very high.

The industry has not paid Envircnmental Compensation of Rs.77,70,000/ vide
order dated 21.06.2023 & 13.09.2023.

The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs.

WHEREAS, vide reference 18" cited, based on the recommendations of committee,
the Board issued SHOWCAUSE NOTICE to your incustry as to why action should
not be initiated against your industry under section 33(A) of Water (Prevention and
Contrel of Pollution) Act, 1974 [as amended by Act 53 of 1988) for the following:

1

3.

Violating the Consent conditions & directions of the Board as mentioned
above.

Non-payment of Environmental Compensation of Rs.77,70,000/- for past
violations.

Non-submission of Bank guarantee of Rs.24 lakhs towards non-compliance of
Board conditions / directions.

WHEREAS, vide reference 17" cited, the RO, Nalgonda submitted the report and
following observations were made:

b

<,

Part payment towards 25% of actual Environmental compensation levied I.e.,
an amount of Rs, 19,453,000/~

Not submitted the Bank Guarantee of Rs. 24 lakhs to forfeit the same as per
the Board direction dt: 13.09.2023.

The Board Officials collected the samples from MEE cooling tower and
production block D, C, F cocling tower. As per the anlaysis reports the values
of TDS & COD (TDS - 11,260 mg/L ) & (COD - 10,202 mg/L & 1,012 mg/L)

are high.

The Board Officials collected the' samples from production block A cooling
tower. As per the anlaysis reports the velues of TDS & COD (TDS - 4,086

mag/L ) & (COD - 259 mg/L) are high.



4.

24,

1.

\o

5. The Board Officials collected samples from the Borewell at Northwest
direction within the industry premises. As per the analysis reports, the value
of TDS is exceeding (6562 mg/l) against the prescribed standard (2000
mg/l). it is also having high EC and COD values
i.e., EC - 7,510 mg/l and COD - 291 mg/I

6. The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the SPM value (538 mg/Nm3) in stack is exceeding as per
the CFO standard (i.e., 115 mg/Nm3).

7 The Board received a complaint dated: 15.12.2023 from Sri Ravula Linga
Swamy (petitioner in CA No.97 of 2021) through mail alleging ilegal
discharges from industries located in the Dothigudem area, The detalls of the
complaint Is as given below:

i. The complainart challenged the report ct.22.11.2023 submitted by the
Board before the Hon'ble NGT with observations stating that “During
inspection, no discharges were observed from the private respondent
industries”.

ii. The complainant enclosed some pictures taken on 11.12.2023 of the
area showing water stagnaticn, wetness etc.,.

8. Accordingly, the Board Officials Inspected the area an 19.12.2023 and
observed no discharges from the industries. Photographs submitted below.
The water stagnation / wetness shown in the pictures attached to the
complaint might be due to the rains In the area due to Michaung cyclone
during the period 1% week-end of December.

WHEREAS, vide reference 1B"™ cited, Dothigudem Industrial Association has
submitted representation stating that the BG amount will be submitted to the Board
along with the next payment of Environmental Compensation.

WHEREAS, vide reference 19™ gted, you were given an opportunity for hearing
before the Task Force Committze of the Board during the meeting held on
03.01.2024, The Complairants & industry representatives (virtually), RO-Nalgonda
have attended the meeting.

The Committee noted the following non-compliances:

1. Part payment towards 25% cf actual Environmental compensation levied
i.e., an amount of Rs. 15,45,000/-

2 Not submitted the Bank Guarantee of Rs. 24 lakhs to forfeit the same as
per the Board direction dt: 13.09.2023.

3. The Board Officials collected the samples from MEE cooling tower and
production bleck D, C, F cocling tower. As per the anlaysis reports the
values of TDS & COD (TDS - 11,260 mg/L ) & (COD - 10,202 mg/L &
1,012 ma/L) are high.

4. The Board Officials collected the samples from production block A cooling
tower. As per the anlaysis reports the values of TDS & COD (TDS - 4,086
mag/L ) & (COD - 259 mg/L) are high.

5. The Board Officials collected samples frcm the .Borewell at Northwest
direction within the industry premises. As per the analysis reports, the
value of TDS is exceeding (6563 mg/l) against the prescribed standard
(2000 mgfl). it is also having high EC and COD values
i,e., EC - 7,510 mg/l and COD - 251 mg/I

6. The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the SPM value (558 mg/Nm3) in stack is exceeding as
per the CFO standard (i.e., 115 mg/Nm3).

7. Dothigudem Industrial Association has submitted representation stating
that the BG amount will be submitted to the Board along with the next
payment of Environmental Compensation.

I1. During the meeting, the complainants informed that, smell nuisance and water
pollution from the industries located in Dothigudem area.



23.

26,

27,

IlII, The industry informed that, they hav@aid part of the EC amount as first
instaliment and remaining EC amount will be paid in three installments. They
will submit the bank guarantee along with next installment payment of EC.
The industry requested the Board not to forfeit the bank guarantee as they
have complied with the directions/conditions of the Board.

After detailed discussions, the committee recommended to consider the request of the
industry to exemgt forfeiture of bank guarantee as most of the conditions are complied.
However, in case of further violation by the industry the Board may be forfeit the bank
guarantee. The committee also recommended to issue direction orders with following

special conditions:

» The industry shall pay the remszining Environmental Compensation amount
within 06 months periad.
* The industry shall submit the BG of Rs.24.0 Lakhs within 2 months.

WHEREAS, afier careful conslderation of the material facts of the case, the Board
hereby issue directions to comply within one month period:

1. The industry shall comply with the directions Issued by the Board including
the conditions stipulated in the CFO & HWA order,

2. The Industry shall operate ZLD system including biclogical ETP effectively.

3. The Industry shall pay the Environmental Compensation amount within
06 months pericd.

4, The industry shall submit the BG of R5.24.C Lakhs within 2 months.

These orders zre issued under Section 33(A) of Water (Prevention and Ccntrol of
Pollution) Act, 1974 (as amended by Act 53 of 1988).

The ahove mentioned directives shall be implemented by the industry, failing which
legal action will be initiated against your Industry under Sectlon 33(A) of Water
(Prevention and Contrel of Pollution) Act, 1974 (as amended by Act 53 of 1988),
directing closure of the industry in the interest of Public Health and Environment
without any further notice.

sd/-
MEMBER SECRETARY

To,

M/s. Hazelo Lab Private Limited,
(Formerly M/s. Venlar Labs (P) Ltd),
Dhotigudem (V), Pochampally (M),
Yadadri Bhuvangiri District.

Copy to:
1. The IJCEE, TSPCB, Z0, RC Puram for information and necessary action.
Uj./'the EE, TSPCB, RO, Nalgonda for information and necessary action
Concerned File.

//T.C.F.B.0//

-

ior Environmental Engineer
(Task Force - UH-IV)
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._.H;F | TELANGANA STATE POLLUTION CONTROL BOARD Phone: 040-23887500 |
———— | PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040-23815631 |
= | SANATHNAGAR, HYDERABAD - 500 018. Website:tspcb.cgg.gov.in
o)
Letter No.RCP-106/TSPCB/TF/HO/2024- \\\ % Date:03.01.2024

Sub: TSPCB - M/s. Selmar Lab Pvt, Ltd, Unit-II, (Formerly M/s KRR

Drugs & Chemicals Pvt. Ltd.), Sy.No.180/1 to 15, IDA Khazipally,

,_fj,-*D“E‘-—g‘é'——_";) Jinnaram Mandal, Sangareddy District - Non-compliance of the
—cpATl : Consent conditions and directions issued by the Board - Forfeiture of

\ 70k Bank Guarantee of Rs.12.0 Lakhs- Reg.
05 JAN = '
: 0 Ref : 1. Task Force Committee meeting held on 28.08.2023.

2. Letter No.RCP-106/TSPCB/TF/HO/2023- . Date:13.09.2023.
3. Task Force Committee meeting held on 03,01.2024.
4

. T.0. Lr.No.RCP-106/TSPCB/TF/HO/2024- Dated.03.01.2024.

* & Xk % x

The Compliance status of the Board Directions and CFO&HWA conditions issued to
M/s. Selmar Lab Pvt, Ltd, Unit-II, (Formerly M/s KRR Drugs & Chemicals Pvt.
Ltd.), Sy.No.180/1 to 15, IDA Khazipally, Jinnaram Mandal, Sangareddy
District was reviewed in the Task Force Committee meeting held on 28.08.2023. After
detailed discussions, the Committee recommended to impose the Bank Guarantee of
Rs.12.0 lakhs and forfeit the same.

Vide reference 2™ cited, thz EE, RO, RC Puram was directed to obtain a fresh
B.G. of R5.12.0 Lakhs and address a lstter to the Bank authorities to forfeit Bank
Guarantee amount of Rs.12.0 Lakhs for non-compliance of the directions and obtain the
forfeited amount by way aof D.D drawn in favour af "Member Secretary, T.S Pollution
Control Board” and submit to Board office.

Vide reference 3™ cited, the industry was again reviewed in the Task Force
Committee meeting held on 03.01.2024. After detailed discussions, the Committee
recommended to forfelt the Bank Guarantee of Re.12.0 lakhs.

In view of the above, the EE, RO, RC Puram is hereby directed once again to
obtain a fresh B.G. of Rs.12.0 Lakhs and address a letter to the Bank authorities to
forfelt Bank Guarantee amount of R5.12.0 Lakhs within one month for non-compliance
of the directions and obtain the forfeited amount by way of D.D drawn in favour of
"Member Secretary, T.S Pollution Control Board” and submit to Board office.

Sd/-
MEMBER SECRETARY
To
The Environmental Engineer,
T.S.Pollution Control Board,
Regional Office,
RC Puram.

//T.C.F.B.O/

( :
?ngnvmnmental Engineer

1 o (Task Force - UH-IV)
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o TELANGANA STATE POLLUTION CONTROL BOARD Phone: 040-23887500 |
% PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: D40-23815631 |
N SANATHNAGAR, HYDERABAD - 500 018. Jleheitesapeh cog naviinj]
3
BY REGD. POST ﬂ;iﬂ :.Iﬂﬂlﬂ. DUE
ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order Hn.NE-JM-ITSPCB[TF{H 0/2024- \LETD Date:03.01.2024
Sub: TSPCB - M/s, Hazelo Lab Private Limited, (Formerly M/s. Venlar
(L2 Labs (P) Ltd), Dhotigudem (V), Pochampally (M), Yadadri
ifQ»L?_ Bhuvangiri District - Air (Prevention and Control of Pollution) Act 1981

\ESHA W (as amended by Act 47 of 1987) - DIRECTIONS - ISSUED - Reg.

_ ,.,ﬂgjhﬂmll‘
ATE Ref:

1. CFORHWA Order dated: 01.09.2022, valid upto 31.03.2027.

2. Directions Orders issued on 03.02,2022,

3. CPCB Letter No.F.No.B-29016/04/06/IPC-1/438, Dt.19.09.2022,
received on 13.,10.2022 f28,10.2022,

4. Hon'ble NGT, (52), Chennai Orders dated 31.10.2022 in O.A.N0.97 of

2021.

Directlons Crders Issued on 06,12.2022.

The Hon‘ble NGT, Chennal has issued directions vide Order dated:

17.01.2023.

EPTRI, Hyderabad Study report dt.24.04.2023.

The Board issued show cause notice to the industry on levy of

Environmental Compensation (EC) on 22.05.2023.

9. Directions Issued on 21.06,2023 for Levying of Environmental
Compensation.

10.The Rolling Task Force tzam inspected the industry on 17.06.2023 &
01.07.2023. The RC-Mzlgonda Officials Inspected the industry on
28.07.2023.

11.The :Board received a complaint on twitter by  Sri
Panduchoppari@panduchoppari on 31.07.2023.

12.The industry filed 2 WP Ne.20623 of 2023 before Hon'ble High Court
regarding Environmental Compensation Levied by the TSPCE.

13.Hon'ble NGT, (S2), Chennai Orders dated 24.08.2023 In C.A.No.97 of

2021,
14, Directions issued on 13.09.2023.
15.The Hon'ble High Ceurt vide order dt.01.11.2023 in W.P.No30282 of

o u

® N

2023.
16.5how Cause Notice MNo. NLG-85/TSPCB/UH=-IT/2023, Date:
05.12.2023.

17.RD Nalgonda report cdated 28.12.2023.
1B.Dothigudem Industrial Association representation dated 03.01.2024.

19.Hearing held on 03.01.2024

® % %

1. WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy.No.Z238,
Dhotigudem (V), Pochampally (M), Yadadri Bhuvnagiri District.

2. WHEREAS, vide reference 1* cited, the Board issued CFO&HWA to your industry on
01.09.2022 for expansién under phase-1 with a validity period up to 31.03.2027.

3. WHEREAS, vide reference 2™ cited, the Board Issued certain directions to the
industry on 03.02.2022 based on the complaints received by the Board.

4. WHEREAS, vide reference 3™ cited, CPCB issued following directions to the Board in
connection with O.A No.97 of 2021 filed by Sri Ravula Linga Swamy, 5/o. Yadaiah
and Others, Anthammagudem Village, Fochampally Mandal, Yadadri Bhuvanagiri

District before Hon'ble NGT(SZ), Chennai:
i. Telangana State Pcllution Control Board (TSPCB) shall direct M/s. Hazelo Labs

Pvt Ltd and other seven pharmaceutical industries in the area to submit time
bound action plan for decontamination of soil, control of odour nuisance & VOC

emisslan and achlevement of ZLD,



ii. TSPCB shall periodically review implementation of the action plan of all the
units & regularly moniter VOCs in ambient air to ensure the effective
implementation.

iii. TSPCB shall get the study done in a time bound manner to determine the
extent of damage of soil; if any, anc to provide the suitable remediation
measures for effective crop growth.

5. WHEREAS, vide reference 4" cited, the Hon'ble NGT vide Order dated 31.10.2022
issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:-

i. The CPCB has requested the Telangana State Pollution Control Board (TSPCB)
to direct all the Pharmaceutical industries In the area to submit the time
bound action plan for removal of contaminated sediments/soil and control of
VOC emission in ambient alr as well as adequate pollution control measures to
achleve ZLD. The Telangana State Pollution Control Board (TSPCB) was also
directed to périodically review their action plan and monitor the VOC in the
area to ensure the effective implementation.

ii. The Telangana State Pollution Control Board (TSPCB) to visit the industrial
area referred above and implement the directions given by the CPCE in this
regard and also assess the compensation for the alleged deliberate violations
found in the report,

iii. The Telangana Stats Pollution Centrol Board (TSPCB) also has to ensure that
these Industries maintain the Ambient Air Quality (AAQ) and have adequate
control measures to achieve the ZLD. When these Pharmaceutical industries
are capable of achieving the ZLD, why no action has been taken by the
Telangana State Pollution Control Board (TSPCB) for such violations till today
has also to be reported.

6. WHEREAS, vide reference 5" cited, the Board issued further following additional
directions to the industry on 06.12.2022 based on the observation made in the

CPCB repaort.

I. The industry shall comply with the directions Issued vide order dt:
31.10.2022.

ii. The Industry shall submit time bound action plan within 3 days for
decontamination of soil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022,

iii. The industry shall comply with the following as per the CPCB directions
dt:19.09.2022

« The unit shall augment MEE and RO, so as to achieve ZLD system.

e The unit shall segregate High TDS and Low TDS effluent and to install
online flow-meters at inlet and outlet.

« The efficlency of the condensers connected to the reactors shall be
improved to reduce the VOCs emissions and total cumulative losses of
solvent should not be more than 5% of the solvent on annual basis form
storage inventory.

« The unit shall carry Leak Detection and Repair (LDAR) program to assess
the solvent losses and shall take appropriate measures to control to
arrest the solvent losses and reduce the VOCs in the premises.

« To ensure that hazardous wastes shall be disposed within 90 days from
the date of generation and shall maintain proper records

iv. The industry shall provide IP cameras within one month to focus the entire
premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consultation with RO, Nalgonda.

v. The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.



7.

10.

11.

12,

WHEREAS, vide reference 6" cited, thg on’ble NGT, Chennai vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

i. We would direct the Telangana State Pollution Control Board to join hands with
the accredited testinc |abs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as

per standard norms.

iil. The CPCB observed that the ETP provided by the unit for treating LTDS and
HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.

i, At the time of the CPCB committee visit, the unit's production levels are 50%
only and the generated effluents guantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - 1.

iv. We direct the Telangana State Pollution Control Board to furnish the recordings
at-least from December 2022 till date as to the MEE condensate, HTDS and
LTDS which are connected online. Let the report also contain the weter
balance, materlal balance data znd energy =audit conducted to ascertain
whether the effluents are treated in the manner suggested.

v. The industry was directed to submit a2 time becund action plan within three
days for decontamination of soil, control of odoLr nuisance and VOC emission
and achizvement of ZLD as per the CPCB directions dated 19.09.2022.

vi, The additional report that may be filed by the Telangana SPCB should also
contain (i) the water and seil analysis report from the respective labs, (li) the
compliance report filed by the 6th respondent to the TSPCB, (iii) any further
action taken by the TSPCB for non-cocmpliance or non-satisfaction of the
compliance and (iv) lavy of any compensation for having polluted the water

2nd soil.

vii. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with Invoking
the Bank Guarzntee for the first violation ar it can be enhanced for the
subseguent violations which wculd bring the industries under control from

polluting.

WHEREAS, vide reference 7% cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 an water & soil monitering in Dothigudem industrial cluster. As per the
study report, certain bore wells are contaminated with the chemicals and the same
were matched with the products and derivatives of all the B industries located in the

area,.

WHEREAS, vide reference 8" cited, the Board issued show cause notice to the
industry on levy of Envircnmental Compensation (EC) for violations and non-

compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Nalgonda have attenced
the meeting. BEased on the recommendations of the Committee, the Board issued
directions dt.21.06.2023 for levying Envircnmental Compensaticn (EC) of Rs.
77,70,000/- along with other directions vide reference 8" cited.

WHEREAS, the industry have filed a Writ Petition No.20623 of 2023 before Hon'ble
High Court of Telangana praying the Hon'ble High Court to declare the orders issued
by the Respondent Board directing the petitioner incustry to deposit an amount
towards Environmental Compensation without giving any notice as arbitrary and
irreqular, contrary to law, without power and jurisdiction and set aside the same.

WHEREAS, vide reference 10" cited, the Rolling Task Force Team Inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the

RO-Nzlgonda Officials inspected the industry on 28.07.2023 and the following non-
compliances were observed:



1. Coal dust spillages observed on the road as they are transporting crushed
coal from crusher to beiler through belt conveyer.

9. Odour was observed at MEE, ATFD, biological ETP and R&D lab.

3. As per the consolidated statement submitted by the industry and generated
about 56.3 KLD of LTDS effluents against consented capacity 29.5 KLD during
the pericd from December 2022 to May 2023. )

4. The industry representative has informed that the association has lifted the
contaminated waste water to PETL. However scil details has not submitted.

5. The industry has not provided charcoal bed and sub cooler condensers to the
scrubbers connected to production blocks A (extension), D1 & D2, F and H
Blocks & ATFD and Stripper, which causes smell nuisance in the surrounding
area.

6. The industry has not provided online TDS meter to the HTDS effluents.

7. The industry has not maintaining the records pertaining to quantity of first
cut rain water collected and treated.

8. During Inspection, leakages/ spillages of effluents were qbserued near MEE
system.

9. The industry proviced 1P camera for poiler stack, at storm water drain, at
main gate. However, the same is not connected to the Board server.

10.During inspection the scrubber is not in operation which was connected to
HTDS collection tank and not pravided online pH meters.

11.The industry has provided PIION spray system but, the same was not in
operation during inspection. :

12.The industry has not submitted latest LDAR study report.

13.The industry has provided 1 No of VOC analyser and connected the same to
the Board’s server. The VOC analyser is placed at warehouse block. As per
the online data, the values are found to be zero (period verified is from
01.06.2023 to 01.08.2023).

14.During inspection on 01.08.2023, the reading in VOC analyser was aobserved
2.80 PPM (photograph enclosed). However, the online data showing zero
value

13. WHEREAS, vide reference 11" cited, the Board received a complaint on twitter by

14,

Sri  Panduchoppari@panduchoppari on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panducheppari regarding coloured water stagnation in the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.

WHEREAS, vide reference 12% cited, the industry has filed writ petition no. 20623 of
2023 before the Hon'ble High Court regarding environmental compensation levied by
the TSPCB vide order dt.08.08.2023 in WP No.20623 of 2023, disposed the case
ordering as follows:

“Therefore, we are not inclined to entertain this writ petition. However, the
petitioner is granted the liberty to take recourse to the remedy of statutory
appeal available to him. Needless to state that in case the petitioner files an
appeal within a period of two weeks, the National Green Tribunal shall entertain
the appeal preferred by the petiticner. Writ petition is accordingly dispcsed of”.

15. WHEREAS, the above industry was reviewed in the Task Force Committee meeting

held on 07.08.2023. After detailed discussion, the Committee recommended to
inspect the Industry by the Task Force Committee Members and submit the status
report to the Board.

16, WHEREAS, the Task Force Committee Members inspected the industry on

10.08.2023 & 11.08.2023 and the following non-compliances were cbserved:

i, The industry has provided Biological ETP. However, the industry has not
developed the blo-culture in the aeration tank of the biological ETP.
Clarifier is not In operation. This indicates that biological ETP Is not

' operated effectively.



li. The industry provided new RO s@m with higher capacity and same was

not in operation (which was not commissioned by the supplier, since they
are not meeting the standards of the RO inlet). Hence, the industry is not
treating LTDS effluents in Biolcgical ETP followed by RO.

iii. Spillages were observed at MEE area and odour was observed. VOC

reading at MEE area - 0.762 ppm.

iv. The industry has not prcvided sub cooler condensers to the scrubbers

attached 4 Nos. of production blocks and activated charcoal bed to to the
scrubbers attached 3 MNos. of production blocks to control process
emissions. Thereby causing edaur pollution in the surrounding areas.

v. The industry has neot provided bypass provision for rain water collection

tank.

vi. They are storing spent acid tanks openly.

vii. The odour was observed near production block and MEE area in the

premises and VOC readings are 0.196 ppm, C.214 ppm; 0.355 ppm, 0.411
opm, 0.407 ppm, 0.419 ppm, 0.334 ppm & 0.207 ppm.

vii. The Industry is a large scale unit and they are not having dedicated

laboratory to measure the parameters of the ETP effluents and not having
any environment cell to monitor the cperation of the water and air
pollution control systems. Most the labours working in the plant are not
having PPE's.

ix. The committee directed the industry to submit the clarification on the

following:

x. As per the consolldated statement submitted by the industry and

generated about 66.3 KLD of LTDS cffluents against consented capacity
29.5 KLD during the period from December 2022 to May 2023.

xi. The industry has not complied with the observations made by the RO as

mentioned in TF agenda dated:07.08.2023. |

17. WHEREAS, vide reference 13" cited, the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enquiry is to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

1B.

WHEREAS, vide reference 14™ cited, you were given an opportunity of hearing
befare the Task Force Committee during tha meeting held on 28.08.2023. The
complalnants & Industry representatives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, the following directions
were issued to your industry vide order dt.13,09,2023;

iii.

The industry shall comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously.

The industry shall comply with all the conditions stipulated in the directions
Order dated: 30.05.2023.

The industry shall pay the Environmental Compensation (EC) of Rs.77,70,000/-
as per the Hon'ble NGT Orders vide order dated:21.06.2023, you are hereby
directed to deposit an amount of Rs.77,70,000/- (Rupees Seventy Seven
Lakhs Seventy Thousand Only) towards Environmental Compensation. The
amount shall be deposited by way of C.D drawn in favour of “"Member
Secretary, T.S Pollution Control Board” payable at Hyderabad.

iv. The industry shall continuously operate ZLD system so as to treat all the

effluent and shall reuse all the treated effluent for plant needs and shall
maintain the records.

The industry shall maintain adequate bio-culture / MLSS in the aeration tank to
operate biclogical ETP effectively thereby reduce load on the RO.
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vl. The industry shall provide/maintain operate digital flow meters with IP cameras
to ZLD system & provide/ maintain IP camera at main gate entrance. The
industry shall provide / maintain PTZ camera to cover ZLD & boiler area. All the
cameras shall be connected to the TSPCB Server.

vii.The industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24 kL/acre).
The collected contaminated rain water shall be pumped and stored in above
ground level tank of adequate capacity and the same shall be treated within the
premises or send to CETP for further treatment and disposal. '

vill. The industry shall provide digitzl flow meter for the first run off water and shall
treat in their ZLD / dispose to CETP for further treatment.

ix. The industry shall submit a fresh Bank Guarantee of Rs.24.0 Lakhs

WHEREAS, the Task Force Committee Members inspected the industry on
04.11.2023 =long with RO-Nalgonda and the following non-compliances were
observed:

i, The industry has not paid Environmental Compensation of Rs.77,70,000/ vide
order dated 21.06,2023 & 13.08.2023.

ii. As per the CFO, the Industry is permitted to use coal as fuel to the bollers.
However, during inspection, it was observed that the industry is using Husk as
fuel for boilers.

iii. The ZLD system (i.e., MEE, ATFD, Biological ETP and RO plant) is in operation.
But, the biclogical ETP Is not functioning properly as there is no adequate bio
culture in the ETP. It was just 20 (SVI) supposed to be more than 100. The
operator was saying that the bio-culture is growing, the operator does not know
about the aerabic process (in aerobic process the bio culture will exponentially
within few hours). He was saying that the bio-culture was growing from last 45
days. That shows that ETP is not functioning properly.

iv. Odour was observed near ZLD area and the VOC readings were In the range of
0.033 ta 0.78 PPM.

v. The industry has provided scrubbers and not provided sub cooler condensers /
charcoal bed connected tc the production block-A (extension) D1 & D2, H-
Block, PB-F Block, Stripper & Vacuum Tub, ATFD & Hight TDS collection tank
(Single Stage Scrubber only).

vi. The odour was observed near production block and MEE area in the premises.

vii. The industry is one of major industry the Dathigudem area. However, the
industry is not having EHS dept persons to monitor the environmental
compliances. The plant head Sri Srikanth garu, and Srl Upender garu, Hr
Manager/Liaison Officer were looking after the systems.

viii. The industry has not closed hazardous waste storage area and not handling the
HW properly during loading ooerations and spillages were observed.

ix. The industry has provided odour suppressant mist spray / sprinkle “PIION"
liguid at effluent treatment & MEE area to control WVOCs. But, odour was
observed at MEE area.

x. The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs to forfeit the
same. The Dothigudem Industrial Association vide letter dt.04.10.2023 also
requested the Board for exemption to submit the BG and its forfeiture, citing
lack of product demand, heavy competition in Global market and financial
crises.

xi. The Board Officials conducted stack & Ambient Air Quality Monitoring on
10.11.2023. As per the analysis reports, the value of Suspended Particulate
Matter (SPM) (861 mg/Nm’agaisnt 115 ma/Nm’) is exceeding the Board
standard.

xii.  As per analysis reports the value of TDS is 30,580 mg/l in LTDS collection tank.
It indicates the industry is not segregating the HTDS & LTDS separately and the
value of TDS (17,185 mg/l & 13,394 mg/l) and COD (21,545 mg/l & 3,984
mag/!) In aeration tanks I & II are very high.
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H.
As per analysis reports the value of Tnggsl,ﬂrls mag,/l) and COD (18,185 mg/| )

in MEE cocling tower are very high and the value of COD (1,423 mg/l) in
production block cooling tower is high.

As per analysis reports the value of TDS (10,133 ma/I), COD (2,154 mg/l ) and

BOD (304 mg/l ) in rain water outlet drain of the industry are very high.

20. WHEREAS, you were given an opportunity of hearing before the Task Force
Committee during the mesting held on 29.11.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. During the
review following non-compliances were cbserved.

iil.

vi.

vil.

i

The ZLD system (i.e., MEE, ATFD, Biclogical ETP and RO plant) is in operation.
But, the biological ETP is not functioning properly as there is no adequate bio
culture in the ETP. It was just 20 (SVI) supposed to be more than 100, The
operator was saying that the bio-culture is growing, the operator does not
know about the aeroblc process (in azerobic process the bio culture will
exponentially within few hours). He was saying that the bio-culture was
growing from last 45 days. That shows that ETP is not functioning properly.

The industry is one of mejor industry the Dothigudem area. However, the
industry is not having EHS dept persons to monitor the environmental
compliances. The plant heac Sri Srikanth garu, and Sri Upender garu, Hr
Manager/Liaison Officer were looking after the systems.

The industry has not closed nazardous waste storage area and not handling
the HW properly during lcading operations and spillages were observed.

As per analysis reports the value of TDS is 30,580 mg/| in LTDS collection
tank. It indicates the industry is not segregating the HTDS & LTDS separately
and the value of TDS (17,185 mg/| & 13,394 mg/l) and COD (21,545 mg/l &
3,984 mag/l) in aeration tanks I & II are very high.

As per analysis reports the value of TDS (51,416 mg/l) and COD (18,185 mg/|
) in MEE coaling tower are very high and the value of COD (1,423 ma/l) In
production block cooling tower is high.

As per analysis reports the value of TDS (10,133 mg/1), COD (2,154 mg/l )
and BOD (304 mg/l ) in rain water outlet drian of the industry are very high.

The industry has not paid Environmental Compensation of Rs.77,70,000/ vide
order dated 21.06.2023 & 13.09.2023.

The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs.

21. WHEREAS, vide reference 16™ cited, based on the recommendations of committee,
the Board issued SHOWCAUSE NOTICE to your industry as to why action should
not be initiated against your industry under section 33(A) of Water (Prevention and
Control of Pollution) Act, 1974 (as amended by Act 53 of 1988) for the following:

I. Violating the Consent conditions & directions of the Board as
mentioned above.

ii. Non-payment of Environmental Compensation of Rs.77,70,000/- for
past violations.

iii. Non-submission of Bank guzsrantee of Rs.24 |akhs towards non-
compliance of Beard conditions / directions.

22, WHEREAS, vide reference 177 cited, the RO, Nalgonda submitted the report and
following observations were made:

1. Part payment towards 25% of actual Environmental compensation levied i.e.,

an amount of Rs. 19,45,000/-

2. Net submitted the Bank Guarantee of Rs. 24 lakhs to forfeit the same as per

the Board direction dt: 13.05.2023.



23.

24,

3. The Board Officials collected thg samples from MEE cooling tower and
production block D, C, F cooling tower. As per the anlaysis reports the values
of TDS & COD (TDS - 11,260 mg/L ) & (CQOD - 10,202 mg/L & 1,012 mag/L)
are high.

4. The Board Officials collected the samples from production block A cooling
tower. As per the anlaysis reports the values of TDS & COD (TDS - 4,086
ma/L ) & (COD - 259 mg/L) are high.

5. The Board Officials collected samples from the Borewell at Northwest
direction within the Industry premises. As per the analysis reports, the
value of TDS is exceeding (6563 mg/l) against the prescribed standard (2000
mg/l). It is also having high EC and COD values
i.e., EC - 7,510 mg/l and CCD - 291 mgy/|

6. The Board Officials conducted the Stack & AAQ Menitoring. As per the
analysis reports, the SPM value (558 mg/Nm3) in stack is exceeding as per
the CFO standard (i.e., 115 mg/Nm3).

7. The Board recelved a complaint dated: 15,12.2023 from Sri Ravula Linga
Swamy (petitioner in OA No.97 of 2021) through mail alleging illegal
discharges from industries located in the Dothigudem area, The details of the
complzint is as given below:

i, The complainant challenged the report dt.22.11.2023 submitted by the
Board before the Hon'ble NGT with observations stating that "During
inspection, no discharges were observed from the private respondent
industries”.

ii. The complainant enclosed some pictures taken on 11.12.2023 of the
area showing water stagnation, wetness etc.,.

8. Accordingly, the Board Officials inspected the area on 19.12.2023 and
observed no discharges from the industries. Photographs submitted below.
The water stagnation / wetness shown in the pictures attached to the
complaint might be due to the rains in the area due to Michaung cyclone
during the period 1¥ week-end of December.

WHEREAS, vide reference 18" cited, Deothigudem Industrial Association has
submitted representation stating that the BG armount will be submitted to the Board
along with the next payment of Environmental Compensation.

WHEREAS, vide reference 19" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board during the meeting held on
02.01.2024. The Complainants & industry representatives (Virtually), RO-Nalgonda
have attended the meeting.

L. The Committee noted the following non-compliances:

1. Part payment towards 25% of actual Environmental compensation levied
i.e., an amount of Rs. 19,45,000/-

2. Not submitted the Bank Guarantee of Rs. 24 lakhs to forfeit the same as
per the Beard direction dt: 13.09.2023.

3. The Board Officlals collected the samples from MEE cooling tower and
production bleck D, C, F cooling tower. As per the anlaysis reports the
values of TDS & COD (TDS - 11,260 mg/L ) & (CCD - 10,202 mag/L &
1,012 mg/L) are high.

4. The Board Officials collected the samples from prcduction block A cooling
tower. As per the anlaysis reports the vzlues of TDS & COD (TDS - 4,086
mag/L ) & (COD - 259 mg/L) are high.

5. The Board Officials collected samples from the Borewell at Northwest
direction within the industry premises. As per the analysis reports, the
value of TDS is exceeding (5563 mag/l) against the prescribec standard
(2000 mg/l). it is also having high EC and COD values
i.e., EC- 7,510 mg/l and COD - 291 mg/I

6. The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the SPM value (558 mg/Nm3) in stack is exceeding as
per the CFO standard (i.e., 115 mg/Nm3).
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27.

7. Dothigudem Industrial Ass-:ciat@has submitted representation stating
that the BG amount will be submittec to the Board along with the next
payment of Environmental Compensation.

1I. During the meeting, the complainants informed that, smell nuisance and water
pollution from the industries located in Dothigudem area.

II1. The industry informed that, they have paid part of the EC amount as first
installment and remaining EC amount will be paid in three installments. They
will submit the bank guarantee along witn next installment payment of EC.
The industry requested the Board not to forfeit the bank guarantee as they
have complied with the directions/conditicns of the Board.

After detailed discussions, the committee recommended to consider the request of the
industry to exempt forfeiture of bank guarantee as most of the conditions are complied.
However, in case of further violation by the industry the Board may be forfeit the bank
guarantee. The committee also recommended teo issue direction orders with following

special conditions:

e The industry shall pay the remaining Envircnmental Compensation amount

within 06 months perlod.
« The industry shall submit the BG of Rs.24.0 Lakhs within 2 months.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue directions to comply within one month period:

1. The industry shall comply with the direct'ons issued by the Board Including
the conditions stipulated in the CFO & HWA order.

2. The industry shall operate all air pollution control equipments effectively to
control air pollution and odcur nuisance to the surroundings.

These orders are Issued under Section 31(A) of the Air (Prevention and Control of
Pollution) Act 1981 (as amended by Act 47 of 1987).

The above mentioned directives shall be implemented by the industry, failing which
legal action will be initiated against your ndustry under Section 31(A) of the Air
(Prevention and Control of Pollution) Act 1981 (as amended by Act 47 of 1987)
directing closure of the industry in the interest of Public Health and Environment

without any further notice.

Sd/-
MEMBER SECRETARY

To,

M/s. Hazelo Lab Private Limited,

(Formerly M/s. Venlar Labs (P) Ltd),

Dhotigudem (V), Pochampally (M),

Yadadri Bhuvangiri District.

Copy to:
1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action,
2. The EE, TSPCB, RO, Nalgonda for information and necessary action

Concerned File.

//T.C.F.B.O//

LAy

Seriior Environmental Engineer
- (Task Force - UH-IV)
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===z | TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500
' : 040 - 23815631 |
% [ pARVAUVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, | Fex: F' .
| SANATHNAGAR, HYDERABAD - 500 018. Website:tspcb.cgg.gov.in |
BY REGD. P TH ACK. DUE
ORDERS ISSUED UNDER WATER (P&CP) AMENDMENT ACT, 1988
Order No.NLG-14/TSPCB/TF/H0/2024- {\} | Date:0 .2024
Sub: TSPCB - M/s. Ravoos Laboratories Limited (Formerly M/s.Silicon
Drugs & Intermediates (P) Ltd., M/s.Anvija Pharmaceuticals (P)
PR B (B Ltd.,), Sy.No.210, Dothigudem (V), Pochampally (M), Yadadri
DES i ; Bhuvanagiri District - Water (Prevention and Control of Pollution) Act, 1974
var 02k (as amended by Act 53 of 1988) - Extension of Temporary Revocation of
: ﬁ‘j JNI"* Closure Order for a period of Three Months - Orders Issued - Reg.
Ref: 1. CFO&HWA order dt.28.05.2022 valid up to 31.03.2026.

2. Closure Order No. NLG-14/TSPCB/TF/HC/2016-2150, dt.02.03.2022.

3. Temporary Revocation of Closure Orcer MNo.NLG-14/TSPCB/TF/HO/2016,
Dt: 30.03.2022.

4, CPCB Letter NE}.F.NO.B“IQUlﬁfﬂﬂfﬂﬁfIPC-If435, Dt.19.09.2022, received
on 13.10.2022 /28,10.2022.

5. Hon'ble NGT, (SZ), Chennzi Orders dated 31.10.2022 in O.A.N0.97 of
2021.

6. The Hon’ble NGT, Chennai has issued directions vide Order dated:
17.01.2023.

7. EPTRI, Hyderabad Study report dt.24.04.2023,

8. The Board issued show cause notice to the industry on levy of
Environmental Compensation (EC) on 22.05.2023.

9, Directions issued on 21.06.2023 for Levying of Environmental
Compensation.

10.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HQ/2016, Dt: 26.06.2023.

11.The Rolling Task Force team Inspected the industry on 17.06.2023 &
01.07.2023. The RC-Nalgonda Officials inspected the industry con
28.07.2023.

12.The Board recelved a complaint on twitter by Sri Panduchoppari @
panduchopparl on 31.07,2023.

13.The industry filed @ WP No. 18057 of 2023 before Haon'ble High Court
regarding Environmental Compensation Levied by the TSPCB.

14.Hon’ble NGT, (SZ), Chenngl Orders dated 24.08.2023 in O.A.No.97 of
2021.

15.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HQ/2023, DEt: 13.09.2023.

16.The Hon'ble High Court vide order dt.01.11.2023 in W.P.No30282 of
2023,

17.Show Cause Notice No. NLG-85/TSPCB/UH-11/2023, Date: 05.12.2023.

18.RO Nalgonda report dated 28.12.2023,

19.Dothigudem Industrial Association representation dated €3.01.2024.

20.Hearing held on 03.01.2024.

¥ ok K X &

1. WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy
Sy.No.238 & 239, Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District.

2.  WHEREAS, vide reference 1*' cited, the industry has CFO & HWA of the Board vide
order dated 28.05.2022 with a validity up to 31.03.2026.

3. WHER

EAS, vide reference 2™ cited, the Board issued Closure order to the Industry

on 02.03.2022 for non compliance of the Board directions / Consent conditions and
causing pollution in the surrounding area.



4, WERHEAS, vide reference 3 cited, the ;card issued Temporary Revocation of
Closure Order to industry on 30.03.2022 for a period of Three months with certain
directions to comply.

5. WHEREAS, vide reference 4™ cited, CPCB issued fcllowing directions to the Board
in connection with O.A No.97 of 2021 filed by Sri Ravula Linga Swamy, S/o. Yadaiah
and Others, Anthammagudem Village, Pochampally Mandal, Yadadri Bhuvanagiri
District before Hon'ble NGT(SZ), Chenna':

i. Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo
Labs Pvt Ltd =nd other seven pharmaceutical industries in the area to
submit time bound action plan for decontamination of soil, control of odour
nuisance & VOC emission and ach'evement of ZLD.

ii. TSPCB shall periodically review implementation of the action plan of all the
units & regularly monitor VOCs in ambient air to ensure the effective
implementation.

fii. TSPCB shall get the study cone in a time bound manner to determine the
extent of damage of sail; if any, and to provide the sultable remediation
measures for effective crop growth.

6. WHEREAS, vide reference 5 citad, the Hon'ble NGT vide Order dated 31.10.2022
issued following directions to the Board te implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:-

i, The CPCB has requested the Telangana State Pollution Contral Board (TSPCB) to
direct all the Pharmaceutical industries in the area to submit the time beund
action plan for removal of contaminated sediments/sail and control of VOC
ernission in ambient air as well as adequate pollution control measures to
achieve ZLD. The Telangana State Pollution Control Board (TSPCB) was also
directed to periodically review their action plan and menitor the VOC in the area
to ensure the effective implementation.

ii. The Telangana State Pollution Contrel Board (TSPCB) to visit the industrial area
referred above and implement the directions given by the CPCB in this regard
and also assess the compensation Tor the alleged deliberate violations found in
the report.

iii. The Telangana State Pollution Control Board (TSPCB) also has to ensure that
these industriss maintain the Ambient Air Quality (AAQ) and have adequate
control measures to achieve the ZLD. When thess Pharmaceutical industries are
capable of achieving the ZLD, why no action has been taken by the Telangana
State Pollution Control Board (TSPCB) for such violations till today has also to
be reported.

7.  WHEREAS, the Board Issued further extensior of temporary revocation of closure
order with following additional directions to the industry on 06.12.2022 based on the
observation made in the CPCB repart. :

i, The industry shall comply with the directions issued vide order dated:
09.11.2022.

ii. The industry shall submit time bound action plan within 3 days feor
decontamination of soil, control of odour nuisance and VOC emission and
achieverment of ZLD as per the CPCB directions dt 15.09.2022.

iii. The industry shall provide 1P cameras within one month to focus the entire
premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consultation with RO, Nalgonda.

iv. The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.

8. WHEREAS, vide reference 6" cited, the Hon'ble NGT, Chennai vide Order dated:
17.01.2023 in O.A N0.97 of 2021, issued following directions to the TSPCB:-

i, We would direct the Telangana State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soll samples in surrounding industries and effluent flow as
per standard norms.
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ii. The CPCB observed that the ETP grovided by the unit for treating LTDS and
HTDS effluent is not adeguate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.

iii. At the time of the CPCB committee visit, the unit’s production levels are 50%
only and the generated effluents quantity was 4 KLD Including both the HTDS
and LTDS against the permitted HTDS guaritity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - 1.

iv. We direct the Telangana State Pollution Control Board to furnish the recordings
at-least from December 2022 till cate as to the MEE condensate, HTDS and
LTDS which are connected online. Let the report also contain the water
balance, material balance data and energy 2udit conducted to ascertain
whether the effluents are treated in the manner suggested.

v. The industry was directed to submit a time bound acticn plan within three days
for decontamination of soll, contral of edour nuisance and VOC emission and

achievement of ZLD as per the CPCB directions dated 19.09.2022.

vi. The additional report that may be filed by the Telangana SPCB should also
contain (i) the water and soil analysis report from the respective labs, (ii) the
compliance report filed by the 6™ respondent to the TSPCB, (iil) any further
action taken by the TSPCE for non-cempliance or non-satisfaction of the
compliance and (iv) levy of any compensation for having polluted the water
and soil.

vii. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether It can simply stop with invoking
the Bank Guarantee for the first vielation or it can be enhanced for the
subsequent violations which would bring the industries under control from
polluting.

WHEREAS, vide reference 7™ cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soll monitoring in Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
same were matched with the products and derivatives of all the 8 industries located

in the area.

WHEREAS, videz reference 8" dted, the Board issued show cause notice to the
industry on levy of Environmental Compensation (EC) for violations and non-
compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the Incustry and the RO-Nalgonda have attended
the meeting. Based on the recommendations of the Committee, the Board issued
directions dt.21.06.2023 for levying Envircnmental Compensation (EC) of
Rs.50,40,000/- along with other directions vice reference o™ cited.

WHEREAS, the industry have filed a Writ Petition No. 18057 of 2023 before Hon'ble
High Court of Telangana praying the Hon’ble High Court to declare the orders issued
by the Respondent Board directing the petitioner industry to deposit an amount
towards Environmental Compensation without giving any nctice as arbitrary and
irregular, contrary to law, without power and jurisdiction and set aside the same.

WHEREAS, vide reference 11" cited, the Rolling Task Force Team Inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following non-

compliances were observed:

15 Odour was observed within the premises and at MEE, ATFD area.
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ii. The industry representative has infermed that the association has lifted
the contaminated waste water to PETL. However scil details has not
submitted. '

ifi. The industry has to improve housekeeping at MEE area.

WHEREAS, vide reference 12" cited, the Boarc recelved a complaint on twitter by
Sri  Panduchoppari®panduchoppari on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panduchoppari regarding celoured water stagnation in the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.

15. WHEREAS, the Hon'ble High Ceurt vide order dt.08.08.2023 in WP No. 18057 of

16.

17.

18.

19.

2023,disposed the case ordering as follows:

“For the afore-mentioned reasons, order dated: 21.06.2023 passed by the Board
cannot be sustained In the eye of law. Accordingly, it is quashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanation dated: 02.06.2023. Needless to state that the Board shall also
consider the fact that comsent for operation was grantsd to the petitioner on
08.02.2023 as well as the fact that the petitioner was not a party to the order dated:
17.01.2023 passed by National Green Tribunal in OA.N0.97 of 2021, The Board shall
afford and opportunity of hearing to the petitioner and shall by speaking order
conclude the proceeding initiated in pursuance to show cause notice dated;
92.05.20232. It Is made clear that this court has not expressed any opinion on
merits of the matter.”

WHEREAS, the industry was reviewed ir the Task Force Committee meeting held on
07.08.2023. After detailed discussion, the Committee recommended to inspect the
industry by the Task Force Committee Members and submit the status report to the

Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08,2023 and the following non-compliances were observed:

i. The industry has provided 3 Nos. double stage scrubbers.with vent condenser
followed by activated charcoal bed (2 Nos. at two production blocks and one
common scrubber for vent of ATFD and vent of HTDS collection tanks). The
industry has not provided Online pH meter for scrubber at MEE area.

ii. During the inspection, biclogical ETP was in operation. However, MLSS Is not
developed in the biological ETP. ETP Is not functioning properly as the COD
outlet was very high.

iii. The industry need to maintain records of COD, TDS every day for biological ETP
<o as to know the operating condition of the ETP.

iv. During inspection it was observed that, the inlet to stripper tank was not a
closed tank which is leading to odour nuisance. The VOCs measured at above

tank and found to be 7.784 PPM.

v. Odour was observed at MEE area. The VCOCs measured at above tank and found
to be 0.4 PPM.

vi. The industry has to improve housekeeping at MEE area.

vil. The industry Is storing coal openly and lot of coal / ash spillages observed in the
area. Proper shed is required to store the coal.

WHEREAS, vide reference 14" cited the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
natice and enquiry is to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, vou were given an opportunity of hearing before the Task Faorce
Committee during the meeting held on 28.08.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. Based on the
recommendations of the commit:ee, extension of temporary revecation of closure
order for a period of 3 months i.e., up to 31.10.2023 with the following directions
were issued to your industry vide order dt.13.09.2023:

i. The industry shall comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously.
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21.

The Industry shall comply with all the g ditions stipulated in the Extension of

il.

Temporary Revocation of Closure Order dated: 26.06.2023.

jii. The industry shall continuously operate ZLD system so as to treat all the
effluent and shall reuse all the treated effluent for plant needs and shall

maintain the records. {

iv. The industry has provided aeration tanks for Biological ETP. No biological
culture / bacteria (MLSS) is developed in aeration tank, Hence, the industry is
not operating the Biological ETP effectively as aeration tank is not in
stabilized condition with proper bio-culture.

v. The industry shall provide/maintain operate digital flow meters with IP
cameras to ZLD system & provide/ maintain IP camera at main gate
entrance. The industry shall provide / maintain PTZ camera to cover ZLD &
boiler area. All the cameras shall be connected to the TSPCB Server.,

vi. The industry shall provide first runoff of rainwater & seepage collection pit
with proper bypass arrangement for free flow of subsequent rain water (24
kL/acre). The collected contaminzated rain water shall be pumped and stored
in above ground level tank of adequate capacity and the same shall be
treated within the premises or send to CETP for further treatment and

dispasal.

vii. The industry shall provide digital flow meter for the first run off water and
shall treat in their ZLD / dispose to CETP for further treatment.

viii. The industry shall submit a fresh Bank Guarantee of Rs.12.0 Lakhs for a
period of one year within in a weex.

ix. The industry shall not carryout operaticns without valid revccation of closure
orders. Failing which the Bocard will be constraint to take action against the

industry.

. The Industry shall pay the Environmental Compensation (EC) of
Rs.50,40,000/-.

WHEREAS, vide refsrence 15" cited, the industry filed W.P.No.30282 of 2023
challenging the order dt.13.09.2C023 Issued by the Board directing to deposit
environmental compensation of Rs.50,40,000/-. The Hon'ble High Court vide order
dt.01.11.2023 disposed the writ petition stating that the petiticner has an alternative
efficacious remedy of filing an appeal ta the Hon'ble NGT.

WHEREAS, the Task Force Committee Members Inspected the Industry on
04.11.2023 along with RO-Nalgonda and the following non-compliances were

observed:
i. The industry has not developed MLSS in the Biclogical ETP. Sewage odour
was observed In the aeration tanks.

i Mo biclogical culture is maintained in the Aeration tanks thereby ETP is not
operating effectively. RO plant is not in operating condition and required to
change the RO as per effluent characteristics.

iii. The committee observed that the industry has not improved the Biological
effluent treatment systems as cbserved in earlier inspection also.

iv. Odour was observed near production block A and MEE area,
v. The industry is storing coal openly.

vi. The industry Is storing hazardous waste of about 25 Tons and not disﬁosing
regularly.

vii., The indusktry provided “PIION" system with holes for spraying at ETP area,
However, the industry has not provided nozzles for effective spray.

vill. The Industry has provided IP Camera focusing Chimney area, Biological ETP
(which can rotate 360 for plant view) & gate camera. However, only gate
camera is connected to TSPCB server.
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The Board Officlals conducted stack & Ambient Air Quality Monitoring on
13.11.2023. As per the analsysis reports, the value of Suspended Particulate
Matter (SPM) (595 mg/Nmagaisnt 115 mg/Nm’) is excesding the Board
standard.

As per analysis reports the values of (COD-656 mg/l & 240 mg/l) and (TD5S
1850 ma/! & 1745 mg/l) in the aeration tank - I & II are very less, it indicates
that the industry is not treating low TDS effluents in bio ETP.

The industry has not paid Environmental Compensation of Rs.50,40,000/-
vide order dated 21.06.2023 & 13,09.2023,

The incustry has not submitted Bank Guarantee of Rs.12.0 Lakhs

22. WHEREAS, vide reference 16™ cited, you were given an opportunity of hearing before
the Task Force Committee during the meeting held on 29.11.2023. The complainants
& industry representatives (Virtually), RO-Nalgonda have attended the meeting.
Based on the recommendations of the committee, issued show cause notice with the
following reasons to your industry vide order dt.05.12.2023:

1a

7.

B.

The industry has not developed MLSS In the Biclogical ETP. Sewage odour was
observed in the aeration tanks.

No biological culture is meintained in the Aeration tanks thereby ETP is not
operating effectively. RO plant [s not in operating conditicn and required to
change the RO as per effluent characterist'cs.

The committee observed that the industry has nect improved the Biological
effluent treatment systems as cbserved in earlier inspection also.

The industry is storing hazardous waste of about 25 Tons and not disposing
reqgularly. .

The industry has provided IP Camera focusing Chimney area, Biclogical ETP
(which can rotate 360 for plant view) & gate camera. However, only gate
camera is connected to TSPCE server.

As per analysis reports the values of (COD-656 mg/l & 240 mg/l) and (TDS
1850 mg/l & 1745 mg/l) in the aeration tank - I B II are very less, it indicates
that the industry is rot treating low TDS effluents in bio ETP. .

The industry has not paid Environmental Compensation of Rs.50,40,000/- vide
order dated 21.06,2023 & 13.09.2023.

The industry has not submitted Bznk Guarantee of Rs.12.0 Lakhs.

73,  WHEREAS, vide reference 18™ cited, the RO, Nalgonda submitted the report and
following observations were made:

259 of the levied Environmental compensation i.e., an amount of Rs. 12,50,000/-
is paid by the industry.

Not submitted the Bank Guarantee of Rs. 12 lakhs to forfeit the same as per the
Board direction dt: 13.09,2023,

The Board Officials conducted the Stack & AAQ Monitoring. As per the analysis
reports, the SPM value (118 mg/Nm3) in stack is slightly exceeding as per the
CFO standard (l.e., 115 mg/Nm3).

The Board received a complaint datec: 15.12.2023 from Sri Ravula Linga Swamy
(petitioner in OA No.97 of 2021) through mail alleging illegal discharges from
industries located in the Dothigudem area. The details of the complzint is as given
below:

i. The complainant challenged the report dt.22.11.2023 submitted by the Board
before the Hon'ble NGT with observations stating that "During inspection, no
discharges were observed from the private rescondent industries”.

ii. The complainant enclosed some pictures taken on 11.12.2023 of the area
showing water stagnation, wetness etc.,.

Accordingly, the Board Officials inspected the area on 19,12.2023 and observed no
discharges from the industries. Photographs submitted below. The water stagnation
/ wietness shown in the pictures attached to the complaint might be due to the rains
in the area due to Michaung cyclone during the period 1% week-end of December.
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WHEREAS, vide reference 19" cited,@lgudem Industrial Association has
SUbmisted representation stating that the Association Industries have paid the 1/4%

£c amount to the Board and remaining EC will be paid in 3 installments. And also BG
amount will be submitted to the Board -2long with the next payment of Environmental

Compensation,
WHEREAS, vide reference 20" cited, you were given an epportunity for hearing

before the Task Force Committee of the Board during the meeting held on
03.01.2024. The Complainants & industry representatives (Virtually), RO-Nalgonda

have attended the meeting.
I. The Committee noted the following non-compliances:

1. About 25% of the levied Environmental compensation i.e., an amount of
Rs. 12,50,000/- is paid by the industry.

2. Mot submitted the Bank Guarantee of Rs. lzhlakhﬁ to forfeit the same as
per the Board direction dt: 13.08.2023.

3. The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the SPM value (118 mg/Nm3) in stack Is slightly
exceeding as per the CFO standard (i.e., 115 mg/Nm3).

4. Dothigudem Industrial Association has submitted representation stating that
the Assoclation Incustries have paid the 1/4™ EC amount to the Board and
remaining EC will be paid In 3 Installments. And also BG amount will be
submitted to the Board along with the next payment of Environmental

Compensation.
II. During the meeting, the complainants informed that, smell nuisance and water
pollution from the industries located in Dothigudem area.
III. The industry informed that, they have paid part of the EC amount as first

installment and remaining EC amount will be paid in three instaliments. They
will submit the bank guarant=e along with next installment payment of EC.

The industry requested the Boarc not to forfeit the bank guarantee as they
have complied with the directions/conditions of the Board.

After detailed discussions, the committee recommended to consider the request of the
industry to exempt forfeiture of bank guarantee as most of the conditions are complied.
However, in case of further violation by the industry the Board may be forfeit the bank
guarantee. The committee also recommended to Issue the Extension of Revocation of
Closure orders for a period of three months from the date of receipt of these orders with
following directions:

« The industry shall pay the remaining Environmental Compensation amount within 06

months period.
« The industry shall submit the BG of Rs.12.0 Lakhs within 2 months.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:
1. The industry shall comply with the directions issued by the Board including the
conditions stipulated in the CFO & HWA order.

2. The industry shall operate ZLD system including biclogical ETP effectively.

3. The industry shall pay the Enviranmental Compensation amount within 06
months period.

4. The industry shall submit the BG of Rs.12.0 Lakhs within 2 manths.

5. The industry shall not carryout operations without valid revocation of closure
orders, Failing which the Board will be constraint to take action against the
industry.

WHEREAS, the TSSFDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Threz Manths from the date of this order.
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These orders are issued under Section 33(A) of Water (Preventicn and Control of
Pollution) Act, 1974 (as amended by Act 53 of 1988).

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
Section 33(A) of Water (Prevention and Control of Pollution) Act, 1974 (as amended by
Act 53 of 1988) without any further notice fo you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or Judicial Magistrate of the first class
under section 41(2) of Water (Pravantion and Control of Pollution) Act, 1974 (as amended
by Act 53 of 1988), the punishment for which include imprisonment for a term which
shall not be less than one year six months and which may be extended to six years
with fine.
Sd/-
MEMBER SECRETARY

To

M/s. Ravoos Laboratories Limited

(Formerly M/s. Silicon Drugs & Intermediates (P) Ltd.,

M/s.Anvija Pharmaceuticals (P) Ltd.,), .

Sy.N0.210, Dothigudem (V), Pochampally (M),

Yadadri Bhuvanagiri District.

Copy to:

1. The JCEE., Z.0., R.C.Puram for information and necessary action.
2. The Environmental Engineer, Regional Office, Nalgonda for information necessary

: action.
bncerned file.

//T.C.F.B.O/

nior Enuironmanéngineer
@ (Task Force - UH-IV)
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{ SANATHNAGAR, HYDERABAD - 500 018.

TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500

PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631
Website:tspcb.cgg.gov.in

BY REGD, POST WITH ACK. DUE

D SSUE DER AIR (P NT ACT, 1987
Order No,NLG-14 /TSPCB/TF/HO/2024- LI5S Date:03.01.2024

Sub: TSPCB - M/s. Ravoos Laboratories L[miteq_ (Formerly M/s.Silicon
Drugs & Intermediates (P) Ltd., M/s.Anvija Pharmaceuticals {P:!
D87 [td.,), Sy.N0.210, Dothigudem (V), Pochampally (M), Yadadri
S ° Bhuvanagiri District - Air (Prevention and Control of Pollution) Act_ 1681
| 00k (as amended by Act 47 of 1987) - Extension of Temporary Revocation of

B 1A~ rlosure Order for a period of Three Months - Orders Issued - Reg.

Ref: 1. CFORHWA order dt.28.05.2022 valid up to 31.03.2026.

2. Closure Order Na. NLG-14/TSPCB/TF/HO/2016-2150, dt.02.03.2022.

3. Temporary Revocation of Closure Order No.NLG-14/TSPCB/TF/HO/2016,
Dt: 30.03.2022.

4. CPCB Letter No.F.No.B-29016/04/06/1PC-1/438, Dt.19.09.2022, received
on 13.10.2022 /28.10.2022.

5. Hon'ble NGT, (SZ), Chennai Orders dated 31.10.2022 in O.A.N0.97 of
2021.

6. The Hon'ble NGT, Chennal has issued directions vide Order dated:
17.01.2023.

7. EPTRI, Hyderabad Study report dt.24.04.2023.

8. The Board issued show cause notice to the Iindustry on levy of
Environmental Compensaticn (EC) on 22.05.2023.

9, Directions Issued cn 21.06.2023 for Levying of Environmental
Compensation.

10.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2015, Dt: 25.06.2023.

11.The Rolling Task Force team inspected the industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officials inspected the industry on
28.07.2023.

12.The Board received a complaint on twitter by Sri Panduchoppari @
panduchoppari cn 31.07.2023.

13.The industry filed a WP No, 18057 of 2023 before Hon'ble High Court
regarding Environmental Compensation Levied by the TSPCB.

14, Hon'ble NGT, (SZ), Chennai Orders dated 24.08.2023 in O.A.No.9/ of
2021.

15.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2023, Dt: 13.09.2023.

16.The Hon'ble High Court vide order dt.01.11.2023 in W.P.No30282 of
2023. :

17.Show Cause Notice No. NLG-85/TSPCB/UH-11/2023, Date: 05.12.2023.

18.RO Nalgonda repcrt dated 28,12.2023.

19.Dothigudem Industrial Association representation dated 03.01.2024,

20.Hearing held on 03.01.2024.

* ¥ F X X

1. WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy
Sy.No.23B & 239, Dhetigudem (\/), Pochampszlly (M), Yadadri Bhuvanagiri District.

2. WHEREAS, vide reference 1% cited, the industry has CFO & HWA of the Board vide
order dated 28.05.2022 with a validity up to 31.03.2026.

3.  WHEREAS, vide reference 2™ cited, the Board issued Closure order to the Industry
on 02.03.2022 for non compliance of the Board directions / Consent conditions and
causing pollution in the surrounding area.
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4. WERHEAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 30.03.2022 for a period of Three months with certain
directions to comply.

5. WHEREAS, vide reference 4™ cited, CPCB issued following directions to the Board
in connection with 0.4 No.97 of 2021 filed by Sri Ravula Linga Swamy, S/o. Yadaiah
and ‘Others, Anthammagudem Village, Pcchampally Mandal, Yadadrl Bhuvanagiri
District before Hon'ble NGT(SZ), Chennai:

i. Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo
Labs Pvt Ltd and other seven pharmaceutical Industries in the area to
submit time bound action plan for decontamination of soil, control of odour
nuisance & YOC emission and achievement of ZLD.

ii. TSPCB shall periodically review implementation of the action plan of all the
units & regularfly meonitor VOCs in ambient air to ensure the effective
implementation.

iii. TSPCB shall get the study done in a time bound manner to determine the
extent of damage of soil; if any, and to provide the suitable remediation
measures for effective crop growth.

6. WHEREAS, vide reference 5" cited, the Hon'ble NGT vide Order dated 31.10.2022
Issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
viclations by the industries:-

i. The CPCB has requested the Telangana State Pollution Control Board (TSPCB) to
direct all the Pharmaceutical industries in the area to submit the time bound
action plan for removal of contaminated sediments/soil and control of VOC
emission in ambient air as well as adequate pollution control measures to
achieve ZLD. The Telangana State Pollution Control Board (TSPCB) was also
directed to periodically review their action plan and monitor the VOC In the area
to ensure the effective implementation.

ii. The Telangana State Pollution Control Board (TSFCB) to visit the industrial area
referred above and implement the directions given by the CPCB in this regard
and also assess the compensation for the alleged deliberate violations found In
the report.

iii. The Telangana State Pollution Contrcl Board (TSPCB) also has to cnsure that
these industries maintain tha Ambient Air Quality (AAQ) and have adequate
control measures to achieve the ZLD. When these Pharmaceutical industries are
capable of achieving the ZLD, why no action has been taken oy the Telangana
State Pollution Control Board (TSPCB) for such viclations till today has also to
be reported.

7. WHEREAS, the Board Issued further extension of temporary revocation of closure
order with following additicnal directions te the industry on 06.12.2022 based on the
observation made in the CPCB report.

i. The industry shall comply with the directions issued vide order dated:
09.11.2022.

i. The Industry shall submit time bound action plan within 3 days for
decontamination of soil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

lii. ~ The industry shall provide [P cameras within one month to focus the entire
premises duly covering ZLD area, boller stack and entire boundary of the
plant In consultation with RO, Nalgonda.

iv. The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.

8  WHEREAS, vide reference 6" cited, the Hon’ble NGT, Chennai vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

i. We would direct the Telangana State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the soil,
water and plant soll samples in surrounding industries and effluent flow as per
standard norms.
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ii, The CPCB observed that the ETP pm%ﬁ}by the unit for treating LTDS and
HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP

chall ba ravamped for effective performance.

i At the time of the CPCE committee visit, the unit's production levels are 50%
only and the generated effluents guantity was 4 KLD Including both the HTDS
and LTDS against the permitted HTDS quantity ef 4.52 KLD and LTDS guantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed @ new Zero Liquid Discharge
System with a capacity of 200 KLD In place of the existing system to treat
HTDS and LTDS effluent under Phase - I.

iv. We direct the Telangana State Pollution Control Board to furnish the recerdings
at-least from December 2022 till date as to the MEE condensate, HTDS and
LTDS which are connected online. Let the report also contain the water
balance, material balance data and energy audit conducted to ascertain

whether the effluents are treated in the manner suggested.

v. The industry was directed to submi: & time bound action plan within three days
for decontamination of sgil, control of odour nuisance and VOC emission and
achievemnent of ZLD as per the CPCB directions dated 19.09.2022.

vi. The additional report that may be filed ty the Telangana SPCB should also
contain (i) the water and soil analysis report from the respective labs, (ii) the
compliance report filed by the 6" respcndent to the TSPCB, (iil) any further
action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (iv) levy of any compensation for having polluted the water
and soil.

vii. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or It cen be enhanced for the
subsequent violations which would bring the industries under contral from

polluting.

WHEREAS, vide reference 7" cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soil monitaring in Dothigudem Industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
sar'tn;'e were matched with the products and derivatives of all the 8 industries located
in the area.

WHEREAS, vide reference 8" cited, the Board Issued show cause notice to the
industry on levy of Environmental Compensation [EC) for violations and non-

compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Nalgonda have attended
the meeting. Based on the recommendations of the Committee, the Board issued
directions dt.21.06.2023 for levwying Environmental Compensation (EC) of
Rs.50,40,000/- along with other directions vide reference 9™ clted.

WHEREAS, the industry have filed a Writ Petition No. 18057 of 2023 before Hon'ble
High Court of Telangzana praying the Hon'ble High Court to declare the orders issued
by the Respandent Board directing the petitioner industry to deposit an amount
towards Environmental Compensation without giving any notice as arbitrary and
irregular, contrary to law, without power and jurisdiction and sel aside the same.

WHEREAS, vide reference 11" cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following non-
compliances were observed:

I Odour was ohserved within the premises and at MEE, ATFD area.

ii. The industry representative has informed that the association has lifted the
contaminated waste water to PETL. However soil detalls has not submitted.

iii. The industry has to improve housekeeping at MEE area.
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WHEREAS, vide reference 12" cited, the Board received a complaint on twitter by
Sri Panduchoppari@panduchoppari on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panduchoppari regarding coloured water stagnation in the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.

WHEREAS, the Hon'ble High Court vide order dt.08.08,2023 In WP No. 18057 of
2023,disposed the case crdering as follows:

“Eor the afore-mentioned reasons, order dated; 21.05.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, It Is quashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanation dated: 02.06.2023. Needless to state that the Board shall also
consider the fact that consent fo~ operation was granted to the petitioner on
0B.02.2023 as well as the fact that the petitioner was not a party to the order dated:
17.01.2023 passed by National Green Tribunal in OA.No.97 of 2021. The Board shall
afford and opportunity of hearing to the petiticner and shzll by speaking order
conclude the proceeding Initiated in pursuence to show cause notice dated;
22.05.20232. It is made clear that this court has not expressed any opinion on
merits of the matter.”

WHEREAS, the industry was reviewed In the Task Forcs Committee meeting held on
07.08.2023. After detailed discussion, the Committee recommended to inspect the
industry by the Task Force Committee Members and submit the status report to the
Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were cbserved:

i.  The industry has provided 3 Nos. double stage scrubbers with vent condenser
followed by activated charcoal bed (2 Nes. at two production blocks and one
common scrubber for vent of ATFD and vent of HTDS collection tanks). The
industry has not provided Online pH meter far scrubber at MEE area.

ii.  During the inspection, biclogiczl ETP was in operation. However, MLSS is not
developed in the biological ETP. ETP is not functioning properly as the COD
outlet was very high.

iii. The industry need to maintain records of COD, TDS every day for biological ETP
s0 as to know the operating condition of the ETP.

iv. During inspection it was cbservec that, the Inlet to stripper tank was not a
closed tank which Is leading to odour nuisance. The VOCs measured at above
tank and found to be 7.784 PPM.

v. Odour was observed at MEE area. The VOCs measured at above tank and found
to be 0.4 PPM.

vi. The industry has to Improve housekeeping at MEE area.

vil. The industry is storing coal openly and lot of coal / ash spillages observed in the
area, Proper shed is required to store the coal.

WHEREAS, vide reference 14" cited tne Hon’ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh

notice and enquiry is to be conducted and accordingly, the learned counsel seeks

further time. Let the matter be listed for completion of the said exercise.

WHEREAS, you were given an opportunity of hearing before the Task Force
Committee during the meeting held on 28.08.2023, The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. Based on the
recommendations of the committee, extension of temporary revocation of closure
order for a period of 3 months i.e., up to 31,10,2023 with the following directions

were issued to your industry vide order dt.13.09.2023:

i. The industry shall comply with all conditicns stipulated In the CFO&HWA order
issued by the Board scrupulously.

ii. The Industry shall comply with all the conditions stipulzted in the Extension of
Temporary Revocation of Closure Order dated: 26.06.2023.

iil. The industry shall mntinuﬁusw operate ZLD system so as to treat all the
effluent and shall reuse all the treated effluent for plant needs and shall
maintain the records.
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21.

The industry has provided aeration tanks for Biological ETP. No biclogical
culture / bacteria (IVLSS) Is developed In aeration tank. Hence, the industry Is

not operating the Biological ETP effectively as aeration tank [s not in
stabilized condition with proper bio-culture.

The industry shall provide/maintain operate digital flow meters with IP

- cameras to ZLD system & provide/ maintain IF camera at main gate

vi.

vil.

vili.

x.

entrance. The industry shzll provide / maintain PTZ camera to cover ZLD &
hoiler area. All the cameras shall be connected to the TSPCB Server.

The industry shall provide first runcff of rainwater & seepage collection pit
with proper bypass arrangement for free flow of subsequent rain water (24
kL/acre). The collected contaminated rain water shall be pumped and stored
in above ground level tank of adequate capacity and the same shall be
treated within the premises or send to CETP for further treatment and

disposal.

The industry shall provide digital flow meter for the first run off water and
shall treat in their ZLD / dispose to CETP for further treatment.

The industry shall submit a fresh Bank Guarantee of Rs.12.0 Lakhs for a
perlod of one year within in a week.

The industry shall not carryout operations without valid revocation of closure
arders, Failing whicn the Board will be constraint to take zction against the

industry.

The industry shall pay the Environmental Compensation (EC) of
Rs.50,40,000/-.

WHEREAS, vide reference 15% cited, the industry filed W.P.No.30282 of 2023
challenging the order dt.13.09.2023 issued by the Board directing to deposit
environmental compensation of Rs.50,40,000/-. The Hon'ble High Court vide order
dt.01.11.2023 disposed the writ petition stating that the petiticner has an alternative

efficacious remedy of filing an appeal toc the Hon'ble NGT.

WHEREAS, the Task Force Committee Members inspected the industry on

04.11.2023 along with RO-Malgonda and the following non-compliances were

observed:

i.  The industry has nat developed MLSS in the Biological ETP. Sewage odour was .
observed in the aeration tanks.

ii. No biological culture is mzaintained in the Aeration tenks thereby ETP is not
operating effectively. RO plant is not in operating ccndition and required to
change the RO as per effluent characteristics.

iii. The committee observed that the industry has not improved the Biological
effluent treatment systems zs observed in earlier inspection also.

iv. Odour was cbserved near production block A and MEE area.

v. The industry is storing coal cpenly.

vi. The industry is storing hazardous waste of about 25 Tons and not dispesing
regularly.

vii. The industry provided “PIION” system with holes for spraying at ETP area,
However, the industry has not provided nozzles for effective spray.

vill. The industry has provided [P Camera focusing Chimney area, Biological ETP
(which can rotate 360 for plant view) & gate camera. However, only gate
camera is connected tc TSPCE server.

ix, The Becard Officlals conducted stack & Ambient Air Quality Monitoring on

13.11.2023. As per the analysis reports, the value of Suspended Particulate
Matter (SPM) (595 mg/Nm-agalsnt 115 mg/Nm?) is exceeding the Board
standard.
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As per analysis reports the values of (COD-656 mg/l & 240 mag/l) and (TDS
1850 mg/l & 1745 mg/!) in the aeration tank - I & 1I are very less, it indicates
that the industry is not treating low TDS effluents in bio ETP.

The industry has not paid Environmental Compensation of Rs.50,40,000/-
vide order dated 21.06.2023 & 13.09.2023.

The industry has not submitted Banl Guarantee of Rs.12.0 Lakhs

WHEREAS, vide reference 16™ cited, you were given an opportunity of hearing before
the Task Force Committee curing the mesting held on 29.11,2023. The complainants
& industry representatives (Virtually], RO-Nalgonda have attended the meeting.

Based

an the recommendations of the committee, issued show cause notice with the

following reasons to your industry vide order dt.05.12.2023:

L.

2,

i
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The industry has not developed MLSS in the Biological ETP. Sewage odour was
observed in the aeration tanks.

No biological culture is maintained In the Aeration tanks thereby ETP is not
operating effectively. RO plant is not in operating condition and required to
change the RO as per effluent characteristics.

_ The committee observed that the Industry has not improved the Biological

effluent treatment systems as abserved in earlier inspection also.

The industry is storing hazardous waste of about 25 Tons and not disposing
regularly.

The industry has provided IP Camera focusing Chimney area, Biological ETP
(which can rotate 360 for plant view) & gate camera. However, only gate
camera is connected to TSPCB server.

As per anzlysis reports the values of (COD-656 mg/| & 240 mg/l) and (TDS
1850 mag/! & 1745 mg/l) in the aeration tank - [ & 11 are very less, it indicates
that the industry Is not treating low TDS effluents in bis ETP.

The industry has not paid Environmental Compensation of Rs.50,40,000/- vide
order dated 21.06.2023 & 13.09.2023.

The industry has not submitted Bank Guarzntee of Rs.12.0 Lakhs.

WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and

follow

ing observations were made:

1.

25% of the levied Environmental compensation i.e., an amount of Rs.
12,50,000/- is paid by the industry.

Not submitted the Bank Guarantee of Rs. 12 lakhs to forfeit the same as per the
Board direction dt: 13.09.2023.

The Board Officlals conducted the Stack & AAQ Monitoring. As per the analysis
reports, the SPM value (118 mg/Nm3) in stack is slightly exceeding as per the
CFO standard (i.e., 115 mg/Nm3).

The Board received a complaint dated: 15.12.2023 from Sri Ravula Linga Swamy
(petitioner in OA No.97 of 2021) through malil alleging illegal discharges from
industries located in the Dothigudem area. The details of the complaint is as
given below:

I. The complainant challenged the report dt.22.11.2023 submitted by the
Board befare the Hon'ble NGT with observations stating that "During
inspection, no discharges were observed from the private responcent
industries”.

ii. The complainant enclosed some pictures taken on 11.12.2023 of the area
showing water stagnation, wetnass efc.,.

Accordingly, the Board Officials inspected the area on 19.12.2023 and observed
no discharges from the industries. Photographs submitted below. The water
stagnation / wetness shown in the pictures attached to the complaint might be
due to the rains in the area cue to Michaung cyclone during the period 1% week-
end of December. -
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WHEREAS, vide reference 19" cited, Dothigudem Industrial Association has

submitted representaticn stating that the Association Industries have paid the 1/4™
EC amount to the Board and remzining EC will be paid in 3 installments, And also BG
amount will be submitted to the Board along with the next payment of Environmental

Compensation.
WHEREAS, vide reference 20" cited, you were given an opportunity for hearing

haefore the Task Force Committee of the Board during the meeting held on
03.01.2024. The Complainants & industry representatives (Virtually), RO-Nalgonda

have attended the meeting.
I The Committee noted the following non-compliz2nces:

1. 25% of the levied Environmental compensation i.e., an amount of Rs.
12,50,000/- Is paid by thz industry.

2. Not submitted the Bank Guarzntee of Rs. 12 lakhs to forfeit the same as
per the Board direction dt: 12.09.2023,

3, The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the SPM wvalue (118 mg/Nm3) in stack is slightly
exceeding as per the CFC standard [(i.e., 115 mg/Nm3).

4, Dothigudem Industrial Asscciation has submitted representation stating that
the Association Industries have paid the 1/4™ EC amount to the Board and
remaining EC will be paid in 3 installments. And also BG amount will be
submitted to the Board along with the next payment of Environmental
Compensation.

II. During the meeting, the complainants informed that, smell nuisance and water
polluticn from the industries |ocated in Dothigudem area.

III.  The industry informed that, they have paid part of the EC amount as first
installment and remaining EC amount will be paid in three instafllments. They
will submit the bank guarantee zlong with next installment payment of EC.
The industry requested the Board not to forfeit the bank guarantee as they
have complied with the directions/conditions of the Board.

After detalled discusslons, the committee recommended to consider the request of the
industry to exempt forfeicure of bank guarantee as most of the conditions are complied.
However, in case of further violation By the industry the Board may be forfeit the bank

guarantee. The commlttee also recommended to issue the Extension of Revocation of
Closure orders for a period of three months from the date of receipt of these orders with
following directions:

s The industry shall pay the remaining Environmental Compensation amount within 06

months period.
+ The industry shall submit the BS of Rs.12.0 Lakhs within 2 months.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply

with:
1. The industry shall comply with the directions issued by the Board including the
conditions stipulated in the CFO & HWA order.

2. The industry shall operate all air pollution control equipments effectively to
control air pellution and odour nuisance to the surroundings.

3. The industry shall not carryout operations without valid revocation of closure
orders. Failing which the Bocard will be constraint to take action against the

industry.

WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Three Months from the date of this order.

These directions are issued under Section 31(A) of the Air (Prevention and Control of
Paollution) Act 1981 (as amended by Act 47 of 1987).
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You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
Section 31(A) of the Air (Prevention and Control of Po'lution) Act 1981 (as amended
by Act 47 of 1987) without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or Judicial Magistrate of the first
class under section 37(1) of Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987), the punishment for which include imprisonment for a
term which shall not be less than ore year six months and which may be extended to

six years with fine.

Sd/-
MEMBER SECRETARY
To
M/s. Ravoos Laboratories Limited
(Formerly M/s. Silicon Drugs & Intermediates (P) Ltd.,
M/s.Anvija Pharmaceuticals (P) Ltd.,),
Sy.N0.210, Dothigudem (V), Pochampally (M),
Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE, Z.0., R.C.Puram for information and necessary action.
2. The Environmental Engineer, Regional Office, Nalgonda for information necessary

\_,}%Cﬁ{m-
~“Concerned file.

JT.C.F.B.O//

nior Environmental Engineer
(Task Force - UH-1IV)



o TELANGANA STATE POLLUTION CONTROL BOARD ~ Phone: 23887500
= PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, | Fax: 040 - 23815631
E‘!!..E SAMATHMAGAR, HYDERABAD - 500 O18. Website: tspch.cgg.gov.in

BY REGD. POST WITH ACK. DUE @
Order No.NLG-14/TSPCB/TF/HO/2024-\\3

Sub: TSPCE - M/s. Ravoos Laboratories Limited (Formerly M/s. Silicon Drugs

& Intermediates (P) Ltd., M/s. Anvija Pharmaceutica!s (P) Ltd.,),
e Sy.No.210, Dothigudem (V), Pnchampallyl{hl}, Yadadri Bhuvanagiri
S DEAECE =R District = Water (Prevention and Control of Pcllution) Act, 1974 (as amended by
G PATLN Y Act 53 of 1988) and Air (Prevention and Control of PDIIuthan} Act 1981 (as
amended by Act 47 of 1987) - Extension of Temporary Restoration of

.0h s 702 Power Supply for a period of Three months ~ Orders Issued - Reg.

Ref : 1. Order No.NLG-14/TSPCB/TF/HO/2023-449, Dt: 13.09.2025.
2. Hezring held on 03.01.2024,
3. Order No.NLG-14/TSPCB/TF/HO/2024- , dt:03.01.2024,

* ¥ ¥ ¥ ¥

In the 1% reference mentioned above, orders under section 33(A) of Water
(Prevention and Control cf Pollution) Amendment Act, 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were directed to
TSSPDCL to restorz the power supply for a period up to 31.10.2023 to M/s. Ravoos
Laboratories Limited (Formerly M/s. Silicon Drugs & Intermediates (P) Ltd.,
M/s. Anvija Pharmaceuticals (P) Ltd.,), Sy.No.210, Dothigudem (V),
Pochampally (M), Yadadri Bhuvanagiri District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting heid on 03.01.2024. After careful consideration
of all the material facts of the case, it was decided to issue extension of temporary
revocation of closure crders for a pericd of Thres Months. Accordingly the Board has
issucd extension of temporary revocation of closure orders to the industry. A copy of
the extension of temporary revocation of closure orders is herawith anclosed.

In view of the above, the Board herety directs the TSSPDCL to extend the power
supply to M/s. Ravoos Laboratories Limited (Formerly M/s. Silicon Drugs &
Intermediates (P) Ltd., M/s. Anvija Pharmaceuticals (P) Ltd.,), Sy.No.210,
Dothigudem (V), Pochampally (M), Yadadri Bhuvanagiri District for a period of
Three Months from date of This Order for carrying out the production activities.
These directions are issued under section 33(A) of Water (Prevention and Control of
Poliution) Amendment Act, 1988 and under section 31(A) of Air (Prevention and Control
of Pollution) Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To,

The Superintending Engineer (Operations),

Telangana State Southern Power Distribution Company Ltd.,
Yadadri Bhuvanagiri District.

Copy to:

1. The JCEE, 2.0, R.C.Puram for information and necessary action.
2. The Environmental Engineer, Regional Office, Nalgonda for information and
necessary actian.
ancerned file.

,i"fT.C.F.B.:ié{
s L

* Senior Environmen
/é( (Task Force - UH-IV)
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TELANGANA STATE POLLUTION CONTROL BOARD | Phone: 040-23887500

E==== | pARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, reElini e o
= SANATHNAGAR, HYDERABAD - 500 018, l Website:tspcb.cgg.gov.in
D. POST WITH ACK
ORD UNDER PECP) AMENDMEN
Order No. NLG-85/TSPCB/UH-I1/2024- 11} 1.014'\ Date:03.01.2024
Sub: TSPCB - M/s. V.).Sai Chem, Sy.No.240/B, Dhothigudem (V),
Pachampally (M), Yadadri Bhuvanagiri District - Water
\,g_,_ﬁ (Prevention and Control of Pollution) Act, 1974 (as amended by Act 53
i’.‘-—m"ﬂf of 1988) - Extension of Temporary Revocation of Closure Order for
by . 9yl  2period of Three Months - Orders Issued - Reg.
o | Jil,ad\ -
b Ref: CFO&HWA Order dt: 14.10.2021 with a validity up to 30.04.2026.

Closure Drder No.NLG-50/TSPCB/TF/HO/2017-, dt.02.03.2022.

Temporary Revocation of Closure Order No.NLG-

S0/TSPCB/TF/HQO/2017, Dt: 27.04.2022,

CPCB Letter No.F.No.B-29016,/04/06/IPC-1/438, Dt.19.09.2022,

received on 13.10.2022 /28.10.2022.

5. Hon'ble NGT, (SZ), Chennal Orders dated 31.10.2022 in O.A.No,97
of 2021,

6. The Hon'ble NGT, Chennai has issued directions vide Order dated:
17.01.2023.

7. EPTRI, Hyderebad Study report dt.24.04.2023.

8., The Board issued show czuse notice to the industry on levy of
Environmental Compensation (EC) on 22.05.2023,

9. Directions issued on 21.06.2023 for Levying of Environmental
Compensation.

10.Extension of Temporary Rewvocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2016, Dt: 26.06.2023.

11.The Rolling Task Force team Inspected the industry on 17.06.2023 &
01.07.2023. The RO-Malgonda Officials inspected the industry on
28.07.2023.

12.The Board received a complaint on twitter by Sri
Panduchoppari@panduchoppari on 31.07.2023.

13.The industry filed & WP No. 18088 of 2023 befcre Hon'ble High Court
regarding Environmental Compensatlion Levied by the TSPCB.

14.Hon'ble NGT, (SZ), Chennal Orders dated 24.08.2023 In O.A.N0.97
of 2021.

15.The Hon’ble High Court vide order dt,01,11.2023 in W.P.No.30301 of
2023.

16.Show Causs MNotice No. NLG-85/TSPCB/UH-II/2D23, Date:
05.12.2023.

17.RC Nalganda report dated 28.12.2023,

18. Dothigudemn Industrial Association representation dated 03.01.2024.

19.Hearing held on 03.01.2024.

I LULN S
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1. WHEREAS, ycu are operating Bulk Drugs manufacturing unit located at 5y
Sy.Nc.238 & 239, Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District.

2. WHEREAS, vide reference 1* cited, the Board issued CFO&HWA to the industry on
14.10.2021 with a validity up to 30.04.2026.

3. WHEREAS, vide reference 2™ cited, the Board issued Closure order to the industry
on 02.03.2022 for ncn compliance of the Board directions / Consent conditions and
causing pollution in the surrounding arez.

4, WERHEAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 27.04.2022 for a period of Three months with certain
directions to comply.



@

5. WHEREAS, vide reference 4™ cited, CPCB issued following directions to the Board
in connection with O.A No.97 of 2021 filec by Sri Ravula Linga Swamy, S/o0. Yadailah
and Others, Anthammagudem Villzage, Pochampally Mandal, Yadadri Bhuvanagiri
District before Hon'ble NGT(SZ), Chennai: ;

Telangana State Pollution Control Board (TSPCB) snall direct M/s. Hazelo Labs Pvt Ltd -
and other seven pharmaceutical industries in the area to submit time bound action
plan for decontamination of soil, control of odour nuisance & VOC emission and
achievement of ZLD.

. TSPCB shall periodically review implementation of the action plan of all the units &
regularly monitor VOCs in ambient air to ensure the effective implementation.

iii. TSPCB shall get the study done in @ time bound marner to determine the extent of

damage of soll; If any, and to provide the suitable remediation measures for effective
crop growth.

WHEREAS, vide refersnce 5™ cited, the Hon'ble NGT vide Order dated 31.10.2022

issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assass the compensation for the alleged deliberate
violations by the industries:-

i. The CPCB has requested the Telangana State Pollution Contrcl Board
(TSPCB) to direct all the Pharmaceutical industries in the area to submit
the time bound action plan for removal of contaminated sediments/salil
and control of VOC emissicn in ambient air as well as adequate pollution
control measures to achieve ZLD. The Telangana State Pollution Control
Board (TSPCB) was also directed to periodically review their action plan
and monitor the VOC in the area to ensure the effective implementation.

ii. The Telangana State Pollution Control Board (TSPCB] to visit the industrial
area referred above and implement the directions given by the CPCB in
this regard and also assess the compensation for the alleged deliberate
violations found in the report.

iii. The Telangana State Pollution Control Board (TSPCB) also has to ensure
that these industries maintain the Ambient Alr Quality (AAQ) and have
adequate contral measures to achieve the ZLD. When these
Pharmaceutical industries are capable of achieving the ZLD, why no action
has been taken by the Telangana State Pollution Control Beard (TSPCB)
for such violations till today has also to be reported.

7. WHEREAS, the Board issued further extension of temporary revocation of closure
order with following additional directions to the industry-on 06.12.2022 based on the
observation made in the CPCB report.

i

The industry shall submit time bound action plan within 3 days for
decantamination of scil, contral of edour nuisance and VOC emission and
achievement of ZLD as per the CPCE directions dt 19.09.2022.

The industry shall comply with all conditions stipulated In the CFORBHWA order
issued by the Board scrupulously.

The industry shall maintain records on source of starting raw material /
Intermediates for each product-wise and shall submit the consolidated
records to the Regional Office, Nalgonda every month along with invoice

‘copies of the starting raw materizls outsourced.

The industry shall continue to segregate the effluents into HTDS and LTDS.
The HTDS effluents shall be treated in stripper, MEE and ATFD. The
condensate & LTDS effluents shall be treated in Biological ETP followed RO
system and treated effluents shall be reused in the plant. The RO rejects shall
be sent to MEE for forced evaporation.

The industry shall upgrade the existing ETP to treat the LTDS effluents so as
to have full-fledged Biological ETP.
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The industry shall improve the operational performance of MEE system
(Stripper, MEE & ATFD) as suggested by the ZLD performance study.

The industry shall install online TDS meter for HTDS effluent generation and
connect the same to TSPCB server within 15 days.

The industry shall connect the [P camera provided to the LTDS effluents
digital flow meter to the TSPCB server within 15 days.

The industry shall provide first run off rain water & seepage collection pit with
proper bypass arrangement for free flow of subseguent rain water (24
kL/acre). The collected contaminated rain water shall be pumped and stored
in above ground level tark of adequate capacity and the same shall be
treated within the premises or send to CETP for further treatment.

The industry shall not discharge any effluent/ leakages / spillages / seepages
etc. within the premises and outside the industry premises under any
circumstances.

The industry shall store drums containing raw material / in process goods /
MLs /spent solvents /[ wastes etc., on the concrete platform under covered
shed with dyke walls & proper leachate collection system and the industry
shall not store drums openly on ground.

The industry shall collect & store the hazardous waste in an elevated closed
shed with impervious lining 2nd lzachate collection system. The industry shall
dispose the Hazardous Waste regularly in accordance with the CFOBHW order

and shall not store beyond 90 days.

The industry shall continuously operate the online monitoring system
provided to the HTDS, LTDS & RO permeate as per the directions of CPCB and
shall ensure continuous data transmission to the TSPCB server.

The industry shall provide IP cameras within one month to focus the entire
premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consultation with RO, Nalgonda.

The industry shall not use any flexicle pipelines within the premises far
transfer of effluents / wastewater. All the effluent conveying pipe lines shall

be fixed.

The industry shall not use effluent or any waste water for cooling tower
purpose and shall check the quality of the cooling circulation water regularly.

The industry shall maintain proper housekeeping within the premises.

The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.

8. WHEREAS, vide reference 5" cited, the Hon'ble NGT, Chennai vide Orcer dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

We would direct the Telangana State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as

per standard norms.

ii. The CPCB observed that the ETP provided by the unit for treating LTDS and

iii.

HTDS effluent is not adequate for meeting the ZLD System. Herce, the ETP
shall be revamped for effective performance.

At the fime of the CPCB committee visit, the unit’s production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS guantity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the existing ZLD system |s adequate to treat the effluents
generated. However, the industry has installed a new Zero Liguid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - L.

We direct the Telangana State Pollution Control Board to furnish the
recordings at-least from December 2022 till date as to the MEE condensate,
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HTDS and LTDS which are connected online. Let the report also contain the
water balance, material balance data and energy audit conducted to ascertain
whether the effluents are treated in the manner suggested.

v. The Industry was directed to submit a time bound action plan within three
days for decontaminaticn of scil, contre! of odour nuisance and VOC emission
and achievement of ZLD as per the CPCB directions dated 19.09.2022.

vi. The additional report that may be filed by the Telangana SPCB should also
contain (i) the water and soil analysis report from the respective labs, (ii) the
compliance report filed by the 6% respondent to the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (iv) levy of any compensation for having polluted the water
and soil.

vil. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or it can be enhanced for the
subseguent violations which would bring the industries under control from
polluting.

WHEREAS, vide reference 7™ cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soil menitoring in Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
same were matched with the products and derivatives of all the 8 industries located
in the area.

WHEREAS, vide reference B cited, the Board issued show cause notice to the
industry on levy of Environmental Cormpensation (EC) for violations and non-
compliances.

WHEREAS, the industry was reviewed in tne Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Malgonda have attended
the meeting. Based on the recommendations of the Committee, the Board issued
directions dt.21.06.2023 for levying Environmental Compensation (EC) -of
Rs.22,40,000/- along with other directions vide reference 9% clted.

WHEREAS, the industry have filed a Writ Petition No. 18088 of 2023 before Hon'ble
High Court of Telangana praying the Hon'ble High Court to declare the orders issued
by the Respondent Board directing the petitioner industry to deposit an amount
towards Environmental Compensation without giving any notice as arbitrary and
irregular, contrary te law, without power and jurisdiction and set aside the same.

WHEREAS, vide reference 11" cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected tne industry on 28,07.2023 and the following non-
compliances were observed:

i. The industry has provided scrubber teo the ATFD vent and causing smell
nuisance at ATFD area. However odour was cbserved at the ATFD area.
ii. The overall housekeeping of the industry shall improve.

iii. The industry representative has informed that the association has lifted the
contaminated waste water to PETL. However, soil details have not submitted.

iv. The Industry has installed online TDS meter but not connected to TSPCBE
website,

v. During the inspection spillages were observed at ATFD & MEE.
vi. As per the RO report, the following are the non - compliances:

vii. During the inspection it was observed that, acid procf tiles work is under
progress in the Biological ETP.

viil, The industry has not connected LTDS effluents digital flow meter to Board
Server.

ix. The industry has not provided fixed pipelines from solvent storage yard to
production block. The industry using drums for transfer of solvent, this will
cause odour nuisance in the surrounding area.
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Xx. The industry has not provided PIION spray system.
xi. The Industry is having odour In the premises.
xil. The industry has not submitted latest LDAR study report.

WHEREAS, vide reference 12" cited, the Board received a complaint on twitter by
Sr Panduchoppari@panduchoppari on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also receivec the same complaint by
SH Panduchoppari regarding ccloured water stagration in the Dothigudem area
forwarded by the District Cellector, Yadadri-Bhuvanagiri District.

WHEREAS, vide reference 13" eited, the industry has filed writ petition against the
Environmental compensation imposed by the Board. the Hon'ble High Court vide
order dt.08.08.2023 in WP No, 18088 of 2023, disposed the case ordering as follows:

“Eor the afore-mentioned reasons, order dated:2106.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is quashed and set aside. The
matter is remlitted to the Board to consider the grounds taken by the petitioner in
the explanatiDoni dated:02.06.2023, Needless to state that the Board shall also
consider the fact that consent for operation was granted to the petitioner on
08.02.2023 as well as the fact that the petitioner was not a party to the order
dated: 17.01.2023 passed by National Green Tribunal in OA.No.97 of 2021, The
Board shall affortd and opportunity of hearing to the petitioner and shall by speaking
order conclude the proceeding initiated in pursuance to show cause notice dated;
22.05.20232 . It is made clear that this court has not expressed any opinicn on
merits of the matter.”

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
07.08.2023. After detailed discussion, the Committee recommended to inspect the
industry by the Task Force Committee Mcmbers and submit the status report to the
Board.

WHEREAS, the Tesk Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

1. The committee recommended to provide separate scrubber for HTDS collection
tank dome instecad of commonr scrubber for ATFD and HTDS collection tank.

2. Bio culture development is uncer progress in the Biological ETP. The biological
ETP is not functioning properly, just they are doing aeration.

3. The industry has stored drums apenly. Photograph submitted below:

4. The compliance status of the industry on the Non-Compliances reported in the
TF meeting dt.07.08.2023 aganda is as follows:

During the inspection, cdour |s observed in the industry premises.

6. During the inspaction, it was observed that tiles work in the aeration tank was
completed and they are developing Bio culture in the aeration tank as part of
the Biological ETP. Prasently they are operating pre aeration tank as aeration to
treat the LTDS effluent. Tney have just started the Biological ETP system fill
date they have not addressed the effluents. The culture they are developing is

also not active.

7. The industry has not connected LTDS effluents digital flow meter to Board
server

8. The industry has not proviced FIION spray system.
9. During the inspection, cdour was observed in the industry premises

WHEREAS, vide reference 14™ cited the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enquiry s to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, you were given an oppoertunity of hearing before the Task Force
Committee during the meeting held on 28.08.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. Based on the
recommendations of the committee, extension of temporary revocation of closure
order for a period of 3 months i.e., up to 31,10.2023 with the following directions

were issued to your industry vide order dt.13.09.2023:



20.

21,

22,

1. The industry shall pay the Environmental Compensation (EC) of Rs.22,40,000/-.

2. The industry shall continucusly operate ZLD system so as to treat all the
effluent and shall reuse all the treated effluent for plant needs and shall
maintain the records.

3. The industry shall maintain adequate Eio-culture / MLSS in the aeration tank to
operate biological ETP effectively thereby reduce load on the RO,

4. The industry shall provide/maintain operate digital flow meters with I[P cameras
to ZLD system & provide/ maintain IP camera at main gate entrance. The
industry shall provide / maintain PTZ camera to cover ZLD & boiler area. All the
cameras shall be connected to the TSPCB Server.

5. The industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24 kL/acre).
The collected contaminated rain water shall be pumped and stored in above
ground level tank of adeguate caoacity and the same shall be treated within the
premises or send to CETP for further treatment and disposal. *

6. The industry shall provide digital flow meter for the first run off water and shall
treat in their ZLD / dispose to CETP for further treatment.

7. The industry shall extend the Bank Guarantee frcm time to time till Further
orders from the Board.

8. The Industry shall not carryout operations without valid revocation ef closure
orders. Failing which the Board will be constraint to take action against the

industry.

WHEREAS, vide reference 15% cited, the industry filed W.P.no.30301 of 2023
challenging the order dt.13.09.2023 issued by the Board directing tc deposit
environmental compensation of Rs.22,40,000/-. The Hon'ble High Court vide order
dt.01.11.2023 disposed the writ petition stating that the petitioner has an
alternative efficacious remedy of filing an appeal to the Hon'ble NGT.

WHEREAS, the Task Force Committee Members inspected the Industry on
04.11,2023 along with RO-Nalgonda and the following non-compliances Were
observed:

1. The industry has not paid Environmental Compensation of Rs.22,40,000/ vide
arder dated 21.06,2023 & 13.09.2023.

2. Lot of hose pipes were observed in the industry premises.

3. The industry has stored hazardous waste drums openly causing odour
nuisance.

4. Solvent odour is observed near bio ETP due to pre-aeration tanks present
before the biclogical ET?. The industry may be directed to provide dome to the
pre aeration tanks or may develop culture in the tanks for effective reduction of
COD.

5. Provided “PIION” system with holes for spraying, However, the industry has
not provided nozzles for effective spray.

6. As per analysis reports the value of TDS is 28,405 mg/! in LTDS collection tank.
It indicates the industry is not segregating the HTDS & LTDS separately.

7. The Board Officials conductec stack & Ambient Air Quality Monitoring on
13.11.2023. As per the analysis reports, the value of Particulate Matter (PM10)
(105 pg/m3 agaisnt 100 pg/m3) & Suspended Particulate Matter (SPM) (406
ma/Nm3agaisnt 115 mg/Nm3) is exceeding the Board standard.

8. As per the analysis reports the values of TDS & COD are very high (4,879 mg/I
& 6,519 mg/l) in production block-I &nd the values of TDS & COD are very high
(3,920 mg/l & 1,148 mg/l) in production block-IV.

WHEREAS, vide reference 186" cited, you were given an opportunity of hearing
before the Task Force Committee during the meeting held on 29.11.2023. The
complainants & industry representatives. (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, issued show cause notice
with the following reasons te your industry vide order dt.05.12.2023:

1. Lot of hose pipes were observed in the industry premises.



2. The industry hes stored hazardous waste drums openly causing odour
nuisancea. _

3. As per analysis reports the value of TD5Ts 28,405 mg/| in LTDS collection
tank. It indicates the industry is not segregating the HTDS & LTDS
separately.

4. As per the analysis reports the values of TDS & COD are very high (4,879
ma/l & 6,519 mag/l) in production block-I and the values of TDS & COD are
very high (3,920 mg/l & 1,148 mg/I) in production block-IV.

5. The industry has not paid Environmental Compensation of Rs.22,40,000/
vide order dated 21.06.2023 & 13.09.2023.

23. WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and
following observations were made:

1. Part payment towards 25% of actual Environmental compensation levied i.e.,
an amount of Rs. 5,60,000/-.

2. The Board Officals collected the sample from MEE feed (HTDS). As per the
analysis reports, the value of CCD is very high i.,e 1,27,296 ma/L.

3. The Board Officals collected the sample from RO permeate. As per the
analysis reports, the value of TDS is high i.,e 2,050 mg/L.

4. The Board Officials collected the samples from Cooling tower of production
block I & II. As per the analysis reports, the value of COD -3,231 mg/L and
TDS - 4,182 mg/L.

5. The Board Officials conducted the Stack & AAQ Monitoring. As per the analysis
reports, the PMyy value (135 pg/Nm3) in AAQ is exceeding as per the CFO
standard (i.e., 100 pg/Nm3).

6. Tne Board recelved a complaint dated: 15.12.2023 from Sri Ravula Linga Swamy
(petitioner in OA No.97 of 2021) through mail alleging illegzl discharges from
industries located in the Dothigudem area. The details of the complaint is as given
below:

i. The complainant challenged the report dt.22.11.2023 submitted by the Board
to Hon'ble NGT with observations stating that "During inspection, na discharges
were observed from the private respondent industries”.

fi. The complainant enclosed some pictures taken on 11.12.2023 of the area
showing water stagnation, wetness ect.,.

7. Accordingly, the Board Officials inspected the area on 19.12.2023 and observed no
discharges from the industries. Photographs submitt=d below. The water stagnation /
wetness shown In the pictures attached to the complaint might be due to the rains in
the area due to Michaung cyclone during the period 1% week-end of December.

24, WHEREAS, vide reference 19" cited, Dcthigudern Industrial Association has
submitted representation stating that they will pay the remaining Environmeantal
Compensation amount.

25. WHEREAS, vide reference 20" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board during the meeting held on
03.01.2024. The Complainants & Industry regcresentatives (Virtually), RO-Nalgonda

have attended the meeting.
I. The Committee noted the following non-compliances:

1, Part payment towards 25% of actuzl Environmental compensation levied i.e.,
an amaunt of Rs. 5,60,000/-.

2. The Board Officals collected the sample from MEE feed (HTDS). As per the
analysis reports, the value of COD is very high i.,e 1,27,296 mg/L.

3. The Board Cfficals collected the sample from RO permeate. As per the
analysis reports, the value of TDS is high i.,e 2,050 mg/L.

4. The Board Officials collected the semples from Cooling tower of production
block I & I1. As per the analysis reports, the value of COD -3,231 mg/L and
TDS - 4,182 mg/L.

3. The Board Officlals conductad the Stack & AAQ Monitoring. As per the analysis
reports, the PM;q value (135 pg/Nm3) in AAQ is exceeding as per the CFO
standard (i.e., 100 pg/Nm3).



26.

27.

28.

29,

1. During the meeting, the complainants informed that, smell nuisance and water

pollution from the industries located in Dothigudem area.

III. The industry informed that, they paid the part of the EC amount as first

installment and remaining EC amount will be paid in three installments.

After detailed discussions, the committee also recommended to issue the Extension of
Revocation of Closure orders for a peried of three manths from the date of receipt of

these arders with following directicns:

« The industry shall pay the remzining Environmental Compensation amount within 06

months period.

WHEREAS, after careful corsideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply

with:

1. The industry shall comply with +he directions issued by the Board including

the conditions stipulated in the CFD & HWA order.
2. The industry shall operate ZLD systz=m including biological ETP effectively.

3. The industry shall pay the Environmental Compensation amount within 06

months period.

4. The industry shall not carryout cperations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the

industry.

WHEREAS, the TSSPDCL., Ltd., has besn directed to restore the power supply to

your industry for a period of Three Months from the date of this order.

These orders are issued under Section 33(A) of Water (Prevention and Control of

Pollution) Act, 1974 (as amended by Act 53 of 1988).
You are hereby directed to note that, should you misuse these orders to operate

unit violating any of the conditions mentioned above, your unit will be closed under
Section 33(A) of Water (Prevention and Contrel of Pollution) Act, 1974 (as amended
by Act 53 of 1988) without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or judicial Magistrate of the first
class under section 41(2) of Water (Prevention and Control of Pollution) Act, 1974 (as
amended by Act 53 of 1988), the punishment for which include imprisonment for a
term which shall not be less than one year six months and which may be extended to

six years with fine.

sd/-

MEMBER SECRETARY

To,
M/s. V.).Sai Chem,
Sy.No0.240/B, phothigudem (V),
Pochampally (M), Yadadri Bhuvanagiri District.
Copy to:
1. The JCEE, TSPCB, ZQ, RC Puram for information and necessary action.
2. The EE, TSPCB, RO, Nalgonda for information and necessary action
oncerned File.

//T.C.F.B.O//

/

Senief Environmental Engineer
%5 (Task Force - UH-IV)
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Order No. NLG-B5/TSPCB/TF/HO/2024- ‘Iu,,"LJ:lc,'S_ Date:03.01.2024
Sub: TSPCB - M/fs. V.l.Sai Chem, Sy.No.240/B, Dhothigudem (V),
b Pochampally (M), Yadadri Bhuvanagiri District - Air (Prevention
e and Contrcl of Pollution) Act 1981 (as amended by Act 47 of 1987) -

Extension of Temporary Revocation of Closure Order for a riod of

05 AN 1014 Three Months - Orders Issued - Reg.

CFORHWA Order dt: 14.10.2021 with a validity up to 30.04.2026.

Closure Order No.NLG-50/TSPCB/TF/HO/2017-, dt.02.03.2022.

Temporary Revocation of Closure Order No.NLG-

S50/TSPCB/TF/HO/2017, Dt: 27.04.2022.

4. CPCB Letter No F.No.B-29016/04/06/IPC-1/438, Dt.19.09.2022,

received on 13.10.2022 /28.10.2022.

Heon'ble NGT, (SZ), Chennai Orders dated 31.10.2022 in O.A.No.97

of 2021.

The Hon’ble NGT, Chennai has issued directinons vide Order dated:

17.01.2023.

EFTRI, Hyderabad Study report dt.24.04,2023,

The Board issued show cause notice to the industry on levy of

Environmertal Compenszation (EC) on 22.05,2023,

9. Directions issued on 21.06.2023 for Levying of Environmental
Compensation.

10.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HOf2016, Dt: 26.06.2023.

11.The Rolling Task Forcs team inspected the industry on 17.06.2023 &
01.07.2023, The RO-Nalgonda Officlals inspected the industry on
28,07.2023. :

12.The Board received a complaint on twitter by Sri
Panduchoppari@panduchoppari on 31.07.2023.

13.The industry filed a WP Nc. 18088 of 2023 before Hon'ble High Court
regarding Environmental Compensation Levied by the TSPCB.

14.Hon’ble NGT, (SZ), Chennai Orders dated 24.08.2023 in O.A.Nc.97
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of 2021.

15.The Hon'ble High Court vide order dt.01.11.2023 in W.P.N0.30301 of
2023.

16.Show Cause MNotice No. NLG-85/TSPCBfUH-1I/2023, Date:
05.12.2023.

17.R0O Nalgonda report dated 28.12.2023.
18.Dothigudem Industrial Association representation dated 03.01.2024.
19.Hearing held on 03.01.2024.

ok =

WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy
Sy.No.238 & 239, Dhotigudem (\), Pochampally (M), Yadadri Bhuvanagiri District.

WHEREAS, vide reference 1% cited, the Board issued CFO&HWA to the industry on
14.10.2021 with a validity up to 30.04.2026.

WHEREAS, vide reference 2" cited, the Board issued Closure order to the industry
on 02.03.2022 for non compliance of the Board directions / Consent conditions and
causing pollution in the surroaunding area.

WERHEAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 27.04,2022 for a period of Three months with certain
directions to comply.

WHEREAS, vide reference 4" cited, CPCB issued following directions to the Board
in connection with O.A No.97 of 2021 filed by Sri Ravula Linga Swamy, S/o. Yadaiah



and

Others, Anthammagudem Village, Pochampally Mandal, Yadadri Bhuvanagiri

District before Hon'ble NGT({SZ), Chennai:

Telangana State Pollution Contrel Board (TSPCB) shall direct M/s. Hazelo Labs Pvt Lt
and other seven pharmaceutical industries in the area o submit time bound action
plan for decontamination of soil, control of odour nuisance & VOC emissicn and
achievement of ZLD.

ii. TSPCRE shall pericdically review implementation of the action plan of all the units &

regularly monitor VOCs in ambient air to ensure the effective implementation.

iii. TSPCB shall get the study done in 2 time bound manner to determine the extent of

damage of soil; if any, and to provide the suitable remediation measures for effective
crop growth.

5 WHEREAS, vide reference 5% cited, the Hon'ble NGT vide Order dated 31.10.2022
issued following directions tc the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:- :

iil.

The CPCB has reguested the Telangzna State Pollution Control Board (TSPCB)
to direct all the Pharmaceutical industries in the area to submit the time
bound action plan for remaoval of contaminated sediments/soll and control of
VOC emission in ambient air as well 25 adequate pollution control measures to
achieve ZLD. The Telangana State Pollution Control Board (TSPCB) was also
directed to periodically review their action plan and monitor the vOC in the
area to ensure the effective implementation.

ii. The Telangana State Pollution Control Board (TSPCB) to visit the industrial

area referred above and imnlement the directions given by the CPCB in this
regard and also assess the compensation for the alleged deliberate violations
found in the report.

The Telangana State Follution Cantrol Board (TSPCB) alsa has to ensure that
these industries maintain the Ambient Alr Quality (AAQ) and have adequate
control measures to achieve the ZLD. When these Pharmaceutical industries
are capable of achieving the ZLD, why no action has been taken by the
Telangana State Pollution Control Board (TSPCB) for such violations till today
has also to be reported.

7. WHEREAS, the Board issued further extension of temporary revocation of closure
order with following additional directions £o the industry on 06.12.2022 based on the
observation made in the CPCB report.

i

iii.

wi.

vil.

viii.

The industry snall submit time bound action plan within 3 days for
dacontamination of sail, contrcl of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

_ The industry shall take all odour control measures and operate the same

reqularly to avoid odour nuisance to the surrounding environment,

The industry shall provide & maintain dome with suction hood followed by
double stage scrubber with online pH meter to the HTDS effluent storage
tanks to control the odour nuisance.

. The Industry shall install sub cocler condensers system followed by activated

charcoal bed to the vents of scrubbing system connected to HTDS collection
tank so as to arrest the VOCs. '

The industry shall maintain sub cooler condensers system followed by
activated charcoal bed so as to arrest the VOCs from the scrubber attached to
ATFD.

The industry shall continuously operate scrubbers with online pH meter for
control of process emissions and shall take appropriate additional measures
for control smell nuisance within & outsice the industry premises.

The industry shall operate & maintain online VOC monitoring system and
connect the same to the Board server, .

The industry shall provide odour suppressent mist spray / sprinkle “PIION"
liquid at effluent treatment area to contain VOCs.

_ The industry shall provide & maintain the vent condensers for all the solvent

storage / chemical storage tanks to control the fugitive emissions.



8.

10.
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xl

xI.

The industry shall maintain the sub cooler condensers system followed by

acHvated charenal bed to the vents of scrubhing systems so as to arrest the
VOCs, é )

The industry shall take necessary Tneasures as per the latest Leak Detection
2nd Repair (LDAR]} Study to arrest the solvent losses and reduce VOCs in the

premises,

xii. The industry shall provide IP czimeras within one mcnth to focus the entire

xiil.

premises duly cavering ZLD area, boiler stack and entire boundary of the plant
in consultation with RO, Nalgonda.

The industry shall not cause any air pollution to the surrounding area.

WHEREAS, vide reference 6" cited, the Hon’ble NGT, Chennal vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

wi.

vii.

We would direct the Telangana State Pollution Cantrol Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil semples In surrounding Industries and effluent flow as

per standard norms.

. The CPCB observed that the ETP provided by the unit for treating LTDS and

HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective pe-formance.

iii. At the time of the CPCB committee visit, the unit’s production levels are 50%

only and the generated effiuents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS guantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - I,

We direct the Telangana State Pollution Control Board to furnish the
reccrdings at-least from December 2022 till date as to the MEE condensate,
HTDS and LTDS which are connected online. Let the report also contain the
water balance, material belance data and enercy audit conducted to ascertain
whether the effluents are treated in the manner suggested.

The Industry was directed to submit a time bound action plan within three
days for decontamination of sqil, control of adour nuisznce and VOC emission
and achievement of ZLD as per the CPCB directions dated 19.09.2022.

The additional report that may be filed by the Telangana SPCB should also
contain (1) the water and soil 2nalysis report from the respective labs, (i) the
compliance report filed by the 6" respondent to the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfzction of the
compliance and (iv) levy of any compensation for having polluted the water
and soil. :

Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or it can be enhanced for the
subsequent violations which would bring the industries under contrel from

polluting.

WHEREAS, vide reference 7" cited, EFTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soil monitering in Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
same were matched with the preducts and derivatives of all the 8 industries located

in the area.

WHEREAS, vide reference 8" cited, the Board issued show cause notice to the
industry on levy of Environmental Compensation (EC) for violations and non-
compliances.

WHEREAS, the Industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Nzlgonda have attended
the meeting. Based on the recommendations of the Committee, the Board issued



12.

13.

14,

directions dt.21,06.2023 for levying Envircnmental Compensation (EC) of
Rs.22,40,000/- along with other directions vide reference 9™ cited.

WHEREAS, the industry have filed a Writ Petition No. 18088 of 2023 before Hon'ble
High Court of Telangana pray'ng the Hon'ble High Court to declare the orders issued
by the Responcent Board directing the petitioner industry to deposit an amount
towards Environmental Compensation without glving any notice as arbitrary and
irregular, contrary to law, without power and jurisdiction and set aside the same.

WHEREAS, vide reference 11" cited, the Rolling Task Force Team inspected the
industry on 17.06,2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 93,07.2023 and the following non-
compliances were gbserved:

i. The industry has provided scrubber to the ATFD vent and causing smell
nuisance at ATFD area. However ocour was observed at the ATFD area.

Il. The averall housekeeping of the industry shall improve.

iii. The industry representative has infarmed that the association has lifted the
contaminated waste water to PETL. However, soil details have not submitted.

iv. The industry has installed online TDS meter but not connected to TSPCB
website.

v, During the inspection splllages were abserved at ATFD & MEE.

vl. As per the RO report, the following are the nan - compliances:

vii. During the inspection it was observed that, acid proof tiles work is under
progress in the Biological ETP.

viii. The industry has not comnected LTDS effluents digital flow meter to Board
Server.

ix. The Industry has not provided fixed pipeiines from solvent storage yard to
production block, The industry using drums for rransfer of solvent, this will
cause odour nuisance in the surrounding area.

%, The industry has not provided PIION spray system.
«i. The industry Is having odour in the premises.
xii. The Industry has not submitted latest LDAR study report.

WHEREAS, vide reference 12" cited, the Board received a complaint on twitter by
sri Panduchoppari@panduchoppari on 31.07,2023 regarding coloured water
stagnation In the Dothigudem area. The Board also recelved the same complaint by
Sri Panduchoppari regarding coloured water stagnation in the Dothigudem area
forwarded by the District Collector, vadadri-Bhuvanagiri District.

15. WHEREAS, vide reference 13" cited, the industry has filed writ petition against the

Environmental compensation impesed by the Board. the Hon'ble High Court vide
order dt.08.08.2023 In WP No. 18068 of 2023, disposed the case ordering as follows:

“Eor the afore-mentioned reasons, order dated:2106.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is guashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanatiOoni dated:02.06.2023. Needless to state that the Board shall also
consider the fact that consent for gperation was granted to tne petitioner on
0B.02.2023 as well as the fact that the petitioner was not 2 party to the order
dated: 17.01.2023 passec by National Green Tribunal in DA.No.97 of 2021. The
Board shall affortd and opportunity of hearing to the petitioner and shall by speaking
order conclude the proceeding initiated in pursuance to show cause notice dated;
22.05.20232 . It is made clear that this court has not expressed any opinion on
merits of the matter.”

16. WHEREAS, the industry was reviewed in the Task Force Committee meeting held on

07.08.2023. After detailed discussion, tne Committee recommended to inspect the
industry by the Task Force Committee Members and submit the status report to the
Board.

17. WHEREAS, the Task Force Committee Members inspected the industry on

10.08.2023 & 11.08.2023 and the following non-compliances were observed:



18.

19.

vil.

l"rl-iil
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The committee recommenced to pgﬂ%e separate scrubber for HTDS collection
1ank dome Instead of common scrubber for ATFD and HTDS collection tank.

Bio culture development is under progress in the Biclegical ETP. The biological
ETP is not functioning properly, just they are doing aeration,

The industry has stored drums openly. Photograph submitted below:

The compliance status of the industry on the Non-Compliances reported in the
TF meeting dt.07.08.2023 zgenda is as follows:

During the inspection, odour is observed in the industry premises.

During the inspection, it was observed that tiles work in the aeration tank was
completed and they are developing Bio culture in the 2eration tank as part of
the Biological ETP. Presently they are operating pre aeration tank as aeration to
treat the LTDS effluent. They have just started the Biclogical ETP system till
date they have not addressed the effluents, The culture they are developing is
also not active.

The industry has not connected LTDS effluents digital flow meter to Board
server

The industry has not provided PIION spray system.

During the inspection, odour was observed in the industry premises

WHEREAS, vide referencz 14" cited the Hon'ble NGT stated that pursuant to the
order of the Hen'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enguiry is to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, vyou were given. an oppartunity of hearing before the Task Force
Committee during the meeting held on 28.08.2023. The complzinants & industry
representatives (Virtuzlly), RO-Nalgonda have attended the meeting. Based on the
recommendations of the committee, extension of temporary revocation of closure
order for a period of 3 months i.e., up to 31.10.2023 with the following directions
were issued to your industry vide order dt,13.09,2023:

il

il
Il

vi.

wvil.

vili.

The industry shall comply with all conditions stipulated in the CFO & HWA crder
issued by the Board scrupulgusly.

The industry shall comply with all the conditions stipulated in the Extension of
Temporary Revocation of Closure Crder dated: 26.06.2023.

The industry shall pay the Environmental Compensation (EC) of Rs.22,40,000/-
as per the Hon'ble NGT Orders vide order dated:21.06.2023, you are hereby
directed to deposit an amount of Rs.22,40,000/- (Rupees Twenty Two Lakhs
Farty Thousand Only) towards Environmental Compensation. The amount shall
be deposited by way of D.D drawn in favour of “"Member Secretary, T.S
Pollution Control Eoard” payable at Hyderabad.

iw. The industry shall continuously operate ZLD system so as to treat all the

effluent and shall reuse all the treated effluent for plant needs and shall
maintain the records.

The industry shall maintain adeguate bio-culture / MLSS in the aeration tank to
operate biological ETP effectively thereby reduce load on the RO,

The industry shall provide/maintain operate digital flow meters with [P cameras
to ZLD system B provide/ maintaln IP camera at main gate entrance. The
industry shall provide / maintain PTZ camera to cover ZLD & beiler area. All the
cameras shall be connected to the TSPCB Server.

The industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24 kl/acre).
The collected contaminated rain water shall be pumped and stored in above
ground level tank of adequate capacity and the same shall be treated within the
premises ar send to CETP for further treatment and disposal. *

The industry shall provide digtal flow meter for the first run off water and shall
treat in their ZLD / dispose to CETP for further treatment.

ix. The industry shall extend the Bank Guarantee from time to time till further

orders from the Board.
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x. The industry shall not carryout operations without valid revecation of closure
arders. Failing which the Board will be constraint to take action against the
industry.

WHEREAS, vide reference 16 cited, the Industry filed W.P.no.30301 of 2023
challenging the order dt.13.09.2023 issued by the Board directing to depaosit
environmental compensation of Rs.22,40,000/-. The-Hon'ble High Court vide order
dt.01.11.2023 disposed the writ petition stating that the petitioner has an
alternative efficacious remedy of filing &n appeal to the Hon'ble NGT.

WHEREAS, the Task Force Committee Members inspected the industry on
04.11.2023 along with RO-Nalgonda and the following non-compliances were
observed:

i. The industry has not paid Environmental Compensation of Rs.22,40,000/ vide
order dated 21.06.2023 & 13.09.2023.

ii. Lot of hose pipes were observed In the industry premises.

iii. The industry has stored hazardous waste drums openly causing odour
nuisance.

iv. Selvent odour Is observed near bio ETP due to pre-aeration tanks present
hefore the biological ETP. The Industry may be directed to provide dome to the
pre aeration tanks or may develap culture in the tanks for cffective reduction
of COD.

v. Provided “PIION" system with holes for spraying, However, the industry has
not provided nozzles for effective spray.

vi, As per analysis reports the value of TDS Is 28,405 mg/l In LTDS collection
tank. It indicates the industry ‘s not segregating the HTDS & LTDS separately.

vii. The Board Officials conducted stack B Ambient Air Quality Monitoring on
13.11.2023, As per the analysis reports, the value of Particulate Matter
(PM10) (105 pg/m3 agalsnt 100 pg/m3) & Suspended Particulate Matter
(SPM) (406 mg/Nm3agaisnt 115 mg/Nm3) is exceeding tne Board standard.

vill. As per the analysis reports the values of TDS & COD are very high (4,879
mg/! & 6,519 mg/l) In production block-T and the values of TDS & COD are
very high (3,920 mg/l & 1,148 mg/!) in production block-IV.

WHEREAS, vide reference 167 cited, you were given an opportunity of hearing
before the Task Force Committes during the meeting held on 29.11.2023. The
complainants & industry representztives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, issued show cause notice
with the following reasons to your industry vide order dt.05.12,2023:

1. The industry has not paid Environmental Compensation of Rs.22,40,000/
vide order dated 21.06.2023 & 13.09.2023.

Lot of hose pipes were observed in the 'ndustry premises.

The industry has stored hazardous waste drums openly causing odour
nulisance.

4. Solvent odour Is observed near bio ETP due to pre-aeration tanks present
before the biological ETP. The industry may be directed to provide dome to
the pre aeration tanks or may develop culture in the tanks for effective
reduction of COD.

5. Provided “PITON” systemn with holes for spraying, However, the industry has
not provided nozzles for effective spray.

6. As per analysis reports the value of TDS is 28,405 mg/!l in LTDS collection
tank. It indicates the industry is not segregating the HTDS & LTDS
separately.

2. The Board Officials conducted stack & Ambient Air Quality Monitoring on
13.11.2023. As per the analysis reports, the value of Particulate Matter
(PM10) (105 pg/m3 agaisnt 100 pg/m3) & Suspended Particulate Matter
(SPM) (406 mg/Nm3agaisnt 115 mg/Nm3) is exceeding the Board standard.
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As per the analysis reports thg s of TDS & COLC are very high (4,875

ma/l & 6,510 ma/l) in production block-I and the values of TDS & COD ere
very high (3,920 mg/) & 1,148 mad/l) In production block-1V.

WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and
following observations were made:

15

2

a5

Part payment towards 25% aof actual Environmental compensation levied i.e.,
an amount of Rs. 5,60,000/-.

The Board Officals collected the sample from MEE feed (HTDS). As per the
analysis reports, the value of COD is very high |.,e 1,27,296 ma/L.

The Board Officals collected the sample from RO permeate. As per the
analysis reports, the value of TDS is high i.,e 2,050 mg/L.

The Board Officials collected the samples from Cooling tower of production
block I & II. As per the analysis reports, the value of COD -3,231 mg/L and
TDS - 4,182 ma/L.

The Board Officials conducted the Stack & AAQ Monitoring. As per the analysis
reports, the PMy value (135 ug/Nm3) in AAQ is exceeding as per the CFO
standard (l.e., 100 ug/Nm3).

The Board raceived a complaint dated: 15.12.2023 from Sri Ravula Linga Swamy
(petitioner in OA No.97 of 2021) through mail alleging illegal discharges from
industries located in the Dothigudem area.

The details of the complaint is as given below:

i, The complainent challenged the report dt.22.11.2023 submitted
by the Board to Hon'ble NGT with observations stating that
“During Inspection, no discharges were observed from the
private respondent industries”.

ii. The complainant enclosed some pictures taken on 11.12.2023 aof
the area showing water stagnation, wetness ect. ,.

Accordingly, the Board Officials inspected the area on 19.12.2023 and
observed no discharges from the industries. Photographs submitted below.
The water stagnation /[ wetness shown in the pictures attached to the

" complaint might be due to the rains in the arsa due to Michaung cyclone

during the period 1% week-end of December.

WHEREAS, vide reference 19™ cited, Dothigudem Industrial Association has
submitted representation stating that they will pay the remaining Environmental
Compensation amount,

WHEREAS, vide reference 20™ cited, you were given an opporiunity for hearing
before the Task Force Committee of the Board during the meeting held on
03.01.2024. The Complainants & industry representatives (Virtually), RO-Nalgonda
have attended the meeting.

L.

I1IL.

The Committee noted the following non-compliznces:

. Part payment towards 25% of actual Environmental compensation |evied i.e.,

an amount of Rs, 5,60,000/-.

The Board Officals collected the sample from MEE feed (HTDS). As per the
analysis reports, the value of COD is very high i.,e 1,27,296 mg/L.

The Board Officals collected the sample from RO permeate. As per the
analysis reports, the value of TDS is high i.,e 2,050 mg/L.

The Board Officials collected the samples from Cooling tower of production
block I & II. As per the analysis reports, the value of COD -3,231 mg/L and
TDS - 4,182 mg/L.

The Board Officials conducted the Stack & AAQ Monitoring. As per the analysis
reports, the PMjp value (135 pg/Nm3) in AAQ is exceeding as per the CFO
standard (i.e., 100 pg/Nm3).

During the meeting, the complainants informed that, smell nuisance and water
pollution from the industries located in Dothigudem area.

The industry informed that, they paid the part of the EC amount as first
installment and remaining EC amount will be paid in three instaliments.
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After detailed discussions, the committee also recommended to Issue the Extension of
Revocation of Closure orders for = period of three months from the date of receipt of
these orders with following directions:

« The industry shall pay the remaining Enviranmentz| Compensation amount within
06 manths period. '

24. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with the directions issued by the Board including
the conditions stipulated in the CFO & HWA order.

2. The industry shall operate all air pollution control equipments effectively to
control air pollution and odour nuisance to the surroundings.

3. The industry shall not carryout operations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the
industry.

35, WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Thres Months from the date of this order.

6. These directions are Issued under Section 31(A) of the Air (Prevention and Control
of Pollution) Act 1981 (as amended by Act 47 of 1987).

37. You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
Section 31(A) of the Air (Prevention and Control of Pollution) Act 1981 (as amended
by Act 47 of 1987) without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or Judicial Magistrate of the first
class under section 37(1) of Alr (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987), the punishment for which include imprisonment for a
term which shall not be less than one year six months and which may be extended
to six years with fine.

sd/-
MEMBER SECRETARY

To,

M/s. V.].Sai Chem,

Sy.No.240/B, Dhothigudem (V),

Pochampally (M), Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE, TSPCB, ZQ, RC Puram for Information and necessary action.

\j}a’EE, TSPCB, RQ, Nalgonda for information and necessary action
- Concerned File. ;

//T.C.F.B.O//

Mo

eni nvironmental Engineer
(Task Force - UH-1IV)



D=

R

(55)
TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500

PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, |  Fax: 040 - 23815631 |
SANATHNAGAR, HYDERABAD - 500 018. Website:tspeb.cgg.gov.in |

BY REGD. POST WITH ACK. DUE

Order No.NLG-50/TSPCB/TF/H0O/2023- 1\l Date:03.01.2024
Sub: TSPCE - M/s. V.).Sai Chem, Sy.No.240/B, Dhothigudem

Three Months - Orders Issued - Req.

Ref : 1. Order No.NLG-50/TSPCB/ TF/HO/2023-, dt:13.09,2023.
2. Hearing held on 03.01.2024.
3. Order No.NLG-50/TSPCB/ TF/HO/2024- , dt:03.01.2024.

E A B A

In the 1* reference mentioned zbove, under section 33(A) of Water (Prevention
and Control of Pollution) Amendment Act. 1988 & under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 orders were directed to
TSSPDCL to restore the power supply for a period upto 31.10.2023 to M/s. V.1.Sai
Chem, Sy.No.240/B, Dhothigudem (V), Pochampally (M), Yadadri Bhuvanagiri
District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board’'s Task Force Committes meeting held on 03.01.2024. After careful consideration

of all the material facts of the case, it was decided to issue extension of temporary
revocation of closure orders for a period of Three Months. Accordingly the Board has

issued extension of temporary revocation of closure orders to the industry for a period
of Three months. A copy of the extension of temporary revocation of closure orders is

herewith enclosed.

In view of the above, the Board hersby directs the TSSPDCL to extend the power
supply to M/s. V.J.5ai Chem, Sy.No.240/8B, Dhothigudem (V), Pochampally (M),
Yadadri Bhuvanagiri District for a period of three months from the date of this order
for carrying out the production activities. These directions are Issued under section

33(A) of Water (Prevention and Control of Follution) Amendment Act, 1988 and under
section 31(A) of Air (Prevention and Control of Pollution) Amendmsant Act, 1987.

Sd/-
MEMBER SECRETARY
To,
The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Yadadri Bhuvanagiri District.

Copy to;
1. The JCEE, £.0, R.C.Furam fer information and necessary action.
2. The Environmental Engineer, Regional Office, Nalgonda for information and

cessary action.
ﬁncemed file.
//T.C.F.B.Of/
WL~

emior Environmental Engineer
< (Task Force - UH-1IV)

Pochampally (M), Yadadri Bhuvanagiri District - Water (Preventicn and
Control of Pollution) Act, 1974 (as amended by Act 53 of 1988) and Air
(Prevention and Control cf Pollution) Act 1981 (as amended by Act 47 of 1987) -

Extension of Temporary Restoration of Power Supply for a period of
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Phone: 040-238B7500
Fax: 040-23815631
Website:tspcb.cgg.gov.in |

TELANGANA STATE POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE,
SANATHNAGAR, HYDERABAD - 500 018.

2
7e 097 Ref:

BY REGD. POST WITH ACK. DUE @

ORDERS ISSUED UNDER WATER {P&EF} AMENDMENT ACT, 1988
AL

Order No. NLG il B/TF/HO/2024- Yy:H- Date:03.01.2024

Sub:

#

AR

TSPCB - M/s. SVR Laboratories (P) Ltd., Sy.No. 239/A, 239/E,
Dothigudem (V), Pochampally (M), Yadadri Bhuvanagiri District
- Water (Prevention and Contral of Pollution) Act, 1974 (as amended
by Act 53 of 1888) - nsion of Temporary Revocation of Closur

Order for a period of Three Months - Orders Issued - Reg,

CFO Order dt. 09.11.2021 and valid up to 31.10.2025.

Closure Order No.NLG-96/TSPCB/TF/HO/2016-, dt.02.03.2022.

. Temporary Revocation of Closure Order No.NLG-

96/TSPCB/TF/HO/2016, Dt: 27.04.2022.

4. CPCB Letter No.F.No.B-29016/04/06/IPC-1/438, Dt.19.09.2022,
received on 13.10.2022 /28.10.2022.

5. Hon'ble MGT, (S2Z), Chennal Orders dated 31.10.2022 in O.A.No.9/
of 2021,

6. The Hon'ble NGT, Chennai has issued directions vide Order dated:
17.01.2023,

7. EPTRI, Hyderabad Study report dt.24.04.2023.

8. The Board issued show cause notice to the industry on levy of
Environmental Compensation (EC) on 22.05.2023.

9. Directions issued on 21.06.2023 for Levying of Environmental
Compensation.

10.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2016, Dt: 26.06.2023.

11.The Rolling Task Force team inspected the industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officials inspected the Industry on
28.07.2023.

12, The Board received 2 complaint on  twitter by Sri
Panduchoppari@pzanduchoppari on 31,07.2023,

13.The industry filed a WP.No. 18108 of 2023 of 2023 before Hon'ble
High Court regarding Environmental Compensation Levied by the
TSPCB.

14.Hon'ble NGT, (SZ), Chennai Orders dated 24.08.2023 in 0.A.No.97/
of 2021.

15.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2023, Dt: 13.09.2023.

16.The Hon’ble High Court vide order dt.01.11.2023 in W.P.No.30309 of
2023.

17.Show Cause Notice No. NLG-85/TSPCB/UH-11/2023, Date:
05.12.2023.

18.R0O Nalgonda report dated 28.12.2023.

19.Dothigudem Industrial Association representation dated 03.01.2024.

20.Hearing held on 03.01.2024.

L

* & %

1. WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy
Sy.No.238 & 239, Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District.

2. WHEREAS, vide reference 1* cited, the Board Issued CFO&HWA to the industry on
09.11.2021 with a validity up to 31.10.2025.

3. WHEREAS, vide reference 2™ citad, the Board issued Closure order to the industry
on 02.03.2022 for non compliance of the Board directions / Consent conditions and
causing pellution in the surrounding area.

4, WERHEAS, vide refzarance 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 27.04.2022 for a period of Three months with certain

directions tc comply.



5. WHEREAS, vide reference 4" cited, CPCB issued following directions to the Board
in connection with O.A No.97 of 2021 filed by Sri Ravula Linga Swamy, S/o. Yadaiah
and Others, Anthammagudem Village, Pochampally Mandal, Yadadri Bhuvanagirl
District before Hon’ble NGT(SZ), Chennai:

Tii.

Telangana State Polluticn Control Board (TSPCB) shall direct M/s. Hazelo Labs
Pyt Ltd and other seven pharmaceudticzl industries in the area to submit time
bound action plen for decontamination of soll, control of odour nuisance & VOC
emission and achievement of ZLD. '

. TSPCB shall periodically review implementation of the action plan of all the

units & regularly monitor VOCs In ambient air to ensure the effective
implementation.

TSPCB shall get the study done in a time bound manner to determine the
extent of damage of seil; if any, and to provide the suitable remediation
measures for effective crop growth.

5. WHEREAS, vide reference 5 cited, the Hon'ble NGT vide Order dated 31.10.2022
issued following directions to the Board to implement the directions given Dy the
CPCB to the Board and also to assess Lhe compensation for the alleged deliberate
violations by the industries:-

The CPCB has requested the Telangana State Pollution Control Board (TSPCB)
to direct all the Pharmaceut'cal industries in the area to submit the time
bound action plan for removal of contaminated sediments/soil and control of
VOC emission in ambient air as well as adequate pallution control measures
to achieve ZLD. The Telangana State Pollution Control Board (TSPCB) was
also directed to periodically review their action plan and monitor the VOC in
the area to ensure the effective implementation.

ii. The Telangana State Pollution Centrol Board (TSPCB) to visit the industrial

area referred above and imp'ement the directions given by the CPCB in this
reqard and also assess the compensation for the alleged deliberate violations
found in the report.

The Telangana State Pellution Contrel Board (TSPCB) also has to ensure that
these industries maintain the Ambient Air Quality (AAQ) and have adequate
contro! measures ta achieve the ZLD. When these Pharmaceutical industries
are capable of achieving the ZLD, why no action has been taken by the
Telangana State Pollution Control Board (TSPCB) for such violations till today
has alsc to be reported.

7.  WHEREAS, the Board issued further extension of temporary revocation of closure
order with following additional directions to the industry on 06.12.2022 based on the
observation made in the CPCB report.

vi.

vii.

The industry shall submit time bound action plan within 3 days for
decontamination of soil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

The industry shall comply with all conditions stipulated in the CFORHWA order
issued by the Board scrupulously.

The industry shall maintain records on source of starting raw material /
Intermediates for e=ach product-wise and shall submit the consolidated
records to the Regional Office, Nalgonda every month along with invoice
copies of the starting raw materials outsourced.

The industry shall continue to segregate the effluents into HTDS and LTDS.
The HTDS effluents shall be treated in stripper, MEE and ATFD. The
condensate & LTDS effluents shall be treated in Biclogical ETP followed RO
system and treated effluents shall be reused in the plant. The RO rejects shall
be sent to MEE for forced evaporation.

The industry shall operate the Blolcgical ETP continuously to treat the LTDS
effluents.

The industry shall improve the operaticnal performance of MEE
system(Stripper, MEE &ATFD) as suggested by the ZLD performance study.

The industry shall install oniine TDS meter for HTDS effluent generation and
connect the same to TSPCB server within one month.



viii.

xi.

Xii.

xiif.

Xiv,

xV.

M.

xvii,

xviii.

The industry shall provide first run c”iiain water & seepage collection pit with

proper bypass arrangement for free flow of subsequent rain water (24
kL/acre). The collected contaminated rain water shall be pumped and stored

in above ground level tark of adequate capacity and the same shall be
treated within the premises cr send to CETP for further treatment.

The industry shall not discharge any effluent/ leakages / spillages / seepages
etc. within the premises and outside the industry premises under any
circumstances.

The industry shall stcre drums containing raw material / In process gocds /

MLs /spent solvents / wastes etc., on the concrete platform under covered
shed with dyke walls & proper leachzate collection system and the industry

shall not store drums openly on ground.

The industry shall collect & store the hazardous waste in closed shed with
impervious lining end leachate collection system. The industry shall dispose
the Hazardous Waste regularly in accordance with the CFQ&HW order and

shall not store beyond 90 days.

The industry shall continuously operate the online monitoring system
provided as per the directions of CPCB and shall ensure for continuous data

transmission to the TSPCB =server,

The industry shall provide/maintain operate IP cameras at main gate entrance
and ensure for continuous data transmission to the TSPCB server.

The Industry shall not use any flexible pipelines within the premises for
transfer of effluents / wastewater. All the effluent conveyirg pipe lines shall
be fixed.

The industry shall not use effluent or any waste water for cooling tower
purpose and shall check the quality of the cooling circulation water regularly.

The industry shall maintain proper housekeeping within the premises.

The industry shall provide IP cameras within one menth to focus the entire
oremises duly covering ZLD ares, boiler stack and entire boundary of the
plant in consultation with RO, Nalgonda.

The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.

8. WHEREAS, vide reference 6 cited, the Hon'ble NCT, Chennai vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

.

Vi,

We would direct the Telangana State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as
per standard norms. -

The CPCB observed that the ETP provided by the unit for treating LTDS and
HTDS effluent Is not adeguate for meeting the ZLD Syslem. Hence, the ETP
shall be revamped for effective performance.

At the time of the CFCB commitzee vislt, the unit’s production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTCS agzinst the permitted HTDS quantity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase-I.

. We direct the Telangana State Pallution Control Board to furnish the

recordings at-least from Decembe- 2022 till date as to the MEE condensate,
HTDS and LTDS which are connected online. Let the report also contain the
water balance, material balance dzta ancd energy audit conducted to ascertain
whether the effluents are treated in the manner suggested.

The industry was directed to submit a time bound action plan within three
days for decontamination of soil, control of odour nuisance and VOC emission
and achievement of ZLD zs per the CPCE directions dated 19.09.2022.

The additional report that may be filed by the Telangana SPCB should also
contain (i) the water and soll analysis. report from the respective labs, (ii) the
compliance report filed by the 6th respondent to the TSPCB, (iii) any further



10.

11,

12,

13.

14,

15.

&

action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (iv) levy of any compensation for having polluted the water
and soil.

vii. Let the Telangana SPCB also state whether they have Imposed any
penalty/punishment on the resnondent wherever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first viclation or it can be enhanced for the
subsequent violations which would bring the industries under control from

polluting.

WHEREAS, vide reference 7" cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soil monitoring in Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
<ame were matched with the products and derivatives of all the B industries located
in the area.

WHEREAS, vide reference 8™ cited, the Board issued show cause notice to the
industry on levy of Environmental Compensation (EC) for violatlons and non-
compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Nalgonda have attended
the meeting. Based on the recommendations of the Committee, the Boarc issued
directions dt.21.06.2023 for levying Environmental Compensation (EC) of
Rs.44,80,000/- zlong with other directions vide reference o' cited.

WHEREAS, the Industry have filed a Writ Petition No. 18108 of 2023 before Hon'ble
High Court of Telangana praying the Hon’ble High Court to declare the orders issued
by the Respondent Board directing the petitioner industry to deposit an amount
towards Environmenta! Compensation without giving any notice as arbitrary and
irregular, contrary to law, without pewer and jurisdiction and set aside the same.

WHEREAS, vide reference 11" cited, the Relling Task Force Team inspected the
industry on 17.06.2023 & 01,07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28,07.2023 and the following non-
compliances were observed:

i. The industry has not provided separale detoxificaticn area for cleaning ef drums.
il. The industry has not submitted latest LDAR study report.

iii. The housekeeping of the industry is very poor. Lot of spillages were observed at
the MEE area, ATFD area and hazardous waste storage area.

iv. Fumes were observed during inspection and causing odour nuisance in the
surrounding area.

v. Installation work of condenser to stripper was under progress.

vi. During inspection, inorganic salts of about 40 Tons & Organic residue of about 2
Tons was present in the industry premises.

vii, During the inspection, odour of solvent ta luene was observed in the premises.

viil. The industry has not provided sub cooler condensers system followed by
activated charcoal bed to the vents of scrubbing system connected to HTDS
collection tank so as to arrest the VOCs.

WHEREAS, vide reference 12" cited, the Board received a complaint on twitter by
Sri Panduchoppari@panduchoppari  on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panduchoppari regarding coloured water stagnation In the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.

WHEREAS, the Hon'tle High Court vide order dt.08.08.2023 in WP No. 18108 of
2023,disposed the case ordering as follows:

“for the afore-mentioned reasons, order dated:2106.2023 passed by the Board
cannot be sustzined in the eye of law. Accerdingly, it is guashed and set aside.
The matter is remitted to the Board to consider the grounds taken by the
petitioner in the explanation dated:02.06.2023. Needless to state that the Board
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shall also consider the fact that consent for operation was granted tc the
petitioner an 08.02.2023 as well as the fact that the petitioner was not a party to
the order dated: 17.01,2023 nassed by National Green Tribunzl in OA.N0.97 of
2021. The Board shall afford and opportunity of hearing to the petitioner and
shall by speaking order conclude the proceeding initiated in pursuance to show
cause notice dated; 22,05.20232 . it is made clear that this court has not
expressed any opinion on merits of the matter.”

16. WHEREAS, the industry was reviewed in the Task Force Committee meeting held on

e

18.

19.

20.

07.08.2023. After detalled discussion, the Committee recommended tc inspect the
industry by the Task Force Committee Members and submit the status report to the
Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

i. During the inspection, the industry representative informed that the cutlet
COD of biological ETP is 1000. The industry has developed less quantity of
MLSS in the Biological ETP (which is leading to inad=quats for reduction of
COD in bio-ETP). The committee recommended that, the industry has to
increase the MLSS in the biological ETP.

ii. During the inspecticn, it was observed that, the insulation to calendria of MEE
was not proper.

iii. The industry nas provided drums storage yard, however empty drums are
stored apenly on ground.

iv. The compliance status of the industry on the Non-Compliance mentioned In TF

meeting agenda dated:07.08.2023:
v. Housekeeping needs improvement.

vi. The bia-culture is not avzilzble, they are just aerating it. Need to establish blo-
culture.

vii., During inspection, inorganic salts of about 40 Tons & Organic residus of about 2
Tons was present in the industry premises. Photograph enclosed as below. The
cummittee recommended to dispose the waste immediately,

viii. The committee recommended for double stage scrubber for vents of HTDS
collection tank in place of single stage scrubber.

WHEREAS, vide reference 14" cited the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enquiry is to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, vidc reference 15% cited, the industry filed W.P.no.30309 of 2023
challenging the arder dt.13.09.2023 issued by the Board directing to deposit
environmental compensation of Rs.44,80,000/-. The Hon'ble High Court vide order
dt,01.11.2023 disposed the writ petition stating that the petitioner has an
alternative efficacious remedy of filing an appeal to the Hon'ble NGT.

WHEREAS, you were given an opportunity of hearing before the Task Force
Committee during the meeting held cn 28.08.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. Based cn the
recommendations of the committee, extensicn of temporary revocation of closure
order for a pericd of 3 months i.e., up ta 31.10.2023 with the following directions

were issued to your industry vide order dt.13.09.2023:

i. The industry shall pay the Environmental Compensation (EC) of
Rs.44,80,000/-.

ii. The industry shall continucusly operate ZLD system so as to.treat all the
effluent and shall reuse all the treated effluent for plant needs and shall
maintain the records.

iil. The industry shall maintain adequate bio-culture / MLSS in the aeration tank
to operate biolagical ETP effectively thereby reduce load on the RO.

iv. The industry shall provide/maintain operate digital flow meters with IP
cameras to ZLD system & provide/ maintain IP camera at main gate entrance.
The industry shall provide / maintain PTZ camera to cover ZLD & boller area.

All the cameras shall be connected to the TSPCB Server.
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22.

vi.

vil.

viii,

&y

The Industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24
kL/acre). The collected contaminated rain water shall be pumped and stored in
above ground level tank of adequate capacity and the same shall be treated
within the premises or send to CETP for further treatment and disposal. *

The industry shall provide digital flow meter for the first run off water and
chall treat in their ZLD / dispose to CETP for further treatment.

The industry shall extend the Bank Guarantee from time to time till further
orders from the Board.

The Industry shall not carryou: operations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the

industry.

WHEREAS, the industry filed W.P.N0.30309 of 2023 challenging the order

dt.13.
of Rs.

09.2023 Issued by the Board directing to deposit envircnmental compensation
44,80,000/-. The Hon'ble High Court vide order dt.01.11.2023 disposed the

writ petition stating that the petitioner has an alternative efficacious remedy of filing
an appeal to the Hon'ble NGT. :

WHEREAS, the Task Force Committee Members inspected the industry on
04.11.2023 along with RO-Nalgenda and the following non-compliances were
observed:

iil.

vi.

wvil.

wiil.

i,

The industry has not paid Environmental Compensation of Rs.44,80,000/ vide
order dated 21.06.2023 & 13.09.2023.

During inspection, it was observed that aeration tank was filled with cow
dung and sending the effluent in small quantity which indicates they are not
operating Biological ETP effectively. The committee observed that the
industry has not Iimproved the Biological effluent treatment systems as
abserved in earlier inspection also.

The RO Plant was not in operation and the industry was asked to keep In
operation, then lot of leakages from the pipe jolnts were observed. RO plant
is not in operating condition and hence required to change the RO plant as
per effluent characteristics.

The industry has sheds for drums storage yard. However, drums (20 nos)
were stored openly in west side of the industry.

The industry representative informed that they sent hazardous waste of
about 20 Tonnes. However, about 30 tons of salts were still in the storage
shed which is causing odour nulsance.

Process sludge of about 4 tons was stored beside production block-II causing
odour nuisance,

The industry has nct provided double stage scrubber for vents of HTDS
collection tank in place of single stage scrubber as per the recommendation
of the TF Committee.

Insulation waste stared on open ground. The industry has not provided PIION
spray system at ZLD area.

The Board Officials conducted stack & Ambient Air Quality Monitoring on
05.10.2023. As Eer the analysis reports, the value of Particulate Matter
(PMyo) (161 pg/m” agaisnt 100 pg/m?) is exceeding the Board standard.

As per the analysis reports the values of TDS & COD are very high (3,380
mg/| & 1,248 mg/l) in Cooling Tower of Production Block-1 and the values of
TDS & COD are very high (3,050 mg/l & 1,008 mg/l} in Coeling Tower of
Production Block-II.

The Board Officials conducted stack & Ambient Air Quality Monitoring on
05.10.2023. As per the analysis reports, the value of Particulate Matter
(PM.o) (161 pg/m? against 100 pg/m?) is exceeding the Board standard.
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vi.

G

WHEREAS, you were gven an o_g-po?.mlty of hearing before the Task Force
Cormmittee during the meeting held on 28.11.2023. The complainants & industry
representatives (Virtually), RO-MNalgonda have attended the meeting. During the

review following non-compliances were observed:

During inspection, it was observed that aeration tank was filled with cow dung

and sending the effluent in small quantity which indicates they are not operating
Biological ETP effectively. The committee observed that the industry has not
improved the Bioclogical efflient: treatment systems as observed in earlier

inspection also.

The RO Plant was not in operation and the industry was asked to keep in
operation, then lot of leakages from the pipe joints were observed. RO plant is
not in operating condition and hence required to change the RO plant as per
effluent characteristics.

The industry has sheds for drums storage yard. However, drums (20 nos) were
stored opeanly in west side of the industry.

The industry has nct provided double stage scrubber for vents of HTDS collection
tank in place of single stage scrubber as per the recommendation of the TF

Committee,

As per the analysls reparts the values of TDS & COD are very high (3,380 ma/l &
1,248 mg/l) in Cooling Tower of Productian Block-I and the values of TDS & COD

are very high (3,050 mg/l & 1,008 mg/l) in Cooling Tower of Production Block-II.

The industry has not paid Envirommental Compensation of Rs.44,80,000/ vide
order dated 21.06.2023 & 13.09.2023.

WHEREAS, vide reference 17" cited, you were given an oppcrtunity of hearing
before the Task Force Committee during the meeting held on 29.11.2023. The
complainants & industry representatives (Virtually), RO-Nzalgonda have attended the
meeting. Based on the recommendations of the committee, Issued show cause notice
with the fallowing reasons to your industry vide order dt.05.12.2023:

)i During Inspectcon, it was observed that asration tz2nk was filled with cow
dung and sending the effluent in small quantity which indicates they are
not operating Biclogical ETP effectively. The committee observed that the
industry has not improved the Biclogical effluent treatment systems as
observed in earlier inspection also.

ii. The RO Plant was not in operation and the industry was asked to keep in
operation, then lot of leakages from the pipe joints were ocbserved. RO
plant is not in operating condition and hence required to change the RO
plant as per effluent characteristics.

lii. The industry has sheds for drums storage yard. However, drums (20 nos)
were stored openly in west side of the industry.

iv. The industry has not provided double stage scrubber for vents of HTDS
collection tank in place cof single stage scrubber as per the
recommendation of the TF Committee.

¥. As per the analysis repcrts the values of TDS & COD are very high (3,380
ma/l & 1,248 mag/l) in Cocling Tower of Praduction Block-1 and the values
of TDS & CCD are very high (3,050 mg/| & 1,008 mg/!) in Cooling Tower of
Production Block-I1.

vi. The industry has not pald Environmental Compensation of Rs.44,80,000/
vide order dated 21.06.2023 & 13.09.2023.

WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and
following observations were made:

1. Part payment toawards 25% of actual Envirenmental compensation levied
i.e., an amount of Rs. 11,20,000/-

2. The Board Officlas collected the samples from Inlet of Biglogical ETP, As
per the analysi reports, Inlet sample is having less TSS, TDS and CQD
values than RO Feed
i.e., Biological ETP Inlet (TSS - 72 mg/l, TDS - 1,850 mg/l and COD - 41
mg/l) and RO Feed (TSS - 246 mag/l, TDS - 3,211 mag/l and COD - 424

mag/|
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27.

3. RO Rejects sample is having less TDS value than RO Feed
RO Rejects - (TDS - 2,248 mg/I) RO Feed - (TDS -3211 ma/l).

4. There is marginal decrease in COD values of RD Rejects compared to RO
Feed i.e., RO Rejects (COD - 408 mg/l) RO Feed ( COD - 424 mag/l).

5. As per the analysis reports, it indicates that the RO plant is not working
effectively.

6. The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the PML0 value (114 pg/Nm3) in AAQ is exceeding as per
the CFO standard (i.e., 100 pg/Nm3).

2 The Board received a complaint dated: 15.12.2023 from Sri Ravula Linga
Swamy (petitioner in OA No.97 of 2021) through mail alleging illegal
discharges from industries located in the Dothigudem area. The detalls of
the complaint is as-given below:

i. The complainant challenged the report dt.22.11.2023 submitted
by the Board to Hon‘ble NGT with observations stating that
“During inspection, no discharges were gbserved from the
private respondent industrias”,

ii. The complainant enclosed seme pictures taken on 11.12.2023 of
the area showing water stagnatibn,_ -.-.-retness ect.,.

8. Accordingly, the Board Officials inspected the area on 19.12.2023 and
observed no discharges from the industries. Photographs submitted below.
The water stagnation / wetness shown in the pictures attached to the
complaint might te due to the rains in the area due to Michaung cyclone
during the period 1% week-end of December.

WHEREAS, vide reference 19 cited, Dothigudem Industrial Association has
submitted representation stating that, they wil pay the remaining Environmental
Compensation amount in three Installments.

WHEREAS, vide reference 20" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board during the meeting held on
03.01.2024, The Compleinants & industry representatives (Virtually), RO-Nalgonda
have attended the meeting. '

I. The Committee noted the following non-compliances:

Part payment towards 25% of actual Environmentzl compensation levied
i.e., an amount of Rs, 11,20,000/-

2. The Board Officials collected the samples from Inlet of Biological ETP. As
per the analysis reports, Inlet sample Is having less TSS, TDS and COD
values than RO Feed
i.e., Biological ETP Inlet (TSS - 72 mg/l, TDS - 1,850 mg/l and COD - 41
ma/!) and RO Feed (TSS - 246 mg/l, TDS - 3,211 mg/l and COD - 424
mg/!

3. RO Rejects sample is having less TDS wvalue than RO Feed
RO Rejects - (TDS - 2,248 mg/!) RO Feed - (TDS -3211 mg/l).

4. There is marginal decrease in COD values of RO Rejects compared to RO
Feed i.e., RO Rejects (COD - 408 mg/l) RO Feed ( COD - 424 mg/l).

5. As per the analysis reports, it indicates that the RO plant is not working
effectively.

6. The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the PM10 value (114 pg/Nm3) in AAQ Is exceeding as per
the CFO standard (l.e., 100 pg/Nm3).

=

II. During the meeting, the complainants informed that, smell nuisance and water
pallution from the Industries located in Dothigudem area.

III. The industry informed that, they paid the part of the EC amount as first
installment and remaining EC amount will be paid in three instaliments.
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After detailed discussions, the committee al50 recommended to issue the Extension of
Revocation of Closure orders for a period of three months from the date of receipt of

these orders with following directions:

28.

29.

30.

31.

To,

» The industry shall pay the remaining Environmental Compensation amount
within 06 months period.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:
1. The industry shall comply with the directions issued by the Board including
the conditions stipulated in the CFO & HWA order.

2. The industry shall pay the remaining Envircnmental Compensation amount
within 06 months period,

3. The industry shall operate ZLD system including biological ETP effectively.

4, The industry shall not carrvout cperations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the
industry.

WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Three Manths from the date of this order.

These crders are issued undSer Section 33(A) of Water (Prevention and Cantrol of
Pollution) Act, 1974 (as amended by Act 53 of 1988).

You are hereby directed to note that, s1ould you misuse these orders to operate the
unit violating any of the conditiors mentioned above, your unit will be closed under
Section 33(A) of Water (Prevention and Control of Pollution) Act, 1974 (as amended
by Act 53 of 1988) without any further notice to ycu and you will also be liable for
prosecution in the court of Metropolitan Magistrate or Judicial Magistrate of the first
class under section 41(2) of Water (Prevention and Control of Pollution) Act, 1974 (as
amended by Act 53 of 1988), the punisnment for which include Impriscnment for a
term which shall nat be less than ane year six months and which may be extended to
six years with fine.

Sd/-
MEMBER SECRETARY

M/s. SVR Laboratories (P) Ltd.,

Sy.

No. 239/A, 239/E,

Dothigudem (V), Pochampally (M),
Yadadri Bhuvanagiri District.

Co

Q:
1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action.

“ Concerned File.

-;./Tj_e EE, TSPCB, RO, Nalgonda for information and necessary action

//T.C.F.B.O//

g

nior Environmental Engineer
(Task Force - UH-1IV)
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== TELANGANA STATE POLLUTION CONTROL BOARD Phone: 040-23887500 |
GiSE | PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, FEXE 040-23815631 |
L] SANATHNAGAR, HYDERABAD - 500 018. Website:tepcb.cgg.gov.in |

Notice No. NLG-85/TSPCB/UH-11/2024-\ L\ L§#-

st—~2,

o

5 yaN

Sub:

0Lk

Ref:

ACK. DU

ORDER ISSUED UNDER AIR (P&C) AMENDMEN T, 1987

TSPCB - M/s. SVR Laboratories (P) Ltd.,, Sy.No. 239/A, 239/,
Dothigudem (V), Pochampally (M), Yadadri Bhuvanagiri District
- Air (Prevention and Control of Pollution) Act 1981 (as amended by Act
47 of 1987) - Water (Frevention and Cantrol of Pollution) Act, 1974 (as
amended by Act 53 of 1988) - Extension of Temporary Revocation of
Closure Order for a period of Three Months - Orders Issued - Reg.

1. CFO Order dt. 09.11.2021 and valid up to 31.10.2025.

2. Closure Order No.NLG-96/TSPCB/TF/HC/2016-, dt.02.03.2022.

3. Temporary Revocation of Closure Qrder No.NLG-
96/TSPCB/TF/HO/2016, Dt: 27.04.2022.

4, CPCB Letter No.F.No.B-29016/04/06/IPC-1/438, 0Dt.19.09.2022,
received on 13.10.2022 /28.10.2022.

5. Hon'ble NGT, ($Z), Chennzi Orders dated 31.10.2022 in O.A.N0.97
of 2021. ;

6. The Haon’ble NGT, Chennal has issued directions vide Order dated:
17.01.2023.

7. EFTRI, Hyderabad Study report dt 24.04.2023.

8. The Board issued show rcause rotice to the industry on levy of
Environmental Compensation (EC) on 22.05.2023,

9. Directions Issued on 21.06.2023 for Levying of Environmental
Compensation.

10.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2016, Dt: 26.06.2023.

11.The Rolling Task Force team inspected the industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officlals Inspected the industry on
28.07.2023.

12.The Board received a complaint on twitter by Sri
Panduchoppari@panduchcppari on 31.07.2023,

13.The industry filed 2 WP.No. 18108 of 2023 of 2023 before Hon'ble
High Court regarding Environmental Compensation Levied by the
TSPCB.

14.Hon'ble NGT, (52), Chennai Orders dated 24.08.2023 in 0.A.No.97
of 2021.

15.Extension of Temporary Rewvocation of Closure Order No.NLG-
47/T5PCB/TF/HQ/2023, Dt: 13.09.2023.

16.The Hon'ble High Court vide order dt.01.11.2023 in W.P.No.30309 of
2023,

17.Show Cause MNotice No. NLG-85/TSPCB/UH-I1/2023, Date:
05.12.2023.

18.RO Nalgonda report cated 28.12.2023,

19.Dothigudem Industria| Association representation dated 03.01.2024.

20.Hearing held on 03.01,2024.

E A A

WHEREAS, you are operating Bulkk Drugs manufacturing unit located at Sy
Sy.No.238 & 239, Dhotigudem (V), Pachampally (M), Yadadri Bhuvanagiri District.

WHEREAS, vide reference 1* cited, the Soard Issued CFO&HWA to the industry on
09.11.2021 with a validity up to 31.10.2025.

WHEREAS, vide reference 2" cited, the Board issued Closure order to the industry
on 02.03.2022 for non compliance cf the Board directions / Consent conditions and
causing pollution in the surrounding area.

WERHEAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 27.04,2022 for 2 period of Three months with certain
directions to comply.



5. WHEREAS, vide reference 4™ cited, CPCB Issuewing directions to the Board
in connection with O.A No.97 of 2021 filed by Sri Ravula Linga Swamy, S/o. Yadaiah
and Others, Anthammagudem Village, Pochampally Mandal, Yadadri Bhuvanagiri
District before Han'ble NGT(SZ), Chenna':

i. Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo Labs
Pvt Ltd and other seven pharmaceutical industries in the area to submit time
bound action plan for decontamination of soil, control of odour nuisance & VOC
emission and achievement of ZLD.

ii. TSPCB shall periodically review implementation of the action plan of all the
units & regularly monitor VOCs In ambient air to ensure the effective
implementation.

iil. TSPCB shall get the study done in a time bound manner Lo determine the
extent of damage of sail; if any, and to provide the suitable remediation
measures for effective crop growth.

6. WHEREAS, vide reference 57 cited, the Hon'ble NGT vide Order cated 31.10.2022
issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:-

I. The CPCB has requested the Telangana State Pollution Centrol Beoard
(TSPCB) to direct all the Pharmaceutical industries In the area to submit
the time bound action plan for remcoval of contaminated sediments/soil
and control of VOC emission in ambient air as well as adequate pollution
control measures to achieve ZLD. The Telangana State Pollution Control
Board (TSFCB) was alsc directed to periocically review their action plan
and monitor the VOC in the area to ensure the effective implementation.

ii. The Telangana State Pollution Control Board (TSPCB) to visit the industrial
area referred above and implement the directions given by the CPCB in
this regard and also assess Lhe compensation for the alleged dellberate
violations found In the report.

iii, The Telangana State Pollution Control Board (TSPCB) also has to ensure
that these Industries maintain the Ambient Air Quality (AAQ) and have
adequate control measures to achieve the ZLD. When these
Pharmaceutical industries are capable of achieving the ZLD, why no action
has been taken by the Telangana State Pollution Control Board (TSPCB)
for such violations till today has also te be reported.

7. WHEREAS, the Board issued further extension of temporary revocation of closure
order with following additional directions to the industry on 06.12.2022 based on the
observation made in the CPCB report.

i. The industry shall submit time bound action plan within 3 days for
decontamination of soil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

il. The industry shall provide & maintain dome with sucticn hood followed by
double stage scrubber with online pH meter to the HTDS effluent storage
tanks to contral the odour nuisance.

iii.  The industry shall provide & maintain sub ccoler condensers system followed
by activated charcoal bed to the vents of scrubbing system connected to
HTDS collection tank so as to arrest the VOCs.

iv. The industry shall provide & maintain sub cooler concensers system followed
by activated charcoal bed so as to arrest the VOCs from the scrubber
attached to ATFD.

v. The industry shall continuously operate scrubbers with online pH meter for
control of process emissions and shall take appropriate additional measures
for control smell nuisance within & outside the industry premises.

vi. The industry shall operate & maintain online VOC monitoring system and
connect the same to the Board server.

vii. The industry shall provide odcur suppressant mist spray / sprinkle “PIION"
liquid at efluent treatment area to contain VOCs.



10.

viil,

xi.

xII.

&F
The industry shall provide & maint%ﬁ%]& vent condensers for all the solvent
storage / chemical storage tanks to control the fugitive emissions.

The industry shall maintain the sub cooler condensers system followed by
activated charcoal bed to the vents of scrubbing systems so as to arres: the

VOCs.
The industry shall conduct the LDAR study once in six months. The industry

shall take necessary measures as per the latest Leak Detection and Repair
(LDAR) Study to arrest the solvent losses and reduce VOCs in the premises.

The industry shall provide IP cameras within one month to focus the entire
premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consu'tation with RO, Nalgcnda.

The industry shall not cause any air pollution in the surrounding area.

WHEREAS, vide reference &% cited, the Hon'ble NGT, Chennai vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

i. We would direct the Telangana State Pollutiopn Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the soil,
water and plant soil samples in surrounding industries and effluent flow as per
standard norms.

ii.

iil.

vi.

vii.

The CPCB observed that the ETP provided by the unit for treating LTDS and
HTDS effluent is not adeguate for meeting the ZLD System. Hence, the ETP
shall be revamged for effective performance.

At the Ume of the CPCB committec visit, the unit’s production levels are S0%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS guantity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the exIsting ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - I,

. We direct the Telancana State Pollution Control Board to furnish the

recordings at-least from December 2022 till date as to the MEE condensate,
HTDS and LTDS which are connected online. Lel the report also contain the
water balance, material bzlance data and energy audit conducted to ascertain
whether the effluents are trezted in the manner suggested.

The industry was directed to submit a time bound action plan within three
days for decontamination of soil, control of odour nuisance and VOC emission
and achievement of ZLD as per the CPCB directicns dated 19.09.2022.

The additional report that may be filed by the Telangana SPCB should also
centain (i) the water and soil analysis report from the respective labs, (ii) the
compliance report filed by the 6th respondent to the TSPCB, (iii) any further
aclion laken by the TSPCB for non-compllance or non-satisfaction of the
compliance and (iv) levy of any compensation for having pcliuted the water

and sail.

Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first viclation or it can be enhanced for the
subsequent viclations which would bring the industries under control from

polluting.

WHEREAS, vide reference 7™ cited, EPTRI, Hyderabad has submitted stucy report
dt.24.04,2023 on water & soil monitoring in Dothigudem industrial cluster. As per
the study report, certain bore wells zre contaminated with the chemicals and the
same were matched with the products and derivatives of all the 8 industries located

in the area,

WHEREAS, vide reference 8" cited, the Board issued show cause notice to the
industry on levy of Environmentzl Compensation (EC) for violations and non-
compliances,



11.

12,

13.

14,

15,

18,

17.

WHEREAS, the Industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Nalgonda have attended
the meeting. Based on the recommendations of the Committee, the Board issued
directions dt.21.06.2023 for levying Environmental Compensation (EC) of
Rs.44,80,000/~- along with other directions vide reference 9" cited.

WHEREAS, the industry have filec a Writ Petition No. 18108 of 2023 before Hon'ble
High Court of Telangane praying the Hoen'ble High Court to declare the orders issued
by the Respondent Board directing the petitioner industry to deposit an amount
towardes Environmental Compensation without giving any notice as arbitrary and
irregular, contrary to law, without power and jurisdiction and set aside the same.

WHEREAS, vide reference 11" cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following non-
compliances were observed:

i, The industry has not provided separate detoxification area for cleaning of drums.
ii. The industry has not submitted latest LDAR study report.

ii. The housekeeping of the indust-y is very poor. Lot of spillages were observed at
the MEE area, ATFD area and hazardous waste storage area.

iv. Fumes were observed during inspection and causing odour nuisance in the
surrounding area.

v. Installation work of condenser to stripper was under progress.

vi. During inspection, inorganic szlts of about 40 Tons & Organic residue of about 2
Tons was present in the industry premises.

vii. During the inspection, odour of solvert toluene was observed in the premises.

viii. The industry has not provided sub cooler condensers system followed by
activated charcoal bed to the vents of scrubbing system connected to HTDS
collection tank so as to arrest the VOCs.

WHEREAS, vide reference 12" cited, the Board received a complaint on twitter by
Sri  Panduchoppari@panduchoppari  on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Ssri Panduchoppari regarding coloured water stagnztion in the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.

WHEREAS, the Hon'ble High Court vide order 4t.08.08,2023 in WP No. 18108 of
2023,disposed the case ordering as follows:

“for the afore-mentionad reasons, order cated:2106.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is quashed and set aside.
The matter is remitted to the Board to consider the grounds taken by the
petitioner in the explanation dated:02.06.2023. Needless to state that the Board
chzll also consider the fact that consent for operation was granted to the
petitioner on 08.02,2023 as well as the fact that the petitioner was not a party to
the order dated: 17.01.2023 passed by National Green Tribunal in OA.No.97 of
2021, The Board shall afford and opportunity of hearing to the petitioner and
shall by speaking order conclude the proceeding initiated in pursuance to show
cause notice dated; 22.05.20232 . it is made clear that this court has not
expressed any opinion on merits of the matter.”

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
07.08.2023. After detailed discussion, the Committee recommended to inspect the
industry by the Task Force Committee Members and submit the status report to the
Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

i. During the inspection, the industry representative informed that the outlet
COD of biological ETP is 1000. The Industry has developed less guantity of
MLSS in the Biological ETP (which is leading to inadequate for reducticn of
COD in bio-ETP). The committee recommended that, the industry has to
increase the MLSS in the biological ETP.



18

32,

19,

20.

Pl

il. During the inspection, it was olservéd”that, the insulation to calendria of
MEE was not praper.

iii.  The industry has provided drums storage yard, however empty drums are
stored cpenly on ground.

iv. The compliance status of the industry on the Non-Compliance mentioned in TF
meeting agenda dated: 07.08.2023;

v. Housekeeping needs improvement.
vi. The bio-culture is not available, they are just aerating it. Need to establish bio-
culture,
vil.  During inspection, Inorganic salts cf about 40 Tons & Organic residue of about
2 Tons was present in the industry premises. Photograph enclosed as below.
The committee recommended to dispocse the waste immediately.
vill. The committee recommended for double stage scrubber for vents of HTDS
collection tank in place of single stage scrubber.

WHEREAS, vide reference 14™ cited the Hon'ble NGT stated that pursuant to the
orcer of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enquiry is to be conducted and- accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, vide reference 16" cited, the industry filed W.P.No.30309 of 2023
challenging the order dt.13.09.2023 issued by the Board directing to deposit
envircnmental compensation of Rs.44,80,000/-. The Hon'kle High Court vide order
dt.01.11,2023 disposed the writ petition stating that the petitioner has an
alternative efficacious remedy of filing an appeal to the Hon’ble NGT.

WHEREAS, you were glven an opportunity of hearing before the Task Force
Committee during the meeting held on 28.08.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. Based on the
recommendations of the committee, extension of temporary revocation of closure
order for a period of 3 months i.e., up to 31.10.2023 with the following directions
were issued to your industry vide a*der dt.13.09.2023:

i.  The industry shall comply with all conditions stipulated in the CFO&HWA order
Issued by the Board scrupulously, °

ii. The industry shall comply with all the cenditions stipulated in the Extension of
Temporary Revacation of Closure Order dated: 26.06.2023.

iii. The industry shall pay the Environmental Compensation (EC) of Rs.44,80,000/-
as per the Hon'ble NGT Orders, you are hereby directed to deposit an amount
of Rs.44,80,000/- (Rupees Forty Four Lakhs Eighty Thousand Only) towards
Environmental Compensation. The amount shall be deposited by way of D.D
drawn In favour of *“Member Secretary, T.S Pollution Control Board” payable at
Hyderabad,

iv. The industry shall provide odour suppressant mist spray / sprinkle “PIION"
liquid at effluent treatment area to control VOCs within one month.

v. The Iindustry shall conduct the LDAR study once in six months, The industry
shall take necessary measures as per the latest Leak Detection and Repair
(LDAR) Study to arrest the solvent losses and reduce VOCs in the premises.

WHEREAS, the industry filed W.P.nc.30309 of 2023 challenging the order
dt.13.09.2023 issued by the Board direct'ng to deposit enviromnmental compenszation
of Rs.44,80,000/-. The Hon‘ble High Court vide order dt.01.11.2023 disposed the
writ petition stating that the petitioner has an zlternative efficacious remedy of filing
an appeal to the Hon'ble NGT.

WHEREAS, the Task Force Committee Members inspected the industry an
04.11.2023 along with RO-Nalgoenda and the following non-compliances were
observed:

i.  The industry has not paid Envircnmental Compensation of Rs.44,80,000/ vide
order dated 21.06.2023 & 13.09.2023.

ii.  During inspection, it was observed that zeration tank was filled with cow
dung and sending the effluent In small quantity which Indicates they are not
operating Biclogical ETP effectively. The committee observed that the
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industry has not improved the Biological effluent treatment systems as
observed in earlier inspection also.

iii. The RO Plant was not in cperation and the industry was asked to keep in
operation, then lot of leakages from the pipe joints were observed. RO plant
is not in operating condition and hence required to change the RO plant as
per effluent characteristics.

iv. The industry has sheds for drums storage yard. However, drums (20 nos)
were stored openly in west side of the industry.

v. The Industry representative informed that they sent hazardous waste of
about 20 Tonnes, However, aboult 30 tons of salts were still in the storage
shed which is causing odour nuisance. :

vi. Process sludge of about 4 tons was stored beside production block-1I causing
odour nuisance.

vii. The industry has not provided double stage scrubber for vents of HTDS
eollection tank in place of single stage scrubber as per the recommendation

of the TF Committee.

vill.  Insulation waste stored on naked ground. The industry has not provided
PIION spray system at ZLD area.

ix. The Board Officials conducted stack & Ambient Alr Quality Monitoring on
05.10.2023. As per the analysis reports, the value of Particulate Matter
(PMyc) (161 pg/m? 2gaisnt 100 pg/m"*) Is exceeding the Board standard.

x, As per the analysis reports the values of TDS & COD are very high (3,380
mg/l & 1,248 mg/l}) in Cooling Tower of Praduction Block-1 and the values of
TDS & COD are very high (3,050 mg/l & 1,008 mg/l) in Cooling Tower of
Production Block-II.

xi. The Board Officials conducted stack & Ambient Air Quality Monitoring on
05.10.2023. As per the analysis reports, the value of Particulate Matter
(PMy) (161 pg/m? against 100 pg/m®) is exceeding the Board standard.

WHEREAS, vide reference 17" cited, you were given an opportunity of hearing
before the Task Force Committee during the meeting held on 29.11.2023. The
complainants & industry representatives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, issued show cause
notice with the following reasons ta your industry vide order dt.05.12.2023.

I, The industry representative informed that they sent hazardous waste of about
20 Tornes. However, about 30 tons of salts were still in the storage shed
which Is causing odour nuisance.

ii.  Process sludge of about 4 tons was stored beside production block-II causing
odour nuisance,

il.  The industry has rot provided double stage scrubber for vents of HTDS
collection tank in place of single stage scrubber as per the recommendation of
the TF Committee.

. Insulation waste stored on naked ground. The industry has not provided PIION
spray system at ZLD area.

v. The Board Officials conducted stack & Ambient Air Quality Monitoring on
05.10.2023. As per the analysis reports, the value of Particulate Matter
(PM10) (161 pg/m3 against 100 pg/m3) is exceeding the Board standard.

WHEREAS, vide reference 168" cited, the RO, Nalgonda submitted the report and
following cbservations were made:

1. Part payment towards 25% of actual Enviconmental compensation levied
i.e., an amount of Rs. 11,20,000/-

2. The Board Officlas collected the samples from Inlet of Biological ETP. As
per the analysi reports, Inlet sample is having less TSS, TDS and COD
values than - RO Feed
i.e., Biological ETP Inlet (TSS - 72 mg/l, TDS - 1,850 mg/l and COD - 41
ma/l) and RO Feed (TSS - 246 mg/l, TDS - 3,211 mg/| and COD - 424
mag/|
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RO PRejects sample is having—Tess TDS wvalue than RO Feed
RO Rejects - (TDS - 2,248 mg/|) RO Feed - (TDS -3211 ma/l).

There is marginal decrease in COD values of RO Rejects compared to RO
Feed i.e., RO Rejects (COD - 408 mg/l) RO Feed ( COD - 424 mg/I).

As per the analysis reports, it indicates that the RO plant is not warking
effectively.

The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the PM10 value (114 yg/Nm3) in AAQ is excesding as per
the CFO standard (i.e., 100 pg/Nm3).

The Board received a complaint dated: 15.12.2023 from Sri Ravula Linga Swamy
(petitioner in OA No.97 of 2021) through mail alleging illegal discharges from
industries located in the Dathigucem arsa, The details of the complaint is as given
below:

i. The ccmplainant challenged the report dt.22.11.2023 submitted
by the Board tc Hon'ble NGT with observations stating that
“During Inspection, no discharges were observed from the
private respondent industries”,

ii. The complainant enclosed some pictures taken on 11.12.2023 of
the area shcwing water stagnation, wetness ect.,.

Accordingly, the Board Officials inspected the area on 19,12.2023 and
abserved no discharges from the incustries. Photographs submitted below.
The water stagnation / wetness shown in the pictures attached to the
complaint might be due to the rains in the area due to Michaung cyclone
during the period 1 wee<-end of December.

WHEREAS, vide reference 15 cited, Dothigudem Industrial Assaciation has
submitted representation stating that they will pay the remaining Environmental
Compensation amount.

WHEREAS, vide refersnce 20" cited, you were glven an opportunity for hearing
before the Task Force Committee of the Board during the meeting held on
03.01.2024, The Complainants & industry representatives- (Virtually), RO-Nalgonda
have attended the meeting.

I. The Committee noted the following non-compliances:

=

Part payment towards 25% o° actual Environmental compensation levied
i.e., an amount of Rs. 11,20,000/-

The Board Cfficlas collected the samples from Inlet of Biclogical ETP. As
per the analysi reports, [nlet sample is having less TS5, TDS and COD

values than RO Feed
i.e., Biological ETP Inlet (TSS - 72 mg/l, TDS - 1,850 mag/l and COD - 41
mag/l) and RO Fead (TS5S - 246 mgfl, TDS - 3,211 mg/l and COD - 424
mg/

RO Rejects sample is having less TDS wvalue than RO Feed
RO Rejects - (TDS - 2,248 mg/I) RO Feed - (TDS -3211 mg/I).

There Is marginal decrease in COD values of RO Rejects compared to RO
Feed i.e., RO Rejects (COD - 408 mg/l) RO Feed ( COD - 424 mag/Il).

As per the analysis reports, it indicates that the RO plant is not working
effectively.

The Board Officials conducted the Stack & AAQ Monitoring. As per the

analysis reports, the PM10 value (114 pg/Nm3) in AAQ is exceeding as per
the CFO standard (i.e., 100 yg/Nm3).

II. During the meeting, the complainants informed that, smell nuisance and water
pellutien from the industries located in Dothigudem area.

III.The Industry informed that, they paid the part of the EC amount as first
installment and remaining EC amaount will be oaid in three instaliments.



35,

36.

37,

38.

After detailed discussions, the committee also recommended to issue the Extension of
Revocation of Closure orders for a period of three months from the date of receipt of
these orders with following directicns:

« The industry shall pay the remaining Environmental Compensation amount
within 06 months period.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with the directions issued by the Board including the
conditions stipulated in the CFO & HWA order.

2. The industry shall operate all air poliution control equipments effectively to
control air pollution and odour nuisance to the surroundings.

3. The industry shall not carryout operations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the
industry.

WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Three Months from the dzte of this order.

These directions are issued under Section 31(A) of the Alr (Prevention and Control of
Pollution) Act 1981 (as amended by Act 47 of 1987).

You are hereby directed to note that, should you misuse these orders to operate the
unit viclating any of the conditions mentioned above, your unit will be closed under
Section 31(A) of the Alr (Prevention and Contrel of Pollution) Act 1981 (as amended
by Act 47 of 1987) without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or Judicial Magistrate of the first
class under section 37(1) of Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987), the punisnment for which include imprisonment for a
term which shall not be less than one year six months and which may be extended to
six years with fine.

Sd/f-
MEMBER SECRETARY

To,

M/s. SVR Laboratories (P) Ltd.,

Sy.No. 239/A, 239/E,

Dothigudem (V), Pochampally (M),

Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE, TSPCB, Z0, RC Puram for information and necessary action.
2. The.EE, TSPCB, RO, Nalgonda for information and necessary action

~Toncerned File.

/J/T.C.F.B.0//

U

Senior Environmental Engineer
(Task Force - UH-IV)



e TELANGANA STATE POLLUTION CONTROL BEOARD Phone: 23887500

Gz | PARVAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631
Website:tspcb.cgg.gov.in

e SANATHMAGAR, HYDERAEAD - 500 D1B.

Order No. NLG-85/TSPCB/UH-II/2024- | 157 Date:03.01.2024

Sub: TSPCB - M/s. SVR Laboratories (P) Ltd., Sy.No. 239/A, 239/E,
Dothigudem (V), Pochampally (M), Yadadri Bhuvanagiri District - Water

C,,,@v:‘%fﬂ"“ﬁ ) (Prevention and Control cf Pollution) Act, 1974 (as amended by Act 53 of 1988)
and Air (Prevention and Control of Pollution) Act 1981 (as amended by Act 47 of
VAN 101k 1987) - Extension of Temporary Restoration of Power Supply for a period

-9 0 of Three months - Orders Issued - Reg.

Ref: 1. Order No.NLG-85/TSPCB/TF/HO/2023-, Dt:13.09.2023.
2. Hearing held on 03.01.2024.
3. Order No.NLG-85/TSPCB/TF/HO/2024- , dt:03.01.2024.

' EEER

In the 1% reference mentioned zbove, orders under section 33(A) of Water
(Prevention and Control of Pollution) Amendment Act, 1988 & under section 31(A) of
Air (Prevention and Control of Pollution) Amendment Act, 1987 orders were directed to
TSSPDCL to restore the power supply for a period up to 31.10.2023 toc M/s. SVR
Laboratories (P) Ltd., Sy.No. 239/A, 239/E, Dothigudem (V), Pochampally (M),
Yadadri Bhuvanagiri District

In the 2™ reference cited, the status of the industry was reviewed before the
RBoard’s Task Force Committee meeting held on 03.01.2024, After careful consideration
of all the material facts of the case, it was decided to issue extension of temporary
revocation of closure orders for a period of Three Months. Accordingly the Board has
issued extension of temporary revocation of closure orders to the Industry. A copy of
the extension of temporary revocation of ciosure orders is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the
power supply to M/s. SVR Laboratcries (P) Ltd., Sy.No. 239/A, 239/E,
Dothigudem (V), Pochampally (M), Yadadri Bhuvanagiri District for a period of
Three Months from date of This Order for carrying out the production activities.
These directions are issued under section 33(A) of Water (Prevention and Control of
Pallution) Amendment Act, 1988 and under sectlon 31(A) of Air (Prevention and Control
of Pollution) Amendment Act, 1987.

sd/-
MEMBER SECRETARY
To,
The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Yadadri Bhuvanagiri District.

Copy to:

1. The JCEE, Z.0, R.C.Puram for information and necessary action.
2. The Environmental Engineer, Regional Office, Nalgonda for information and

necessary action.
oncerned file,

//T.C.F.B.O//

~—

™,

ernior Environmental Engineer
(Task Force - UH-IV)
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'—%::' TELANGANA STATE POLLUTION CONTROL BOARD Phone: 040-23887500
’%‘E" PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fa:_c: 040-23815631
= SANATHNAGAR, HYDERABAD - 500 018. Website:tspcb.cgg.gov.in
REGD. POST W K. DUE .@
ORDERS P) AMENDMENT ACT, 1988
Order No. NLG-85/TSPCB /UH-11/2024- \\151) Date:03.01.2024

Sub: TSPCB - M/s. Chemic Life Sciences Pvt. Ltd., Sy.No.238 & 239,
Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District

o o r’fhf ~ Water (Prevention and Control of Pollution) Act, 1974 (as amended by
Leippaen Act 53 of 1988) -_Extension of Temporary Revocation of Closure
e )l Qrder fora d of Three Months - Orders Issued - Reg.
BN\ 5 :
A Ref: 1. CFO & HWA Crder dt.02.05.2023, valid up to 30.04.2028.

2. Closure Order No.MLG-50/TSPCB/TF/HO/2017-, dt.02.03.2022.

3. Temporary Revocation of Closure Order No.MLG-
47/TSPCB/TF/HO/2016, Dt: 27.04.2022.

4, CPCB Letter No.F.No.E-29016/04/06/IPC-I/438, Dt.19.09.2022,
received on 13.10.2022 /28.10.2022.

5. Honble NGT, (SZ), Chennal Crders dzated 31.10.2022 in 0.A.No.97
of 2021,

6. The Hon'ble NGT, Chennai has issued directions vide Order dated:
17.01.2023.

7. EPTRI, Hyderabad Study report dt.24.04.2023.

8. The Board issued show cause notice to the industry on levy of
Environmental Compensation (EC) on 22.05,2023.

9. Directions issued on 21.06.2022 for Levying of Envircnmental
Compensation.

10.Extension of Tempocrary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2016, Dt: 26.06.2023.

11.The industry filed a WP No. 128239 of 2023 before Hon'ble High Court
regarding Environmental Compensation Levied by the TSPCB.

12.The Rolling Task Force team inspected the industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officials inspected the industry on
28.07.2023,

13.The Board received a complaint on twitter by Sri
Panduchoppari@panduchoppari on 31.07.2023.

14.Hon'ble NGT, (SZ), Chennai Orders dated 24.08.2023 In O.A.No.S7
of 2021.

15.Show Cause Notice No. MLG-85/TSPCB/UH-II/2023, Date:
05.12.2023.

16.RO Nalgonda report dated 28.12.2023.

17.Dothlgudem Industrial Association representation dated 03.01.2024.

18.Hearing held on 03.01.2024,

% oW o

1. WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy.No.238
& 239, Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District.

2. WHEREAS, vide refarence 1% clted, the Board issued CFO&HWA to the industry on
02.05.2023 with a validity up to 30.04.2028.

3. WHEREAS, vide reference e clted, the Board issued Closure order to the industry
on 02.03.2022 for non compliance of the Board directions / Consent conditions and
causing pollution in the surrounding ares.

4. WERHEAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 27.04.2022 for a period of Three months with certain
directions to ccmply.

5. WHEREAS, vide reference 4" cited, CPCE Issued following directions to the Board

In connection with O.A Nc.97 of 2021 flled by Sri Ravula Linga Swamy, S/o. Yadaiah
and Others, Anthammagudem Village, Pochampally Mandzl, Yadadri Bhuvanagiri
District before Hon'ble NGT(SZ), Chennai:



&

Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo Labs
pvt Ltd and other seven pharmaceutical industries in the area to submit time
bound action plan for decontamination of soil, control of odour nuisance & VOC
emission and achievement of ZLD.

ii. TSPCB shall periodically review implementation of the action plan of all the

iil.

units & regularly monitor VCCs in ambient air to ensure the effective
implementation.

TSPCB shzll get the study done in a time bound manner to determine the
extent of damage of soil; if any, and to provide the suitable remediation
measures for effective crop growth.

WHEREAS, vide reference 5" cited, the Hon'ble NGT vide Order dated 31.10,2022

issued Following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:-

i, The CPCB has reguested the Telangana State Pollution Control Board
(TSPCB) to direct all the Pharmaceutical industries in the area to submit
the time bound action plan for removal cf contaminated sediments/soil
and control of VOC emission in ambient air as well as adequate pollution
control measures to achieve ZLD. The Telangana State Polluticn Control
Board (TSPCB) was also directed to periodically review their action plan
and monitor the VOC in the area to ensure the effective implementation.

ii. The Telangana State Pollution Centrol Board (TSPCB) to visit the industrial
area referred above and implement the directions given by the CPCE in
this regard and alsc assess the compensztion for the alleged deliberate
violations found in the report.

jii. The Telangana State Pollution Contral Board (TSPCB) alse has to ensure
thzt these industries maintain the Amblent Air Quality (AAQ) and have
adequate control measures to achieve the ZLD. When these
Pharmaceutical Industries are capable of achieving the ZLD, why no action
has been taken by the Telangana State Pollution Control Board (TSPCB)
for such viclations till today has also to be reported.

7. WHEREAS, the Board issued further extensicn of temporary revocation of closure
order with fellowing additional directions to the industry on 05.12.2022 based on the
observation made in the CPCB report.

vi.

wii.

viil.

The Industry shall submit time bound action plan within 3 days for
decontamination of soll, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

The industry shall comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously.

The industry shall maintain records on source of starting raw material /
Intermediates for each product-wise and shall submit the consolidated
records to the Regional Office, Nalgonda every month along with invoice
copies of the starting raw materials outsourced.

The industry shall continue to segregate the effluents into HTDS and LTDS.
The HTDS effluents shall be treated in stripper, MEE and ATFD. The
condensate & LTDS effluents shall be treated in Biological ETP followed RO
system and treated effluents shzll be reused in the plant. The RO rejects shall
be sent to MEE for forced evaporation.

The industry shall complete the construction of Biological ETP within 15 days
and shall regularly operate the same.

The Industry shall install online TDS meter for HTDS effluent generation and
connect the same to TSPCB server within one manth.

The industry shall connect the IP camera provided to the LTDS effluents
digital flow meter to the TSPCB server within 15 days.

The industry shall provide first run off rain water & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24
kL/acre). The collected contaminated rain water shall be pumped and stored
in above ground level tank of adequate capacity and the same shall be
treated within the premises or send to CETP for further treatment.



xi.

xil.

Xiii.
xiv.

V.

KVi.

*wil.

xvili.

The industry shall not discharge any efﬂu@leakages / spillages / seepages
etc. within the premises znd outside the industry premises under any
circumstances.

The industry shall store drums containing raw material / in process goods /
MLs /spent solvents / wastes etc,, on the concrete platform under covered
shed with dyke walls & proper leachate collection system and the industry
shall not store drums openly on ground.

The industry shall collect & store the hazardous waste in an elevated closed
shed with Impervious lining and leachate collection system. The industry shall
dispose the Hazardous Waste regularly in accordance with the CFOBRHW order
and shall not store beyond 90 days.

The industry shall continuously operate the online monitoring system
provided to the HTDS, LTDS & RO permeate as per the directions of CPCB and
shall ensure continuous data transmission to the TSPCB server.

The industry shall provide & maintain operate IP cameras at main gate
entrance and shall ke connected to the TSPCB Server.

The industry shall not use any flexible pipelines within the premises for
transfer of effluents [ wastewater. All the effluent conveying pipe lines shall
be fixed.

The Industry shzll not use effluents or any waste water in cooling towers and
shall check the guality of the cooling circulaticn water regularly.

The industry shall maintain proper housekeeping within the premises.

The industry shall provide IF cameras within one month to focus the entire
premises duly covering ZLD area, beiler stack and entire boundary of the
plant in consultation with RO, Nalgonda.

The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.

8. WHEREAS, vide reference 6" cited, the Hon'ble NGT, Chennai vide Order dated:
17.01.2023 In O.A No.97 of 2021, issued following directions to the TSPCB:-

i,

We woulc direct the Telangana State Follution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as

per standard norms.

. The CPCB observed that the ETP provided by the unit for treating LTDS and

HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.

At the time of the CPCB committee visit, the unit's production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTCS quantity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has Installed @ new Zero L'quid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - 1.

We direct the Telangana State Pollution Control Board to furnish the
recordings at-least from December 2022 till date as to the MEE condensale,
HTDS and LTDS which are connected online. Let the report also contain the
water balance, material balance data and energy audit conducted to ascertain
whether the effluents are treated in the manner suggested.

The industry was directed tc subm't a time bound action plan within three
days for decontaminaticn of scil, control of adour nuisance and VOC emission
and achievement of ZLD as per the CPCB directions dated 15.09.2022.

The additional report that may te filed by the Telangana SPCB should also
contain (i) the water and soil analysis report from the respective labs, (ii) the
compliance report filed by the 6™ respondent to the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (iv) levy of any compensation for having polluted the water

and soil,
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11.
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vil. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a viclation of any of
the conditions impeosed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or it can be enhanced for the
subsequent violations which would bring the industries under control from

polluting.

WHEREAS, vide reference 7t" cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soil monitaring in Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
same were matched with the products and derivatives of all the 8 industries located

in the area.

WHEREAS, vide reference 8" cited, the Board issued show cause notice to the
industry on levy of Environmental Compensation (EC) for viclations and non-
compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held
on 13.06.2023. The representative of the industry and the RO-Nalgonda have
attended the meeting. Based on the recommendations of the Committee, the Board
issued directions dt.21.056.2023 for |evying Environmental Compensation (EC) of
Rs.44,80,000/- along with other directions vide reference g™ cited.

WHEREAS, vide reference 11" cited, the industry have filed a Writ Petition No.
19239 of 2023 before Hon'ble High Court of Telangana praying the Hon'ble High
Court ta declare the orders issued by the Respondent Board directing the petitioner
industry to deposit an amount towards Environmental Compensation without giving
any notice as arbitrary and irregular, contrary to law, without power and jurisdiction
and set aside the same,

WHEREAS, vide reference 12" cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgenda Officials inspected the industry cn 28.07.2022 and the following nan-
compliances were observed:

i. The industry representative has informed that the association has lifted the
contaminated waste water which was stagnated in open place to PETL. However
soil detalls are not submitted.

ii. The house keeping of the industry at ATFD has to be improved.

iii. The odour was observed within the industry premises and It may carry gutside
the premises during the wind flaw.

iv. During inspect'on observed that the colour of effluent in the aeration tanks is
white. Hence, the Biological ETP is not operating properly. No continuous fixed
pipe line is existing between Bio ETP and RO system. The industry
representative has informed that they are carrying centrifuge operations after
aeration and then the remaining effluent is sending for filtration before RO
system. But, no fixed pipe line system Is existing for centrifuge at ZLD area.

v. The industry has provided Separate tanks for collection of HTDS and LTDS. But,
During inspection observed that; they are collecting washings (HTDS) into MEE
& ATFD condensate (LTDS) collection tan. This may decrease the efficiency of
Biological ETF.

vi. Spillages were ohserved near production block-II. During inspection, some
renovation works are under progress. They not maintained good housekeeping
near production block - II & in the dismantling block.

vii. The industry has not provided odour suppressant mist spray / PIION system.

viii. The industry has not submitted the latest LDAR study report.

ix. The Industry has provided 1 PTZ IP camera inside the ZLD shed. But, this may
not cover whole ZLD system.

x. The industry has not provided online TDS meter for HTDS effluent generation.

i, The industry has not maintaining the records pertaining to production, quantity
of effluent generation & re-used, log books for pollution control systems and
hazardous waste generation and disposal.



14.

WHEREAS, vide reference 13" cited, the Eoceiued a complaint on twitter by
Sri Panduchcppari@panduchoppari on 31.07.2023 regarding coloured water
stagnation in the Dothigudem aree. The Board a'so received the same complaint by
Sri Panduchoppari regarding coloured water stagnation In the Dothigudem area
forwarded by the District Cellector, Yadadri-Bhuvanagirl District.

15. WHEREAS, the Hon’ble High Court vide order dt.08.08.2023 in WP No. 19239 of
2023, disposed the case ordering as follows:

16.

17.

18.

15.

“For the afore-mentioned reasons, order dated 21.06.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is quashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanation dated 02.06.2023. Needless to state that the Board shall also
consider the fact that consent for operation was granted to the petitioner on
08.02.2023 as well as the fact that the petitioner was not a party to the order dated
17.01.2023 passed by National Green Tribunzl in 0.A.No.97 of 2021. The Board
shall afford an opportunity of hearing to the petitioner and shall by a speaking order
conclude the proceeding initiated in pursuance to show cause notice dated
22.05,2023. It is made clear that this Court has not expressed any opinion on
merits of the matter.”

WHEREAS, the industry was reviewed In the Task Force Committee meeting held on
07.08.2023. After detailed discussicn, the Committee recommended to inspect the

ndustry by the Task Force Committee Members and submit the status report to the

Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

During inspection observed that the colour of effluent in the aeration tanks is
white colour which indicates no biological culture / bacteria is developed in
aeration tank. Hence, the Biologlical ETP Is not functioning. No continuous fixed
pipe line is existing between Bio ETP and RO system. The RO system is not

functioning.

ii. The industry has provided Sepzrate tanks for collection of HTDS and LTDS. But,

during inspection observed that, they are collecting washings (HTDS) into MEE &
ATFD condensate (LTDS) collection tank. This may decrease the efficiency of
Biclogical ETP.

iii. During the Iinspection, it was observed that, the RO is not in operational

condition.

iv. Odour was observed near MEE area.
v. Durina the inspection it was observed that, Batch Production Records (BPR's) are

not available at production block-I which Indicates they are not maintaining any
records for raw materials and products.

vi. The industry has provided drums storage yard, however drums were observed

on naked ground near the production block-II.

vii. The industry has to carry energy audit in the premises as no proper insulation for

steam carrying pipes.

vill. The industry has not provided eachate collection pit at the effluent collection

tanks area.

ix. The industry is not complied witk the observaticns made by the RO as menticned

in TF agenda dated:07.08.2023

WHEREAS, vide reference 14" cited the Hon'ble NGT stated that pursuant to the
order of the Hon’ble High Court which has remitted the matter to the TSPCB, fresh
notice and enquiry Is to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, you were given an opportunity of hearing before the Task Force
Committee during the meeting held on 28.08.2023. The complainants & Iindustry
representatives (Virtually), RO-Nalgonda have attended the meeting. Based on the
recommendations of the ccmmittee, extension of temporary revocation of closure
order for a period of 3 months i.e., up to 31.10.2023 with the following directions
were Issued to your Industry vide order dt.13.09.2023:
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21,

i, The industry shall pay the Environmental Compensation (EC) of Rs.44,80,000/-
vide order dated:21.06.2023.

iIl. The industry shall continuously cperate ZLD system so as to treat all the
effluent and shall reuse all the treated effluent for plant needs and shall
maintain the records.

iii. The industry shall maintain adequate bio-culture / MLSS in the aeration tank to
operate biological ETP effectively thereby reduce load on the RO. :

iv. The industry shall provide/maintain operate digital flow meters with IP cameras
to ZLD system & provide/ maintain IP camera at mein gate entrance. The
industry shall provide / maintain PTZ camera to cover ZLD & boiler area. All the
cameras shall be connected to the TSPCE Server.

v. The industry shall provide first runoff of rainwater & seepage collection pit with
proper bypass arrangement for free flow of subseguent rain water (24 klL/acre).
The collected contaminated rain water shall be pumped and stored in above
ground level tank of adequate capacity and the same shall be treated within the
premises or send to CETP for further treatment and disposal.

vi. The industry shall provide digital flow meter for the first run off water and shall
treat in their ZLD / dispose to CETP far further treatment, '

vii. The industry shall submit a fresh Bank Guarantee of Rs.12.0 Lakhs towards
compliance of the above directions in favour of the Member Secretary, TSPCB,
Hyderabad for a period of one year at concerned Regional office within in a
week. i

viii.The industry shall recoup the Bank Guarantee of Rs.12.0 Lakhs towards Bank
Guarantee farfeited to the Board from time to time before its expiry, till further
orders of the Board

ix. The industry shall nct carryout operations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the
industry.

WHEREAS, the Task Force Commitlee Members inspected the industry on
04.11.2023 along with RO-Nalgonda and the following non-compliances were
observed:

i. The industry has stored ATFD salts beside Production block -1 in drums which is
causing odour nuisance.

ii. Leakages were observed from scrubbing system at PB-TI.
iii. Flexible pipelines were observed for rain water storage area.

iv. As per instructions from the Board, the RO, Nalgonda has issued notices to the
industry for installation of additional cameras. Accordingly, the industry has
installed additional camera at main gate and plant area and connected the same
rhe TSPCE server. However, the industry has not provided for boiler stack view.

v. During the inspection, ZLD system was not in operation as the effluent quantity
is less. They are storing the effluents in the HDPE storage tanks, They are
carrying modification works for aeration tank.. Fixation of aerators in the
biological ETP was under progress.

vi, The industry has drums storage yard. However, lot of drums were stored
openly. :

vii. The industry has not provided digital flow meter to the first cut rain water sump
/ collection tank.

viii.The industry has not paid Environmental Compensation of Rs.44,80,000/- as
per order dated 21.06.2023 & 13.09.2023.

ix. The industry has not submitted Bank Guarantee of Rs,12.0 Laknhs.

WHEREAS, vide reference 15" cited, you were given an opportunity of hearing
before the Task Force Committee during the meeting held on 29.11.2023. The
complainants & industry representatives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, issued show cause notice
with the following reasons to your Industry vide order dt.05,12.2023:



i.  The industry has stored ATFD salts besuduction block -I in drums which
is causing odour nuisance,

i, Leakages were observed from scrubbing system at PB-IL.
iii. Flexible pipelines were observed for rain water storage area.

iv. As per instructions from the Board, the RO, Nalgonda has issued notices to
the industry for installztion of additional cameras. Accordingly, the industry
has installed additional camera at main gate and plant are and connected the
same the TSPCB server. However, the industry has not provided for boiler
stack view,

v. During the inspection, ZLD system was not in operation as the effluent
quantity is less. They are storing the effluents in the HDPE starage tanks.
They are carrying madification works for zeration tank. Fixation of aerators
in the biclogical ETP was under progress.

vi. The industry has drums storage yard. However, lot of drums were stored
openly.

vii. The Industry has not provided digital flow meter to the first cut rain water
sump / collection tank.

vili. The industry nhas not paid Environmental Compensation of Rs.44,80,000/ as
per order dated 21.05.2023 & 13.08.2023.

ix. The industry has not submitted Bank Guarantee of Rs.12.0 Lakhs.

22. WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and
following observations were madc: -

1. Part payment towards 10% of actual Envircnmental compensation levied i.e., an
amount of Rs. 4,48,000/-.

2. Not submitted the Bank Guarantee of Rs. 12 lakhs to forfeit the same as per the
Board direction dt: 13.09.2023.

3. The Board Officials conducted the Stack & AAQ Monitoring. As per the analysis
reports, the SPM value (118 mg/Nm3) in stack is slightly exceeding as per the
CFO standard (i.e., 115 mg/Nm23).

4. The Board received a complaint dated: 15.12.2023 from Sri Ravula Linga Swamy
(petitioner in OA No.97 of 2021) through mail alleging illegal discharges from
industries located In the Dothigudem area. The details of the complaint is as given
below:

i. The complainant challenged the report dt.22.11.2023 submitted by the Board
to Hon'ble NGT with observations stating tnat “During inspection, no
discharges were observed fram the private respondent industries®.

ii. The complainant enclosed scme pictures taken on 11.12.2023 of the area
showing water stagnation, wetness ect,,.

5. Accordingly, the Board Officials inspected the area on 19,12,2023 and observed no
discharges from the industries. Photographs submitted below, The water stagnation
/ wetness shown in the pictures attached to the complaint might be due to the
rains in the area due to Michaung cyclone during the period 1% week-end of
December.

23. WHEREAS, vide reference 19 cited, you were given an opportunity for hearing
before the Task Force Committee of the Board during the meeting held on
03.01.2024. The Complainants & industry representatives (Virtually), RC-Nalgonda
have attended the meeting.

L. The Committee noted the following non-compliances:
1. Part payment towards 10% of actual Environmental compensation levied
i.e., an amount of Rs. 4,48,000/-.

2. Not submitted the Bank Guarantee of Rs. 12 lakhs to forfelt the same as
per the Board direction dt: 13.09.2023.

3. The Board Officials conducted the Stack & AAQ Monitoring. As per the
analysis reports, the SPM value (118 mg/Nm3) in stack s slightly
exceeding as per the CFO standard (i.e., 115 mg/Nm3)..
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II. During the meeting, the complainants informed that, smell nuisance and water
pollution from the industries located in Dothigudem area.

1II.  The representative of the industry informed that, they pa id the part of the EC
amount as first installment and remaining EC amount will be paid In three
installments. They will submit the bank guarantee along with next instaliment
payment of EC.

After detailed discussions, the committee recommended to consider the reguest of the
industry to exempt forfeiture of bank guarantee as most of the conditions are complied.
However, in case of further violation by the industry the Board may be forfeit the bank
guarantee. The committee also recommended to issue the Extension of Revocation of
Closure orders for a period of three manths frem the date of receipt of these orders with
following directions:

« The Industry shall pay the remaining Environmental Compensation amount within 06

months period.
« The industry shall submit the BG of Rs.12.0 Lakhs within 2 manths.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
with:

1. The industry shall comply with the directions issued by the Beard including
the conditions stipulated in the CFO & HWA order.

2. The industry shall operate ZLD system including biological ETP effectively.

3. The industry shall pay the Environmental Compensation amount within 06
months period.

4. The industry shall submit the BG of Rs,12.0 Lakhs within 2 months.

5. The industry shall not carryout operations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the
industry.

WHEREAS, the TS5PDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Three Months from the date of this order.

These orders are issued under Section 33(A) of Water (Prevention and Control of
Pollution) Act, 1974 (as amendad by Act 53 of 1988).

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
Section 33(A) of Water (Prevention and Control of Pollution) Act, 1974 (as amended by
Act 53 of 1988) without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or Judicial Magistrate of the first class
under section 41(2) of Water (Prevention and Control of Pollution) Act, 1974 (as amended
by Act 53 of 1988), the punishment for which include imprisonment for a term which
shall not be less than one year six months and which may be extended to sixX years
with fine.

Sd/-
MEMBER SECRETARY
M/s. Chemic Life Sciences PvL Ltd.,
Sy.N0.238 & 239, Dhotigudem (V),
Pochampally (M),
Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action.

2. The-EE, TSPCB, RO, Nalgonda for information and necessary action
oncerned File.

//T.C.F.B.O//

. ior Environmental Engineer
(Task Force - UH-1IV)
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ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987
Order No. NLG-85/TSPCB/TF/HO/2024- W} Date: .01.2024

Sub: TSPCB - - M/s. Chemic Life Sciences Pvt. Ltd., Sy.No.238 & 239,

_D__kﬂ,d.-? Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District
‘f':_ Aren NO = Air (Prevention and Control of Pallution) Act 1982 (as amended by Act
i : 47 of 1987) - Extension of Temporary Revocation of Closure Order

.05 JAN 19%% for a period of Three Months - Orders Issued - Reg..

1. CFO & HWA Order dt.02.05.2023, valid up to 30.04.2028.

2. Closure Order No.NLG=50/TSPCB/TF/HO/2017-, dt.02.03.2022.

3. Temporary Revocation of Closure Orcer No.NLG-
47/TSPCB/TF/HO/2016, Dt: 27.04.2022.

4. CPCB Letter No.F.Nc.B-290185/04/06/1PC-1/438, Dt.19.09.2022,
received on 13.10.2022 /28.10.2022.

5. Hon'ble NGT, (S2), Chennai Orders dated 31.10.2022 in 0.A.No.97
of 2021.

6. The Hon'ble NGT, Chennai has Issued directions vide QOrder dated:
17.01.2023. :

7. EPTRI, Hyderabad Study report dt.24,04.2023,

8. The Board issued show cause notice to the industry on levy of
Environmental Compensation (EC) on 22.05.2023.

9. Directions issued on 21,06.2023 for Levying of Environmental
Compensation.

10.Extension of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HQ/2016, Dt: 26.06.2023.

11.The industry filed 2 WP No. 19239 of 2023 before Hon’ble High Court
regarding Envirocnmental Campeansation Levied by the TSPCB.

12.The Rolling Task Force teem inspected the industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officials inspected the industry on
28.07.2023.

13.The Board received a complaint on twitter by 5Sri
Panduchoppari@panduchoppari on 31.07.2023.

14.H;.m'ble NGT, (S5Z), Chennal Orders datad 24.08.2023 in O.A.N0.97
of 2021.

15.Show Cause Notice No. NLG-85/TSPCB/UH-I1/2023, Date:
05.12,2023.

16.RO Nalgonda report dated 28.12.2023.

17. Dothigudem Industrial Association representation dated 03.01.2024,

18.Hearing held on 03.02.2024.

Ref:

o

1. WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy
Sy.No.238 & 239, Dhotlgudem (), Pochampally (M), Yadadri Bhuvanagiri District,

2. WHEREAS, vide reference 1% cited, the Board Issued CFORHWA to the industry on
02.05.2023 with a validity up to 30.04.2028.

3. WHEREAS, vide reference 2™ cited, the Board issued Closure order to the industry
on 02.03.2022 for non compliance of the Beoard directions / Consent conditions and
causing pollution In the surrounding area.

4. WERHEAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 27.04.2022 for a period of Three months with certain
directions to comply.

5. WHEREAS, vide reference 4" cited, CPCB issued following directions to the Board
in connection with O.A Ng.97 of 2021 filed by Sri Ravula Linga Swamy, S/o0. Yadalah
and Others, Anthammagudem Village, Pochampally Mandzl, Yadadri Bhuvanagiri
District before Hon'ble NGT(52), Chennai:



Q

Telangana State Follution Control Board (TSPCB) shall direct M/s. Hazelo Labs
Pvt Ltd and other seven pharmaceutical industries in the area to submit time
bound action plan for decontamination of soil, control of odour nuisance & VOC
emission and achievement of ZLD.

TSPCB shall periodically review implementation of the action plan of all the
units & regularly monitor VOCs in &mbient air to ensure the effective
implementation.

iii. TSPCB shall get the study done In 2 time bound manner to determine the

axtent of damage of soll; if any, and to provide the suitable remediation
measures for effective crop growth.

WHEREAS, vide reference 5t cited, the Hon'ble NGT vide Order dated 31.10.2022

issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:-

1.

The CPCB has requested the Telangana State Pollution Control Board (TSPCB)
to direct all the Pharmaceutical industries in the area to submit the time bound
action plan for removal of contaminated sediments/soil and control of VOC
emission in ambient air as well as adequate pollution control measures to
achieve ZLD. The Telangana State Pollution Control Board (TSPCB) was also
directed to periodically review their action plan and monitor the VOC in the area
ro ensure the effective implementation.

The Telangana State Pollution Control Board (TSPCB) to visit the industrial area
~eferred above and implement the directions given by the CPCE In this regard
and also assess the compensation for the alleged deliberate violations found In

the report.

The Telangana State Pollution Control Board (TSPCB) also has to ensure that
these industrics maintain the Ambient Air Quality (AAQ) and have adequate
control measures to achieve the ZLD. When these Pharmaceutical industries are
capable of achieving the ZLD, why no action has been taken by the Telangana
State Pollution Contral Boarc (TSPCB) for such vislations till today has also to
be reported.

7.  WHEREAS, the Board issued further extension of temporary revocation of clesure
order with following additional directions to the industry on 06.12.2022 based on the
gbservation made in the CPCB report,

il

wvi,

vii.

wiii.

ix.

The industry shall submit time bound action plan within 3 days for
decontamination of soil, control of odour nuisance and VOC emission and
achieverment of ZLD as per the CPCB directions dt 19.09.2022.

The industry shall provide & maintain dome with suction hood followed by
double stage scrubber with online pH meter to the HTDS effluent storage
tanks to control the odour nuisance.

The industry shall provide & maintain sub cooler condensers system followed
by activated charcoal bed to the vents of scrubbing system connected to
HTDS callection tank so as to arrest the VOCs.

The industry shall provide & maintain sub cooler condensers system followed
by activated charcoal bed so as to arrest the VOCs from the scrubber
attached to ATFD.

The industry shall continuously operate scrubbers with online pH meter for
control of process emissions and shall take appropriate additional measures
for control smell nuisance within & outside the industry premises.

The industry shall operatz & maintzin online VOC monitoring system and
connect the same to the Board server.

The industry shall provide odour suppressant mist spray / sprinkle “PIION”
liquid at effluent treatment area to contain VOCs. i

The industry shall provide & maintain the vent condensers for all the solvent
storage / chemical storage tanks to control the fugitive emissions.

Thr? industry shall maintain the sub cooler condensers system followed by
activated charcoal bed to the vents of scrubbing systems so as to arrest the
VOCs.



8.

10.
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x. The incustry shall conduct the LDA'|.r once in six months. The industry
shall take necessary measu-es as per the latest Leak Detection and Repair

(LDAR) Study to arrest the solvent losses and reduce YOCs in the premises.

xi. The industry shall provide [P cameras within one month to focus the entire
premises duly covering ZLD arez, boiler stack and entire boundary of the

plant in consultation with RO, Nalgonda.
xii. The industry shall not cause any alr pollution in the surrounding area

WHEREAS, vide reference 6™ cited, the Hon'ble NGT, Chennai vide Order dated:
17.01.2023 in O.A N0.97 of 2021, issued following directions to the TSPCB:-

i. We would direct the Telangana State Follution Ccntrol Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as
per standard norms.

ii. The CPCB observed that the ETP provided by the unit for treating LTDS and
HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective perfformance,

ili. At the time of the CPCB committee visit, the unit's production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Fhase = I,

Iv. We direct the Telanganaz State Pollution Control Board to furnish the
recordings at-least from December 2022 till date as to the MEE condensate,
HTDS and LTDS which are connected online. Let the report also contain the
water balance, material balance data and energy audit conducted to ascertain
whether the effluents are treatad in the manner suggested.

v. The industry was directed to submit a time bound &action plan within three
days for decontamination of soil, control of odour nuisance and YOC emission

and achlevement of ZLD as per the CPCB directions dated 19.09.2022.

vi. The additional report that may be filed by the Telangana SPCE should also
contain (i) the water and soil analysis report from the respective labs, (ll) the
compliance report filed by the 6% respondent to the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (iv) levy of any campensation for having polluted the water
and soil.

vii. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respocndent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or it can be enhanced for the
subsequent violations which would bring the industries under control from

poliuting.

WHEREAS, vide reference 7" cited, EPTRI, Hyderabad has submitted study report
dt.24.04,2023 on water & soil monitoring in Dothigudem industrial cluster. As per
the study report, certain borz2 wells are contaminated with the chemicals and the
same were matched with the products and derivatives of all the 8 Industries located

in the area.

WHEREAS, vide reference 8" cited, the Board issued show cause notice to the
industry on levy of Envircnmental Compensation (EC) for violations and non-
compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held
on 13.06.2023. The representative of the industry and the RO-Nalgonda have
attended the meeting. Based on the recommendations of the Committee, the Board
issued directions dt.21.06.2023 for levying Environmental Compensation (EC) of
Rs.44,80,000/- along with other directions vide reference 10" cited.



12.

13,

14,

WHEREAS, vide referencs 11" cited, the Ind@a;,r have filed a Writ Petition No.
19239 of 2023 before Hon'ble High Court of Telangana praying the Hon'ble High
Court to declare the orders issued by the Respondent Board directing the petitioner
industry to deposit an amount towards Environmental Compensation without giving
any notice as arbitrary and Irregular, contrary to law, without power and jurisdiction
and set aside the same.

WHEREAS, vide reference 12% cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following non-
compliances were observed:

i. The industry representative has informed that the association has lifted the
contaminated waste water which was stagnated In open place to PETL.
However soil details are not submitted.

ii. The house keeplng of the industry at ATFD has to be improved.

ii. The odour was observed within the industry premises and it may carry
outside the premises during the wind flow.

iv. During inspection observed that the cclour of effluent in the aeration tanks is
white. Hence, the Biological ET? is not operating properly. No continuous
fixed pipe line is existing between Bio ETP and RO system. The induskry
representative has informed that they are ca rrying centrifuge operations after
aeration and then the remaining effluent is sending for filtration before RO
system. But, no fixed pipe line system is existing for centrifuge at ZLD area.

v. The industry has provided Separate tanks for collection of HTDS and LTDS.
But, During inspection observed that, they are collecting washings (HTDS)
into MEE & ATFD condensate (LTDS) collection tank. This may decrease the
efficiency of Biological ETP. :

vi. Spillages were observed near production block-I1. During inspection, some
renovation works are under progress. They not maintained good
housekeeping near production black - 11 & in the dismantling block.

vil. The industry has not proviced odour suppressant mist spray / PIION system.
vili. The industry has not submitted the latest LDAR study report.

ix. The industry has provided 1 PTZ IP camera inside the ZLD shed. But, this
may not cover whole ZLD system.

X. The industry has not provided orline TDS meter for HTDS effluent generation.

xi. The industry has not maintaining the records pertaining to production,
quantity of effluent generation & re-used, log books for pollution control
systems and hazardous waste generation and disposal.

WHEREAS, vide reference 13 cited, the Board received a.complaint on twitter by
Sri  Panduchoppari@panduchoppari on 31.07.2023 regarding coloured waler
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panduchoppari regarding coloured water stagnation In the Dothigudem area
farwarded by the District Collector, Yadadri-Bhuvanagiri District.

15. WHEREAS, the Honble High Court vide order dt.08.08.2023 in WP No. 19239 of

2023, disposed the case ordering as follows:

“For the afore-mentioned reasons, order dated 21.06.2023 passed by the Board
cannot be sustainad in the eye of law. Accordingly, it is quashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanation dated 02.06.2023. Needless to state that the Board shall also
consider the fact that consent for operation was granted to the petitioner on
08.02.2023 as well as the fact that the petitioner was not a party to the order dated
17.01.2023 passed by National Green Tribunal in O.A.No.97 of 2021. The Board
shall afford an opportunity of hearing to the petitioner and shall by a speaking order
conclude the proceeding initiated in pursuance to show cause notice dated
22.05.2023. It is made clear that this Court has not expressed any opinion on
merits of the matter.”
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19.

WHEREAS, the industry was reviewed in the |ask Force Committee meeting held on
07.08.2022. After dekailed discussion, the Committee recommended to inspect the
industry by the Task Force Committee Members and submit the status report to the

Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

i During Inspection observed that the colour of effluent in the aeration tanks is
white colour which indicates no biclogiczl culture / bacteria is developed in
aeration tank. Hence, the Biological ETP is not functioning. No continuous
fixed pipe line is existing betweer Bio ETP and RO system. The RO system is

not functioning.

ii. The industry has provided Separate tanks for collection of HTDS and LTDS.
But, during inspection observed that, they are collecting washings (HTDS)
into MEE & ATFD condensate (LTDS) collection tank. This may decrease the
efficiency of Biclogical ETP.

iii. During the inspection, it was otserved that, the RO is not in operational
condition.

iv. Odour was observed near MEE arga.

v. During the inspection it was observed that, Batch Production Records (BPR's)
are not available at production block-1 which Indicates they are not
maintaining any records for raw materizals and products.

vii The Industry has provided drums storage yard, however drums were
observed on naked ground nezr the production block-II.

vii. The industry has to carry energy zudit in the premises as no proper insulation
for steam carrying pipes.

vili. The Incustry has not provided leachzte collection pit at the effluent collection
tanks area.

ix. The industry is not complied with thz observations made by the RO as
mentioned in TF agenda dated:07.08.2023

WHEREAS, vide reference 14" cited the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enquiry is to be conducted and zccordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, yocu were given an oppertunity of hearing before the Task Force
Committes during the meeting held on 28.08.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. Based on the
recommendations of the committee, extension of temporary revocation of closure
order for a period of 3 mcnths i.e., up to 31.10.2023 with the following directions
were issued to your industry vide order dt.13.09.2023:

I. The Industry shall comply with all conditions stipulated In the CFORHWA order
issued by the Board scrupulously.

ii. The industry shall comply with all the cenditions stipulated in the Extension of
Temporary Revocaticn of Closure Order dated: 26.06.2023.

iii. The industry shall pay the Environmental Compensation (EC) of
Rs.44,80,000/- as per the Hon'ble NGT Orders, you are hereby directed to
deposit an amount of Rs.44,80,000/- (Rupees Forty Four Lakhs Eighty
Thousand Only) towards Environmental Compensation. The amount shall be
deposited by way of D.D drawn in favour of "Member Secretary, T.S Pollution
Contral Board” payatble at Hyderabad.

iv. The industry has provided aeration tanks for Biological ETP. No biological
culture / bacteria (MLSS) is developed in aeration tank. Hence, the industry Is
not operating the Biological ETP effectively as aeration tank is not in stabilized
condition with proper bio-culture.

v. The industry shall provide odour suppressant mist spray / sprinkle "PIION"
liquid at effluent treatment area to control VOCs within one manth.

vi. The industry shall conduct the LDAR study conce in six months. The industry
shall take necessary measures as per the latest Leak Detection and Repair
(LDAR) Study to arrest the solvent losses and reduce VOCs in the premises.



20. WHEREAS, the Task Force Committee Members inspected the industry on
04.11.2023 along with RO-Nalgcnda and the following non-ccmpliances were
observed:

vi.

vili.

viii.

xi.

The industry has stored ATFD salts beside Production block ~I In drums
which is causing odour nuisance,

Scrubber attached to Production block-II has not provided with vent
condenser and pH meter provided to the scrubber was not working.

Severe odour was observed from HCL scrubber (leakages of scrubber)
present near production block

Leakages were observed from scrubbing system at PB-IL.
Flexible pipelines were observed for rain water storage arez.

As per instructions from the Board, the RO, Nalgonda has issued notices to
the industry for installation of additional cameras. Accordingly, the industry
has installed additional camera at main gate and plant are and connected
the same the TSPCB server. However, the Industry has not provided for

boiler stack view.

During the inspection, ZLD system was not in operation as the effluent
quantity is less. They are storing the effluents in the HDPE storage tanks.
They are carrying modification works for aeration tank. Fixation of aerators
in the biological ETP was undcr progress.

The industry has drums storage yard. However, lot of drums were stored
openly,

The industry has not provided digital flow meter to the first cut rain water
sump / collecticn tank.

The industry has not pald Environmental’ Compensation of Rs.44,80,000/-
as per order dated 21.06.2023 & 13.09.2023.

The industry has not submitted Bank Guarantee of Re.12.0 Lakhs.

21. WHEREAS, vide refersnce 15™ cited, you were given an opportunity of hearing

before

the Task Force Committee during the meeting held on 29.11.2023. The

complainants & industry representatives (Virtua'ly), RO-Nalgonda have attended the
meecting. Based on the recommendations of the committee, issued show cause
notice with the following reasons to your industry vide order dt.05.12.2023:

vi.

The industry has stored ATFD salts beside Production block -1 in drums
which is causing odour nuisance.

Scrubber attached to Production bleck-II has net provided with vent .
candenser and pH meter provided to the scrubber was not working.

Severe odour was observed from HCL scrubber (leakages of scrubber)
present near production block

Leakages were observed from scrubbing system at PB-I1.

As per instructions from the Board, the RG, Nalgonda has issued notices
to the industry for installation of additional cameras. Accordingly, the
industry has installed additional camera at main gate and plant are and
connected the same the TSPCB server. However, the industry has not
provided for boiler stack view.

The industry has drums storage yard. However, lot of drums were stored
openly.

22. WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and
following observations were made:

1) Part payment towards 10% of actual Environmental compensation levied
i.e., an amount of Rs. 4,48,000/-.

2) Not submitted the Bank Guarantee of Rs. 12 lakhs to forfeit the same as
per the Board direction dt: 13.09.2023.



28.

29,

3) The Board Officials conducted the !!ack B AAQ Monitoring. As per the
analyeie raports, the SPM  walue (118 mg/Nm3) in stack s slightly
exceeding as per the CFO standard (i.e., 115 mg/Nm3).

4) The Board received a complaint dated: 15.12.2023 from Sri Ravula Linga
Swamy (petitioner in OA No.97 of 2021) through mail alleging illegal
discharges from industries located in the Dothigudem area. The details of
the complaint is as given below:

i) The complzinant challenged the report dt.22.11.2023 submitted by
the Board to Hon’ble NGT with observations stating that "During
inspection, no discharges were observed from the private
respondent Iindustries”.

i) The complainant enclosed some pictures tzken on 11.12.2023 of
the area showing water stagnation, wetness ect.,.

5) Accordingly, the Board Officials inspected the area on 19.12.2023 and
observed no discharges from the industries. Photographs submitted
below. The water stagnation [ wetness shown In the pictures attached to
the complaint might be due to the rains in the area due to Michaung
cyclone during the period 1 week-end of December.

WHEREAS, vide reference 19" clted, you were given an opportunity for hearing
before the Task Farce Committee of the Eoard during the meeting held on
03.01.2024. The Complainants & industry representatives (Virtuzlly), RO-Nalgonda
have attended the meeting.

i

IV,

The Committee noted the following non-compliances:

1) Part payment towards 10% of actual Environmental compensation levied
i.e., an amount of Rs. 4,48,000/-.

2) Not submitted the Bank Guarantee of Rs. 12 lakhs to forfeit the same as
per the Board direction dt: 13.05.2023.

3) The.Board Officials conducted the S:ack & AAQ Monitoring. As per the
analysis reports, the SPM wvalue (118 mg/Nm3) in stack s slightly
exceeding as per the CFO standard (i.e., 115 mg/Nm3)..

During the meeting, the complainants informed that, smell nuisance and water
pollution from the industries located in Dothigudem area.

The representative cf the industry informed that, they paid the part of the EC
amount as first installment and remaining EC amount will be paid in three
installments. They will submit the bank guarantes along with next installment
payment of EC,

After detalled discussions, the committee recommended to consider the request of the
industry to exempt forfeiture of bank guarantee as maost of the conditions are complied.
However, in case of further viclation by the industry the Board may be forfeit the bank
guarantee. The committee also recommended to Issue the Extension of Revocation of
Closure orders for a period of three months from the date of receipt of these orders with
following directions:

= The industry shall pay the remaining Environmental Campensation amount within 06

months period.
= The industry shall submit the BG of Rs5.12.0 Lakhs within 2 months.

WHEREAS, after careful considerazion of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply

with:
1%

The industry shall comply with the directions issued by the Board including
the conditions stipulated in the CFO & HWA order.

The industry shall operate all air poliution control equipments effectively to
conkrol air pollution and odour nuisance to the surroundings.



30.

31.

I

3. The industry shall not carryout operations without valid revocation of closure

orders. Failing which the Board will be constraint to take action against the
industry.

WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for & period of Three Months from the date of this order.

These directions are issued under Section 31(A) of the Air (Frevention and Control
of Pollution) Act 1981 (as amended by Act 47 of 1987).

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
Section 31(A) of the Air (Prevention and Control of Pollution) Act 1981 (as amended
by Act 47 of 1987) without any further notice to you and you will also be liable for
prosecution in the court of Metrepolitan Magistrate or Judicial Magistrate of the first
class under section 37(1) of Air (Frevention 2nd Control of Pollution) Act 1981 (as
amended by Act 47 of 1987), the ounishment for which include imprisonment for 2
cerm which shall not be less than one year six months and which may be extended
to six years with fine.

sd/-
MEMBER SECRETARY

To,

M/s. Chemic Life Sciences Pvt. Ltd.,

Sy.No0.238 & 239, Dhotigudem (V),
Pochampally (M), Yadadri Bhuvanagiri District.

Co o

1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action.
Dg}h/o’EE, TSPCB, RO, Nalgonda for information and necessary action
~Concerned File.

/[T.C.F.B.O//

Wﬂ/@/
Senior Environmental Engineer
(Task Force - UH-IV)
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%ﬁ;ﬁ% PARYAVARAMN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631
L SANATHNAGAR, HYDERABAD - 500 018. Website:tspcb.cgg.gov.in
BY REGD. POST WITH ACK. DUE
Order No, NLG-85/TSPCB /UH=-II/2024~= 10=\"1 Date:03 .01.2024

Sub: TSPCE - M/s, Chemic Life Sciences Pvt. Ltd.,, Sy.No.238 & 239,
Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District - Water

I:.;__.L:}\j;,is‘z..'.—.-*ﬁr} (Prevention and Control of Pollution) Act, 1974 (as amended by Act 53 of 1988)
3 and Alr (Prevention and Control of Polluticn) Act 1981 (as amended by Act 47 of
e AN -]_g",lj_l,, 1987) - Extension of Temporary Restoration of Power Supply for a period

05 A of Three months - Orders Issued - Reg.

Ref : 1. Order No.NLG-14/TSPCB/TF/HO/2023-449, Dt: 13.09.2023.
2. Hearing held on 03.01.2024.
3. Order No.NLG-14/TSPCB/TF/HO/2024- , dt:03.01.2024.

ok ok k%

In the 1% reference mentioned above, orders under section 33(A) of Water
(Prevention and Contrel of Polution) Amendment Act, 1988 & under section 31(A) of
Air (Prevention and Control of Pollution) Amendment Act, 1987 orders were directed to
TSSPDCL to restore the pawer supply for a pericd up to 31.10.2023 to M/s. Chemic
Life Sciences Pvt. Ltd., Sy.No.238 & 239, Dhotigudem (V), Pochampally (M),
Yadadri Bhuvanagiri District

In the 2™ reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 03.01.2024. After careful consideration
of all the materizl facts of the case, it was decided to issue extension of temporary
revocation of closure orders for a period of Three Months, Accordingly the Board has
issued extension of temporary revocation cf closure orders to the industry. A copy of
the extension of temporary revocation of closure orders is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the
power supply to M/s. Chemic Life Sciences Pvt. Ltd., Sy.No.238 & 239,
Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District for a period of
Three Months from date of This Order for carrying out the production activities.
These directions are issued urder section 33(A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988 and under section 31(A) of Air (Prevention and Cantrol
of Pollution) Amendment Act, 1987.

Sd/-
MEMBER SECRETARY
To,
The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Lid.,
Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE, 2.0, R.C.,Puram for information and necessary action.

2. The Environmental Engineer, Regional Office, Nalgonda for information and

_Decessary action.
k37 Concerned file.

//T.C.F.B.O//

uﬁjgw’]:@/ *

Semior Environmental Engineer
(Task Force - UH-IV)
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——= | TELANGANA STATE POLLUTION CONTROL BOARD | Phone: 040-23857500
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U T SANATHNAGAR, HYDERABAD - 500 018, Website :tspcb.cgg.gov.in
@)
GD. POST WITH ACK.
D UNDER P) AMENDMENT A
Order No. NLG-40/TSPCB/TF/HO/2024- Y\\& Date:03.01.2024
Sub: TSPCBE - M/s. Archimedis Laboratories (P) Ltd., Dothigudem (V),
- D_J;;EZ.;;:" . Pochampally (M), Yadadri-Buvanagiri District - Water (Prevention
NES! , and Control of Pollution) Act, 1974 (as amended by Act 53 of 1988) -
1 DIRECTIONS - ISSUED - Reg.
o ﬂﬁ ,_lllt'd\"t II_DI-II.LL
: Ref: CFO&HWA order dt,15.01.2021 valid up to 30.11.2025.

Directions Order dated: 02.03.2022 6 14.07.2022.

CPCB Letter No.F.No.B-23016/04/06/IPC-I/438, Dt.19.09.2022,

received on 13.10.2022 /28.10.2022.

4, Hon'ble NGT, (SZ), Chennal Orders dated 31.10.2022 in O.A.No0.97
of 2021.

5. Additional Directions Order dated: 06.12.2022.

6. The Hon'ble NGT, Chennal has Issued directions vide Order dated:

17.01.2023.

EPTRI, Hyderabad Study repart dt.24.04.2023.

The Board issued show cause notice to the industry on levy of

Environmental Compensation (EC) on 22.05.2023.

S. Hearing held on 13.06.2023.

10.Directicns issued on 21.05.2023 for Levying of Environmental
Compensation.

11.The industry filed a WP No.18213 of 2023 before Hon'ble High Court
regarding Environmental Compensation Levied by the TSPCB.

12.The Rolling Task Force team Inspected the industry on 17.06.2023 &
01.07.2023. The RO-Malgonda Officials inspected the industry on
28.07.2023.

13.The Board received a complaint on twitter by Sri
Panduchoppari@panduchoppari on 31.07.2023.

14.Hon'ble NGT, (52Z), Chennal Orders dated 24.08.2023 in O.A.No.97
of 2021.

15.The Hon'tle High Court vide order dt.01,11.2023 in W.P.No.30285 of
2023,

16.Directions issued on 13.09.2023.

17.The Hon'ble High Court vide order dt.01.11.2023 in W.P.No30282 of

2023,

18.Show Cause MNotice MNo. MNLG-85/TSPCB/UH-11/2023, Date:
05.12.2023,

19.RO Nalgonda report dated 28.12.2023.

20.Dothigudem Industrial Association representation dated 03.01.2024.,

21.Hearing held ‘on 03.01.2024

o et
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1. WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy.No.238B,
Dhotigudem (V), Pochampally (M), Yadadri Bhuvnagiri District.

2. WHEREAS, vide reference 1* cited, the Board issued CFO&HWA to the industry on
15.01.2021 with a validity up to 30.11.2025.

3. WHEREAS, vide reference 2" cited, the Board issued certain directions to the
industry on 02.03.2022, 14.07.2022 based on the complaints received by the Board.

4.  WHEREAS, vide referance 3™ cited, CPCB issued following directions to the Board in
connection with O.A No.97 of 2021 filed by Sri Ravula Linga Swamy, 5/o0. Yadaiah
and Others, Anthammagudem Village, Fochampally Mandal, Yadadri Bhuvanagiri
District before Hon’ble NGT(SZ), Chennal;



&>

Telangana State Pollution Cortrol Board (TSPCB) shall direct M/s. Hazelo Labs Pvt Ltd
and other seven pharmaceutical industries in the area to submit time bound action
plan for decontamination of soil, control of odcur nuisance & VOC emission and

achievement of ZLD.

ii. TSPCB shall periodically review implementation of the action plan of all the units &

regularly monitor VOCs in ambient air to ensure the effective implementation.

TSPCB shall get the study decne in a time bound manner to determine the extent of
damage of sail; if any, and to provide the suitable remediztion measures for effective

crop growth.

5. WHEREAS, vide reference 4" dted, the Hon'ble NGT vide Order dated 31.10.2022
issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate

viclations by the industries:-

i. The CPCB has requested the Telangana State Pollution Control Board
(TSPCB) to direct all the Pharmaceutical industries in the area to submit
the time bound action plan for removal of contaminated sediments/solil
and control of VOC emission in ambient air as well as adequate pollution
control measures to achieve ZLD. The Telangana State Pollution Control
Board (TSPCB) was aso directed to periodically review their action plan
and monitor the VOC In the area to ensure the effective implementation.

ii. The Telangana State Pollution Control Board (TSPCB) ta visit the industrial
area referred above and implement the directions given by the CPCB in
this regard and also assess the compensation for the alleged deliberate
violations found in the report.

iii. The Telangana State Pollution Control Board (TSPCB) also has to ensure
that these industries maintain the Ambient Air Quality (AAQ) and have
adequate control measures to achieve the ZLD. When these
Charmaceutical industries are capable of achieving the ZLD, why no action
has been taken by the Telangana State Pollution Control Board (TSPCE)
for such violations till today has also to be reported.

6. WHEREAS, vide reference 5" cited, the Board Issued further following additional
directlons to the industry on 06.12.2022 based on the observation made in the

CPCB report.

i. The industry shall comply with the directions issued vide order dt:
14.07.2022.

ii. The industry shall submit time bound acticn plan within 3 days for
decontamination of scil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

iii. The industry shall provide IP cameras within one month to focus the entire
premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consultation with RO, Nalgonda.

iv. The Board will farfeit the Bank Guarantee of Rs.2.0 Lakhs.

7.  WHEREAS, vide reference 6 cited, the Hon'ble NGT, Chennai vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued fcllowing directions to the TSPCB:-

¥
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iii.

We would direct the Telangana State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soll, water and plant soil samples in surrounding industries and effluent flow as
per standard norms.

The CPCB observed that the ETP provided bty the unit for treating LTDS and
HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.

At the time of the CPCB committee visit, the unit’s production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS quantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the Industry has installed a new Zero Liquid Discharge
System with & capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - 1.



10.

11,

12.

LLh

iv. We direct the Telangana State Pollution Cﬁ% Board to furnish the recordings
at-least from December 2022 till date as to the MEE condensate, HTDS and
LTDS which are connected online. Let the report also contain the water
balance, material balance data ard energy audit conducted to ascertain
whether the effluents are treated in the manner suggested.

v. The industry was directed to submit a time bound action plan within three
deys for decontamination of soil, control of odour nuisénce and VOC emission
and achievement of ZLD as per the CPCB directions dated 19.09.2022.

vl. The addit'onal report that may Ce filed by the Telangana SPCB should also
contain (i) the water and soil analysis report from the respective labs, (i) the
compliance report filed by the 6th respondent to the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfacticn of the
compliance and (iv) levy of any compensation for having polluted the water
and soil.

vii. Let the Telangana SPCB also state whether they have Imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or it can be enkanced for the
subsequent viclations which would bring the industries under contral from

polluting.

WHEREAS, vide reference 7™ cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soil monitoring in Dathigudem industrial cluster, As per
the study report, certzin bore wells are contaminated with the chemicals and the
same were matched with the praducts and derivatives of all the 8 industries located
in the area.

WHEREAS, vide reference B cited, the Board issued show cause notice to the
industry on levy of Environmental Compensation (EC) for violations and non-
compliances.

WHEREAS, vide reference 9™ cited, the industry was reviewed in the Task Force
Committee meeting held on 13.06.2023, The representative of the industry and the
RO-Nalgonda have attended the meeting. Bassd on the recommendations of the
Committee, the Board issued directions dt.21.06.2023 for levying Environmental
Co&npensatinn (EC) of Rs. 51,80,000/- along with other directions vide reference
10™ cited.

WHEREAS, vide reference 11Y clited, the industry have filed a Writ Petition
No.18213 of 2023 before Hon’ble High Court of Telangana praying the Hon'ble High
Court to declare the orders issued by the Respondent Board directing the petitioner
industry to deposit an amount towards Environmental Compensation without giving
any notice as arbitrary and irragular, contrary to law, without power and jurisdiction
and set aside the same.

WHEREAS, vide reference 12" citad, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain cbservations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following non-
compliances were observed:

1. The housekeeping is poor at the hazardous waste storage area, where the
process organics are stabilized. The fumes and odour was observed at the

area.
2. The industry has stored acid in the drums and <ept on RCC ground, acid
fumes were observed.
3. The industry is not segregating High TDS & Low TDS Effluents.
4. The industry has not provided TDS meter for HTDS effluent generation.

WHEREAS, vide reference 13" cited, the Board received a complaint on twitter by
Sri Panduchoppari@panduchcpparl on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panduchoppari regarding coloured wzater stegnation in the Dathigudem area
forwarded by the District Collector, Yacadri-Bhuvanagiri District.



14, WHEREAS, the industry has filed writ petiticn no. 18213 of 2023 before the Hon'ble
High Court regarding environmental compensation levied by the TSPCB vide order
dt.08.08.2023 in WP No.18213 of 2023 disposed the case ordering as follows:

wiar the afore-mentioned reasons, order dated:21.06.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is guashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanation dated: 02.06.2023. Needless to state that the Board shall also
consider the fact that consent for operation was granted to the petitioner on
08.02.2023 as well as the fact that the petitioner was not a party to the order
dated: 17.01.2023 passed by National Green Tribunal in OA.No.97 of 2021. The
Board shall affortd and opportunity of hearing to the petitioner and shall by speaking
order conclude the proceeding initiated in pursuance to show-cause nctice dated;
52.05.20232 .It is made clear that this court has not expressed any opinion on

merits of the matter.

15. WHEREAS, the above industry was reviewed in the Task Force Committee meeting
held on 07.08.2023. After detalled discussion, the Committee recommended to
inspect the industry by the Task Force Committee Members and submit the status

report to the Board.

16. WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were cbserved:

i,  The industry is not operating the Biologiczl ETP effectively as aeration tank
is not in stabilized cendition with proper bio-culture.
ii. RO Plant was not functioning properly.
iii. Heavy fumes (HCL fumes) were observed from the production block-II
scrubber (pH was maintained as 13) thereby causing air pollution in the

surroundings. The industry has to upgrade the double stage scrubbers to
triple stage scrubbers for effective control of process emissions.

17. WHEREAS, vide reference 14™ cited, the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
naotice and enguiry Is to be conducted and zccordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

18. WHEREAS, vide reference 16% cited ycu were given an opportunity of hearing befors
the Task Force Conmittes during the meeting helc on 28.08.2023. The complainants
& industry representatives (Virtually), RO-Nalgonda have attended the meeting.
Based on the recommendations of the committee, the following directions were
issued to your industry vide order dt.13.09,2023:

I The industry shall comply with all conditions stipulated in the
CFO&HWA order issued by the Board scrupulously.

ii. The industry shall comply with all the conditions stipulated in the
directions Order dated: 30.05.2023.

iii. The industry shall pay the Environmental Compensation (EC) of
Rs.51,80,000/- as per the Hon'ble NGT Orders vide order
dated:21.06.2023, you are hereby directed to deposit an amount of
Rs.51,80,000/- (Rupees Fifty One Lekhs Eighty Thousand Only)
towards Environmental Compensation.

iv, The industry shal continuously operate ZLD system so as to treat all
the effluent and shall reuse zll the treated effluent for plant needs and
shall maintain the records.

v. The industry shall maintain adequate bio-culture / MLSS in the
aeration tank to operate biological ETP effectively thereby reduce load
on the RO.

vi. The industry shall provide/maintain operate digital flow meters with 1P

cameras to ZLD system & provide/ maintain IP camera at main gate
entrance. The industry shall provide / maintain PTZ camera to cover
ZLD & boiler area. All the cameras shall be connected to the TSPCB
Server.

vii.  The industry shall provide first runof? of rainwater & seepage collection
pit with proper bypass arrangement for free flow of subsequent rain
water (24 kL/acre). The collected contaminated rain water shall be
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pumped and stored in abcv@untﬂ level tank of adequate capacity
and the same shall be treated within the premises or send to CETP for

further treatment and disposal. °

vili.  The industry shall provide digital flow meter for the first run off water
and shzll treat in their ZLD / dispose to CETP for further treatment,

. The industry shall submit a fresh Bank Guarantee of Rs.12.0 Lakhs
towards compliance of the above directions for a period of one year
with in a week,

X. The industry shall recoup the Bank Guarantee of Rs.12.0 Lakhs
towards Bank Guarantee forfeited to the Board.

WHEREAS, the Task Force Cemmittee Members inspected the iIndustry on
04.11.2023 along with RO-Nalgonda and thc following non-compliances were
observed:

I. The industry has not paid Environmental Compensation of Rs.51,80,000/ as
per order dated 21.06.2023 8 13.09.2023.

ii. The RO system is not effective/adeguate.

fii. The industry has provided shed for storage of drums. However, lot of drums
were stored openly.

iv.  5Spent solvent of about 400 drums were observed in the industry premises.
v. Severe odour was observed near drums storzge yard.

vi.  The industry has not provided cover to the lye salution sturagc tank, which is
causing odour nuisance.

vil.  HW organic residue drums were stored openly.

viii.  During the inspection, Ammonia compresscr repair work Is under progress

which is causing odour nuisance and burning of eyes.
ix. The industry is nat having shed for starage of Ash.

X. The industry has not submitted Bank Guarantee of Rs.12.0 Lakhs to forfeit the
same.

xXl.  As per the analysis reports the values of TDS & COD are very high (3,216 mg/|
& 8,692 mg/l) in RO permeate and the values of TDS & COD are very high
(4,100 ma/l & 2,952 mg/l) in Coaling Tower cf Reactor Jackets.

xii. The Board Officials conducted stack & Ambient Air Quality Monitoring on
14.11,.2023. As per the anaiyﬂ‘ls reports, the value of Suspended Particulate
Matter (SPM) (228 mqur‘n agaisnt 115 mg/Nm?®) is exceeding the Board
standard.

WHEREAS, vide reference 15" dted, the industry filed W.P.no.30285 of 2023
challenging the order dt.13.09.2023 issued by the Board directing to deposit
environmental compensation of Rs.51,80,000/-. The Hon'ble High Court vide order
dt.01.11.2023 disposed the writ petition stating that the petitioner has an
alternative efficacious remedy of filing an appeal tc the Hon'ble NGT,

WHEREAS, vide reference 16" cited, you were given an opportunity of hearing
before the Task Force Committee during the meeting held on 29.11.2023. The
complainants & industry representatives (Virtually), RO-Nalgonda have attended the
mezsting. Based on the recommendations of the committee, the Board issued Show

Cause Notice on 05.12.2023 for following reasons:

|- Violating the Consent conditions & directions of the Board as
mentioned above.

i, Non-payment of Environmental Compensation of Rs.51,80,000/- for
violations.

ini. Mon-submission of Bank guarantee of Rs.12 lakhs towards non-
compliance of Board conditions / directions.
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WHEREAS, vide reference 17" cited, the RO, Nalgonda submitted the report and
following observations were made:

1. Part payment towards 25% of actual Environmental compensation levied i.e.,
an amount of Rs. 12,95,000/-.

5 The Board recelved a complaint dated: 15.12.2023 from Sri Ravula Linga
Swamy (petitioner in OA No.97 of 2021) through mail alleging lllegal
discharges from irdustries located in the Dothigudem area. The details of the
complaint is as given below:

i. The complainant challenged the report dt.22.11.2023 submitted by the
Board before the Hon'ble NGT with observations stating that “During
inspection, no discharges were onserved from the private respondent
industries”.

ii. The complainant enclosed some pictures taken on 11.,12.2023 of the
area showing waker stagnation, wetness etc.,.

3. Accordingly, the Board Officials inspected the area on 19.12.2023 and
observed no discharges from the industries. Photographs submitted below.
The water stagnation / wetness shown in the pictures attached to the
complaint might be due to the rains in the area due to Michaung cyclone
during the period 1% week-end of December.

WHEREAS, vide reference 18" cited, Dothigudem Industrial Association has
submitted representation stating that the Association Industries have paid the 1/4%
EC amount to the Board and remaining EC will be paid in 3 Installments.

WHEREAS, vide reference 19" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board during the meeting held on
03.01.2024. The Complainants B industry representatives (Virtually), RO-Nalgonda
have attended the meeting.

i 75 The Committee noted the following non-compliances:

1. Part payment towards 25% of actual Environmental compensation levied
i.e., an amount of Rs. 12,95,000/-.

2. Dothigudem Industrial Association has submitted representation stating
rhat the Association Industries have paid the 1/4" EC amount to the
Board and remaining EC will be paid in 3 instaliments.

I1. During the meeting, the complainants informed that, smell nuisance and water
pollution from the industries located in Dcothigudem area.

III. The industry infermed that, they have paid part of the EC amount as first
installment and remaining EC amount will be paid in three installments.
After detalled discussions, the committee recommended to consider the request of the
industry to exempt forfeiture of bank guarantee as most of the conditions are complied.
However, in case of further viclation by the industry the Board may be forfeit the bank
guarantee. The committee also recommended to issue direction orders with following
special condition:

« The industry shall pay the remaining Environmental Compensation amount
within 06 manths period.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue directions to comply within one month period:

1. The industry shall comply with the directions issued by the Board including
the conditions stipulated in the CFO & HWA order.
2. The industry shall operate ZLD system including biological ETP effectively.

3. The industry shall pay the Environmental Compensation amount within
06 months period. -
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These orders are issued under Section 33(A) of Water (Prevention and Control of
Pollution) Act, 1974 (as amended by Act 53 of 1988).

The above mentioned directives shzll be implemented by the industry, failing which
legal action will be initiated against your industry under Section 33(A) of Water
(Prevention and Control of Pollution) Act, 1974 (as amended by Act 53 of 1988),
directing closure of the industry in the intersst of Public Health and Environment
without any further notice.

Sd/-
MEMBER SECRETARY
To,
M/s. Archimedis Laboratories (P) Ltd.,
Dothigudem (V), Pochampally (M),
Yadadri-Buvanagiri District.

Copy to;

1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action,
2. The EE, TSPCB, RO, Nalgonda for information and necessary action
3. Concerned File.

//T.C.F.B.O//

We@/

ior Environmental Engineer
(Task Force - UH-1V)
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5; TELANGANA STATE POLLUTION CONTROL BOARD Fhone: 040-23887500
fﬁ—? PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040-23815631
iRy SANATHNAGAR, HYDERABAD - 500 018, | \/ebsite:tspen.cag.gov.in
qr
BY

ORDER ISSUED UNDER AIR (P&C) AMENDMENT ACT, 1987

Order No. NLG-40/TSPCB/TF/H0/2024- |\ Date: 1,2024

Sub: TSPCB - M/s. Archimedis Laboratories (P) Ltd., Dothigudem (V),
Pochampally (M), Yadadri-Buvanagiri District - Air (Prevention

e
alff:j**'ﬁ-rzﬁ:'”’) and Control of Pcllution) Act 1981 (a2s amended by Act 47 of 1987) -
e ; DIRECTIONS - ISSUED - Reg.
LA 'm'lh s
.05 ) . CFORHWA order dt.15.01.2021 valid up to 30.11.2025.

1

2. Directions Order dated: 02.03.2022 & 14.07.2022,

‘3. CPCB Letter No.F.No.B-29016/04/06/IPC-I/438, Dt.19.09.2022,

received on 13.10.2022 /28.10.2022.

Hon'ble NGT, (SZ), Chennai Orders dated 31.10.2022 in O.A.No.97

of 2021.

Additional Directions Order dated: 06.12.2022.

The Hon‘cle NGT, Chennal nas issued directions vide Order dated:

17.01.2023.

EPTRI, Hyderabad Study report dt.24.04.2023.

The Board Issued show cause notice to the industry on levy of

Fnvironmental Compensztion (EC) on 22.05.2023.

9. Hearing held on 13.06.2023.

10, Directions Issued cn 21.06.2023 ﬁ::r Levying of Environmental
Compensation.

11.The industry filed a WP No.18213 of 2023 before Hon’ble High Court
regarding Environmental Compensation Levied by the TSPCB.

12.The Rolling Task Force team inspectad the industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officials inspected the industry on
28.07.2023.

13.The Board received 2 complaint on twitter by 5rl
Panduchoppari@pzanduchoppari on 31.07.2023.

14.Hon'ble NGT, (SZ), Chennal Orders dated 24.08.2023 in O.A.No.97
of 2021.

15.The Hon'ble High Court vide order dt.01.11.2023 in W.P.Na.30285 of
2023,

16.Directicns issued on 13.09.2023.

17.The Hon'ble High Court vide order dt.01.11.2023 in W.P. No30282 of
2023.

18.Show Cause Notice No. NLG-85/TSPCB/UH-II/2023, Date:
05.12.2023.

19.R0O Nalgonda report dated 28.12.2033,

20.Dathiqudern Industrial Asscciation representation dated 03.01.2024.

21.Hearing held on 03.01.2024

CRIITE S 5=
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WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy.No.238,
Dhotigudem (V), Pachampally (M), Yadadri Bhuvnagiri District.

WHEREAS, vide reference 1* citad, the Board issued CFO&HWA to the industry on
15.01.2021 with a validity up to 30.11.2025.

WHEREAS, vide reference 2™ cited, the Board issued certain directions to the
industry on 02.03.2022, 14.07.2022 based on the complaints received by the Board.

WHEREAS, vide reference 3™ cited, CPCB issued fellowing directions to the Board in
connection with O.A No0.97 of 2021 filed by Sri Ravula Linga Swamy, S/o. Yadaiah
and Others, Anthammagudem Village, Pochampally Mandal, Yadadri Bhuvanagiri

District before Hon'ble NGT(S£), Chennai:

i. Telangana State Pollution Contral Board (TSPCB) shall direct M/s. Hazelo Labs Pvt Ltd
and other seven pharmaceutical industries in the area to submit time bound action
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plan for decontamination of soil, control of odour nuisance & VOC emission and
achievement of ZLD. :

i. TSPCB shall periodically review implementation of the action plan of all the units &

regularly monitor VOCs in ambient air to ensure the effective implementation.

ili. TSPCB shall get the study done in a time bound manner to determine the extent of

damage of soll; If any, and to provide the suitable remediation measures for effective
crop growth.

5. WHEREAS, vide reference 4" cited, the Hon'ble NGT vide Order dated 31.10.2022
issued following directions to the Board to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries:-

i. The CPCB has requestsd the Telangana State Pollution Control Board
(TSPCB) to direct all the Pharmaceutical industries in the area to submit
the time bound action plan for removal of contaminated sediments/soil
and control of VOC emission in ambient air as well as adequate pollution
control measures to achieve ZLD. The Telangana State Pollution Control
Board (TSPCB) was also directed to periodically review their action plan
and monitor the VOC in the area to ensure the effactive implementation.

ii. The Telangana State Polluticn Control Bozrd (TSPCB) to visit the industrial
area referred above and implement the directions given by the CFCB in
this regard and also assess the compensation for the alleged deliberate
violations found in the report.

fil. The Telangana State Pollution Contro! Board (TSPCB) also has to ensure
that these industries maintain the Ambient Air Quality (AAQ) and have
adequate control measures to achieve the ZLD. When these
Pharmaceutical Industries are capable of achieving the ZLD, why ne action
has been taken by the Telangana State Pollution Control Board (TSPCB)
for such violations till today has also to be reported.

6. WHEREAS, vide reference 5% cited, the Board issued further following additional
directions to the industry on 06.12.2022 based on the observation made ‘n the

CPCB report.

i. The Iindustry shall comply with the directions issued vide order dt:
14.07.2022.

ii. The industry shall submit time bound action plan within 3 days for
decontamination of soil, contrel of odour nuisance and VOC emission and
achlevement of ZLD as per the CPCE directions dt 19.09.2022.

ill. The industry shall provide IP cameras within one month to focus the entire
premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consulzation with RO, Nalgonda.

iv. The Board will farfeit the Bank Guarantee of Rs.2.0 Lakhs.

7. WHEREAS, vide reference 6™ cited, the Hon'ble NGT, Chennai vide Order dated:
17.01.2023 in O.A No.97 of 2021, issued following directions to the TSPCB:-

fit.

We would direct the Telangana State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samgles In surrounding industries and effluent flow as
per standard norms.

i. The CPCB observed that the ETP provided by the unit for treating LTDS and

HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.,

At the time of the CPCB committee visit, the unit's production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS guantity
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has 'nstalled @ new Zero Liquid Discharge
System with a2 capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - 1.
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iv. We direct the Telangana State Pollution gﬂ'ﬂﬂ%l Board to furnish the recordings
at-least from December 2022 till date as to the MEE condensate, HTDS and
LTDS which are connected online. Let the report also contain the water
bzlance, material balance data and energy audit conducted to ascertain
whether the effluents are treated in the manner suggestec.

v. The industry was directed to submit a time bound action plan within three
days for decontamination of sail, control of cdour nuisance and VOC emission
and achievement of ZLD as per the CPCB directions dated 19.09.2022.

vi. The additional report that may be filed by the Telangana SPCB should also
contaln (i) the water and soil analys's report from the respective labs, (ii) the
compliance report filed by the 6th respondent to the TSPCB, (iii) any further
action taken by the TSPCB for ncn-compliance or non-satisfaction of the
compliance and (iv) levy of any compensation fcr having polluted the water
and soil.

vil.Let the Telangana SPCB also state whether they have Imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first viclation or it can be enhanced for the
subseguent violations which would bring the industries under control from
polluting.

WHEREAS, vide reference 7'" cited, EPTRI, Hyderabad has submitted study report
dt.24.04,2023 on water & soil monitoring In Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
same were matched with the products and derivatives of all the 8 industries located

in the area.

WHEREAS, vide reference 87 clted, the Board Issued show cause notice to the
industry on levy of Environmental Compensation (EC) for violations and non-

compliances,

WHEREAS, vide reference 9" cited, the industry was reviewed In the Task Force
Committee meeting held on 13.06.2023. The representative of the industry and the
RO-Nalgonda have attended the meeting. Based on the recemmendations of the
Committee, the Board issued directons dt.21.06.2023 for levying Environmenta
Cctrrr.‘upensation (EC) of Rs. 51,80,000/- alang with ather directions vide reference
10™ cited.

WHEREAS, vide reference 11" cited, the industry have filed a Writ Petition
Ng.18213 of 2023 before Hon'ble High Court of Telangana praying the Hon'ble High
Court to declare the orders issued by the Respondent Board directing the petitioner
industry to deposit an amount towards Environmental Compensation without giving
any notice as arbitrary and irregular, contrary to law, without power and jurlsdiction
and set aside the same.

WHEREAS, vide reference 12" citec, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following non-
compliances were observed:

1. The housekeeping is poor &t the hazardous waste storage area, where the
process organics are stzbilized. The fumes and odour was observed at the
area.

2. The industry has stocred acd in the drums and kept on RCC ground,, acid
fumes were observed.

3. The industry is not segregating High TDS & Low TDS Effluents.

4. The industry has not provided TDS meter for HTDS effluent generation.

WHEREAS, vide reference 13" cited, the Beard received a complaint on twitter by
Sri  Panduchoppari@panduchoppari on 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panduchoppari regarding coloured water stagnation in the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.



14, WHEREAS, the industry has filed writ petition no. 18213 of 2023 before the Hon'ble
High Court regarding environmental compensation levied by the TSPCB vide order
dt.08.08.2023 in WP No0.18213 of 2023, disposed the case ordering as follows:

“for the afore-mentioned reasons, order dated:21.06.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is quashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner In
the explanation dated: 02.06.2023. Needless to state that the Board shall also
consider the fact that consent for operation was granted to the petitioner on
08.02.2023 as well as the fact that the petitioner was not a party to the order
dated: 17.01.2023 passed by National Green Tribunal in OA.No.87 of 2021. The
Board shall affortd and opportunity of hearing to the petitioner and shall by speaking
order conclude the proceeding Initiated in pursuance to show-cause notice dated;
22.05.20232 .It is mace clear that this court has not expressed any opinion on

merits of the matter.

15. WHEREAS, the above industry was reviewed in the Task Force Committee meeting
held on 07.08.2023. After detziled discussion, the Committee recommended to
inspect the Industry by the Task Force Committee Members and submit the status
report to the Board.

16. WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

i,  The industry is not operating the Biological ETP effectively as aeration tank
is not in stabllized condition with proper bio-culture,

ii. RO Plant was not functioning properly.

fii. Heavy fumes (HCL fumes) were observed from the production block-II
scrubber (pH was maintained as 13) thereby causing air pollution in the
surroundings. The Industry has to upgrade the double stage scrubbers to
triple stage scrubbers for cffective control of process emissions.

17. WHEREAS, vide reference 14" cited, the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enguiry Is to be conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

18. WHEREAS, vide reference 16™ cited you were given an opportunity of hearing before
the Task Force Committee during the meseting held on 28.08.2023. The complainants
& industry representatives (Virtually), RO-Nalgonda have attended the meeting.
Based on the recommendations of the committee, the following directions were
issued to your industry vide order dt.13.09.2023:

i The industry shall comply with all conditions stipulated in the
CFORHWA order issued by the Board scrupulously.

il The ndustry shall comply with all the conditions stipulated in the
directions Order dated: 30.05.2023.

iii. The industry shall pay the Environmental Compensation (EC) of
Rs.51,80,000/- as per the Hon'ble NGT Orders vide order
dated:21.06.2023, you are hersby directed to deposit an amount of
Rs.51,80,000/- (Rupees Fifty One Lakhs Eighty Thousand Only)
towards Ervironmental Compensation.

iv. The industry shall continuously operate ZLD system so as to treat all
the effluent and shall reuse all the treated effluent for plant needs and
shall maintain the records.

V. The industry shall maintain adequate bio-culture / MLSS in the
aeration tank to operate biological ETP effectively thereby reduce load
on the RO.

vi. The indust-y shall provide/maintain operate digital flow meters with IP
cameras to ZLD system & provide/ maintain IP camera at main gate
entrance. The industry shall provide / maintain PTZ camera to cover
ZLD & boiler area. All the cameras shall be connected tc the TSPCB
Server.

vil, The industry shall provide first runoff of rainwater & seepage collection
pit with proper bypass arrangement for free flow of subsequent rain
water (24 kL/acre). The collected contaminated rain water shall be
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pumped and stored in above gu?ﬁd level tank of adequate capacity
and the same shall be treated within the premises or send to CETP for

further treatment and disposal. *

vili. The industry shall provide digitzl flow meter for the first run off water
and shall treat In their ZLD / dispose to CETP for further treatment.

iX. The industry shall submit a fresh Bank Guarantee of Rs.12.0 Lakhs
towards compliance of the above directions for a period of one year

with In 2 week,

X, The industry shall recoup the Bank Guarantee of Rs.12.0 Lakhs
towards Bank Guarantee forfeited to the Board.

WHEREAS, the Task Force Committee Members inspected the industry on
04.11.2023 along with RO-Nalgondz 2nd the following non-compliances were

observed:

.  The industry has not paid Environmental Compensation of Rs.51,80,000/ as per
order dated 21.06.2023 & 13.05.2023.

ii. The RO system is not effective/adequate.

iii. The industry has provided shed for storage of drums. However, lot of drums
were stored openly.

iv. Spent solvent of about 400 drums were cbserved in the industry premises.
v. Severe ndour was nhserved near drums storage yard.

vi. The industry has not provided cover to the lye solution storage tank, which is
causing adour nuisance.

vii. HW organic residue drums were stored openly.

viii., During the Inspection, Ammonla compressor repair work is under progress
which is causing odour nuisance and burning of eyes.

ix. The industry Is not having shed for storage of Ash.

x. The industry has not sLbmitted Bank Guarantee of Rs.12.0 Lakhs to forfeit the
sdimea.

xi. As per the analysis reports the values of TDS & COD are very high (3,216 mg/
& 8,692 mg/!) in RO permeate and the values of TDS & COD are very high
(4,100 mg/l & 2,952 mag/l) in Cooling Tower of Reactor Jackets.

xii. The Board Officials conducted stack & Ambient Air Quality Monitoring on
14.11.2023. As per the analysis reports, the value of Suspended Particulate
Matter (SPM) (228 mg/Nm’agaisnt 115 mg/Nm?®) is exceeding the Board
standard.

WHEREAS, vide reference 15" cited, the industry filed W.P.no.30285 of 2023
challenging the order dt.13.09.2023 Issued by the Board directing to deposit
environmental compensation of Rs.51,80,000/-. The Hon'ble High Court vide order
dt.01.11.2023 disposed the writ petition stating that the petitioner has an
alternative efficacious remedy of filing an appeal to the Hon'ble NGT,

WHEREAS, vide reference 16™ dted, you were given an opportunity of hearing
before the Task Force Committee during the meeting held on 29.11.2023. The
complainants & industry representatives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, the Board issued Show
Cause Notice on 05.12.2023 for following reasons:

i Violating the Consent conditions & directions of the Board as
mentioned above.

il. Non-payment of Environmental Compensztion of Rs.51,80,000/- for
vialations.

ii. Mcn-submission of Bank guarantee of Rs.12 lakhs towards non-
compliance of Board conditions / directions.
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WHEREAS, vide reference 17 cited, the RO, Nalgonda submitted the report and
following observations were made:

1. Part payment towards 25% of actual Environmental compensation levied i.e.,
an amount of Rs. 12,95,000/-.

9. The Board received a complaint dated: 15.12.2023 from Srl Ravula Linga
Swamy (petitioner In OA No.97 of 2021) through mail alleging illegal
discharges from industries located in the Dothigudem area. The details of the

complaint is as given below:

I. The complainant challenged the report dt.22.11.2023 submitted by the
Board before the Hcn'ble NGT with observaticns stating that “During
inspection, no discharges were cbserved from the private respondent

industries”.

il. The complainant enclosed some pictures taken on 11.12.2023 cf the
area showing water stagnation, wetness elc.,.

3. Accordingly, the Board Officials Inspected the area on 19.12.2023 and
observed no discharges from the industries. Photographs submitted below.
The water stagnation / wetness shown in the pictures attached to the
complaint might be due to the rzins in the area due to Michaung cyclone
during the period 1% week-end of December.

WHEREAS, vide reference 18" cited, Dothigudem Industrial Association has
submitted representation stating that the Association Industries have paid the 1/4™
EC amount to the Board and remaining EC wlll be paid in 3 installments.

WHEREAS, vide reference 19" cited, you were given an opportunity for hearing
before the Task Force Committee of the Board during the meeting held on
03.01.2024. The Complzinants & industry representatives (Virtually), RO-Nalgonda
have attended the meeting.

L. The Committee noted the following non-compliances:

1. Part payment towards 25% of actual Environmental compensation levied
i.e,, an amount of Rs. 12,95,000/-.

2. Dothigudem Industrial Association has submitted representation stating
that the Association Industries have paid the 1/4"" EC amount to the
Board and remaining EC will be paid in 3 Installments.

II. During the meeting, the complainants informed that, smel nuisance and water
pollution from the industries Iocated in Dothigudem area.

III. The industry informed that, they have paid part of the EC amount as first
installment and remaining EC amount will be paid In three installments.

After detailed discussions, the committee recommended to consider the reguest of the
industry to exempt forfeiture of bank guarantee as most of the conditions are complied.
However, In case of further violation by tne industry the Board may be forfeit the bank
guarantee. The committee also recommended to issue direction orders with following
special condition:

« The Industry shall pay the remaining Environmental Compensation amount
within 06 months period.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue directions to comply within one month period:

1. The industry shall comgly with the directions issued by the Board including
the cond_itions stipulated in the CFO & HWA order.

2. The industry shall operate all air pollution control equipments effectively to
control air pellution and adour nuisance to the surroundings.
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These orders are issued under Section 31che Air (Prevention and Control of
Pollution) Act 1961 (as amerded by Act 47 of 1987).

The above mentioned directives shall be implemented by the industry, failing which
legal action wlill be initiated against your industry under Section 31(A) of the Air
(Prevention and Contrel of Pallution) Act 1981 (as amended by Act 47 of 1987)
directing closure of the industry in the interest of Public Health and Environment
without any further notice.

Sd/-
MEMBER SECRETARY
To,
M/s. Archimedis Laboratories (P) Ltd.,
Dothigudem (V), Pochampally (M),
Yadadri-Buvanagiri District.

Copy to:

1. The JCEE, TSPCB, ZO, RC Puram for information and necessary action.
2. The EE, TSPCEB, RO, Nalgcnda for information and necessary action
3. Concerned File.

[ T.C.F:B.Of/f

WALONIA
SFTlIar Environmental Engineer
%’ (Task Force - UH-IV)
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Order No.NLG-54/TSPCB/TF/HO/2024- \'\ A« Date:03.01.2024
guh: TSPCE - M/s. Brundavan Laboratories (P) Ltd., Yellagiri (V),
2t Choutuppal (M), Yadadri Bhauangiri District - Water (Prevention and

Control of Pollution) Act, 1974 (as amended by Act 53 of 1988) -
Extension aof Temporary Revacation of Clasure Order for a period of

- 0N JAN 100k Three Months - Orders Issued - Reg.

Ref: 1. CFO&HWA Order dt.13.01.2023 with validity up to 31.12.2027.

2. Closure Order No.NLG-54/TSPCB/TF/HO/2017-2131 & 2132,
dt.02.03.2022.

3. Temporary Revocation of Closure Order Mo, NLG-
S54/TSPCB/TF/HO/2017-161, Dt: 26.04.2022.

4. CPCB Letter No.F.No.B-29016/04/06/1PC-1/438, Dt.19.09.2022,
received on 13.10,2022 /28.10.2022. :

5. Hon'ble NGT, (SZ), Chennai Orders dated 31.10.2022 in O.A.N0.97 of
2021.

6. Extensicn of Temporary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2016, Dt: 06.12.2022.

7. The Hon'ble NGT, Chennai has issued directions vice Order dated:
17.01.2023.

8. EPTRI, Hyderabad Study report dt.24.04.2023.

9. The Board issued show cause notice to the industry on levy of
Environmental Compensation (EC) on 22.05.2023.

10.Directions issued on 21.06.2023 for Levying of Environmental
Compensation.

11.The industry filed a WP No. 19039 of 2023 before Hon'ble High Court
reqgarding Environmental Compensation Levied by the TSPCB.

12.The Rolling Task Force team inspected the industry on 17.06.2023 &
01.07.2023, The RO-Nalgonda Officials inspected the industry on
28.07.2023.

13.The Board received @ a complaint on twitter by  Sri
Panduchoppari@panduchoppari on 31.07.2023.

14.Hon'ble NGT, [SZ), Chennal Orders dated 24.08.2023 in 0.A.N0.97 of
2021,

15.Hon'ble NGT, (SZ), Chennai Orders dated 03.11.2023 in O.A.No.15 of
2022,

16.Extension of Temporary Revocation of Closure Order No.NLG-
54/TSPCB/TF/HO/2023, Dt: 13.09.2023.

17.The Hon'ble High Court vide order dt.01.11.2023 in W.P.No30D282 of
2023.

18.5how Cause MNotice No. NLG-85/TSPCB/UH-IL/2023, Date:
05.12.2023.

19,.RO Malgonda report dated 28.12.2023.

20.Dothigudem Industrial Association represcntation dated 03.01.2024,

21.Hearing held on 03.01.2024.

b

WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy
Sy.Nc.238 & 239, Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District.

WHEREAS, vide reference 1% cited, the Board issued CFO&HWA order
dt.13.01.2023 with a validity period up to 31.12.2027.

WHEREAS, vide reference 2™ cited, the Board Issued Closure order to the industry
on 02.03.2022 for non compllance of the Board directions / Consent conditions and

causing pollution In the surrounding aresa.



4., WERHEAS, vide reference 3™ cited, the Board issued Temporary Revocation of
Closure Order to industry on 26.04.2022 for a period of Three months with certain
directions to comply.

5.  WHEREAS, vide reference 4" cited, CPCB Issued fellowing directions to the Board
in connection with O.A No.97 of 2021 filed by Sri Ravula Linga Swamy, 5/0. Yadaiah
and Others, Anthammagudem Village, Pochampally Mandal, Yadadri Bhuvanagiri
District before Hon'ble NGT(SZ), Chennai: :

i, Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo Labs Pvt Ltd
and other seven pharmaceutical Industries in the area to submit ime bound action
plan for decontamination of soil, control of odaur nulsance & VOC emission and
achievement of ZLD.

ii. TSPCB shall periodically review implementation of the action plan of all the units &
regularly monitor VOCs in ambient air to ensure the effective Implementation.

iii. TSPCB shall get the study done in a time bound manner to determine the extent of
damage of soil; if any, and to provide the suitable remediation measures for effective
crop growth.

6. WHEREAS, vide reference 5™ cited, the Hon’ble NGT vide Order dated 31.10.2022
issued following directions to the Board to Implement the directicns given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
violations by the industries.-

i. The CPCB has requested the Telangana State Pollution Control Board
(TSPCB) to direct all the Pharmaceutical industries in the area to submit
the time bound action plan for removal of contaminated sediments/soil
and contral of VOC emission In ambient air as well as adequate pollution
control measures to achieve ZLD. The Telangana State Pollution Contral -
Board (TSPCB) was also directed to periodically review their action plan
and monitor the VOC in the area to ensure the effective implementation.

ii. The Telangana State Pollution Control Board (TSPCB) to visit the industrial
area referred above and implemant the directions given by the CPCE in
this regard and also zssess the compensation for the alleged deliberate
violations found in the report.

ili. The Telangana State Pellution Control Board (TSPCB) also has to ensure
that these industries maintain the Ambient Air Quality (AAQ) and have
adequate control measures to achieve the ZLD. When these
Pharmaceutical incustries are capable of achieving the ZLD, why no action
has been taken by the Telangana State Pcllution Control Board (TSPCB)
for such violations till today has also to be reported.

7. WHEREAS, vide reference 6" cited, the Board issued further extension of
temporary revocation of closure order with following additional directions to the
industry on 06.12.2022 based on the observation made in the CPCB report.

i.  The industry shall submit time bound action plan within 3 days for
decontamination of soil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

il.  The industry, shall comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously.

iii. The industry shall maintain records on source of starting raw material /
Intermediates for each product-wise and shall submit the consolidated
records to the Reglonal Office, Nalgonda every month along with invaice
copies of the starting raw materials cutsourced.

iv.  The Industry shall continue to segregate the effluents into HTDS and LTDS.

v. The industry shall regularly operate the New ZLD system for treatment of
effluents. The HTDS effluents shall be treated in stripper, MEE and ATFD. The
condensate & LTDS effluents shall be treated in Biolegical ETP followed RO
system and treated effluents shzll be reused in the plant. The RO rejects shall
be sent to MEE for forced evaporatian.
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vil.
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Xviii.

The industry shall install & maintain online TDS meter for HTDS effluent
generation and connect the same to TSPCE server.

The Industry shall connect & maintain the IP camera pravided to the LTDS
effluents digital flow meter to the TSPCB server.

The industry shall provide first run off rain water & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24
kL/acre). The collected contaminated rain water shall be pumped and stored

in above ground level tank of adequate capacity and the same shall be
treated within the premises or send to CETP for further treatment.

The industry shall not discharge any effluent/ leakages / spillages / seepages
etc. within the premises and outside the industry premises under any
circumstances.

The industry shall store drums containing raw material / in process goods /
MLs /spent solvents / wastes etc., on the concrete platform.under covered
shed with dyke walls & proper leachate collection system and the industry
shall not store drums openly on ground.

The industry shall collect & store the hazardous waste in zn elevated closed
shed with impervious lining and leachate collection system. The industry shall
dispose the Hazardous Waste regularly in accordance with the CFO&HW order
and shall not store beyond 20 days.

The industry shal contiruously operate the online monitoring system
provided to the HTDS, LTDS & RO permeate as per the directions of CPCB and
shall ensure continuous datz transmissicn to the TSPCB server,

The industry shzll provide & maintain operate IP cameras at main gate
entrance and shall be connected to the TSPCB Server.

The industry shall not use any fexicle pipelines within the premises for
transfer of effluents / wastewater. All the effluent conveying pipe lines shall
be fixed.

The industry shall not use effluents or any waste water in cooling towers and
shall check the guality of the cooling circulation water regularly.

The industry shall maintain proper housekeeping within the premises.

The industry shall provide [P cameras within one month to focus the entire
premises duly covering ZLD area, boiler stack and entire boundary of the
plant in consultation with RC, Nalgonda.

The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.

8. WHEREAS, vide reference 7" cited, the Hon'ble NGT, Chennai vide Order dated:
17.01.2023 in O.A No.S7 of 2021, Issued following directions to the TSPCB:-

I

We would direct the Telancana State Pollution Control Board te join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as
per standard ncrms.

The CPCB observed that the ETP provided by the unit for treating LTDS and
HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.

At the time of the CPCB committee visit, the unit's production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS quantity.
of 3.5 KLD. Hence, the existing ZLD system is adequate to treat the effluents
generated. However, the industry has installed a new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - 1.

. We direct the Telangana State Pollution Control Board to furnish the

recordings at-least from December 2022 till date as to the MEE condensate,
HTDS and LTDS which are connected online. Let the report also contain the
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water balance, material balance data and energy audit conducted to ascertain
whether the effluents are treated in the manner suggested.

v. The industry was directed to submit a time bound action plan within three
days for decontamination of soil, control of odour nuisance and VOC emission
and achievement of ZLD as per the CPCB directions dated 19,09,2024.

vi. The additional report that may be filed by the Telangana SPCB should also
contain (i) the water and soll analysis repo-t from the respective labs, (ii) the
compliance report filed by the 6" respondent to the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (iv) levy of any compensation for having polluted the water
and soll.

vil. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first violation or it can be enhanced for the
subsequent viclations which would bring the industries under control from

polluting.

WHEREAS, vide reference 8 cited, EPTRI, Hyderabad has submitted study report
dt.24.04.2023 on water & soil manitoring in Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
same were matched with the products and derivatives of all the 8 industries located

in the area.

WHEREAS, vide reference 9" cited, the Board issued show cause notice to the
industry on levy of Environmental Compensation (EC) for violations and non-
compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Nalgonda have attended
the meeting. Based on the recommendations of the Committee, the Board issued
directions dt.21.06.2023 for levying Environmental Compensation (EC) «of
Rs.45,00,000/- alorg with other directions vide reference 10" cited.

WHEREAS, vide reference 11" cited, the industry have filed a Writ Petition No.
19036 of 2023 before Hon’ble High Court of Telangana praying the Hon'ble High
Court to declare the orders Issued by the Respondent Board directing the petitioner
industry to deposit an amount towards Environmental Compensation without giving
any notice as arbitrary and irregular, contrary to law, without power and jurisdiction
and set aside the same.

WHEREAS, vide reference 12 cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following non-
compliances were observed:

k The industry has to improve housekeeping at HTDS circulation tank.

il Odour was observed within the industry premises it may lead to
surrounding areas du-ing the wind flow.

iii. The industry has not submitted latest LDAR status report.

WHEREAS, vide reference 13" cited, the Boarc received a complaint on twitter by
Sri Panduchoppari@®panduchoppari on_ 31.07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri Panduchoppari regarding ccloured water stagnation in the Dothigucem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.

WHEREAS, the Hon'ble High Ceourt vide order dt.08.08.2023 in WP Nec. 19039 of
2023,disposed the case crdering as follows:

"Eor the afore-mentioned reasons, order dated 21.06.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is quashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanation dated 02.06.2023. Needless to state that the Board shall also
consider the fact that consent for operation was granted to the petitioner on
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08.02.2023 as well as the fact that the per was not a party to the order dated
17.01.2023 passed by National Green Tribunal in 0.A.No.87 of 2021, The Board
shall afford an opportunity of hearing to the petitioner and shall by a speaking order
conclude the proceeding initiated in pursuance to show cause potice dated
22.05.2023. It is made clear that this Court has not expressed any opinion on

merits of the mari‘e_.-*".

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
07.08.2023, After detailed discussion, the Committes recommended to Inspect the
industry by the Task Force Committee Members and submit the status report to the

Board.

WHEREAS, the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

i. The industry has provided two stage scrubber for HTDS collection tanks with
dome. But, during the inspection, scrubber was nat in operation causing odour

nuisance to surroundings.
ii. The industry has stored hazardous waste, and there was |ot of odour.
iii. Odour was observed at MEE & ETP area.

iv. The industry has not provided shed for storage of Coal ash. The industry’s
representative Informed that they will construct the shed for ash storage.

WHEREAS, vide reference 14" cited the Hon'ble NGT stated that pursuant to the
order of the Hon’ble High Court which has remitted the matter to the TSPCB, fresh
notice and enquiry is ta he conducted and accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise.

WHEREAS, vide reference 15" cited, O.A No.15 of 2023 was filed by Sri Gummi
Narender Reddy against pollution being caused by the industry before Hon'ble NGT
Chennai. The Hon'ble NGT vide order dated:03.10.2023 has taken on record that
the TSPCE has imposed Environmental Compensation of Rs.25,00,000/- against the
industry. Further, it was also stated that even hefore recovery of the same, the
power supply to the respondent incdustry was restored.

WHEREAS, vide reference 16 cited, you were glven an opportunity of hearing
before the Task Force Committee during the meeting held on 28.08.2023. The
complainants & industry representatives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of tha committee, extension of tempaorary
revocation of closure order for a period of 3 manths i.e., up to 31.10.2023 with the
following directions were issued to your industry vide r.un:ler dt.13.09,2023:

i The industry shall comply with all conditions stipulated in the
CFO&HWA order Issued by the Board scrupulously.

il. The industry shall comply with all the conditions stipulated in the
Extension of Temporary Revocation of Closure Order dated:
26.06.2023.

ili. The industry shall pay the Environmental Compensation (EC) of
Rs.45,00,000/-.

iv. The industry shall continuously operate ZLD system so as to treat all
the effluent and shall reuse all the treated effluent for plant needs and

shall maintain the records.

V. The industry has provided aeration tanks for Biological ETP. No
biological culture / b5acteria (MLSS) is developed in aeration tank.
Hence, the industry is not operating the Biclogical ETP effectively as
aeration tank Is not in stabllized condition with proper bio-culture,

wvi, The industry shall provide/maintain operate digital flow meters with IP
cameras to ZLD system & provide/ maintain IP camera at main gate
entrance. The industry shall provide / maintain PTZ camera to cover
ZLD B boller area. All the cameras shall be connected to the TSPCE

Server,



vii.  The industry shall provide first runoff of rainwater & seepage collection
pit with proper bypass arrangement for free flow of subsequent rain
water (24 kl/acre). The collected contaminated rain water shall be
pumped and stored in above ground level tank of adequate capacity
and the same shall be treated within the premises or send to CETP for
further treatment and disposal.’

vili. The Industry shall provide digital flow meter for the first run off water
and shall treat in their ZLD / dispose to CETP for further treatment.

ix. The industry shall submit a fresh Bank Guarantee of Rs.24.0 Lakhs

21. WHEREAS, the Task Force Committee Members inspected the industry on
04.11.2023 along with RO-Nalgonda and the following non-compliances were
observed:

1

iv.
vl
vi.

Vi

viii.

The industry has not paid Environmental Compensation of Rs.45,00,000/ vide .
order dated 21.06.2023 & 13.09.2023.

During inspection, the scrubber attached to High TDS collection tank with
dome was not in operation.

The effluents in zerations tanks were observed in septic conditions and lot of
odour was observed in the plant premises.

The industry has not provided shed for storage of Coal ash.
The Industry has not conducted Leak Detection and Repair (LDAR) Study.
The industry has to shift the gate camera of internal gate to main gate.

The industry has not provided digital flow meter for the first run off water and
shall treat in their ZLD / dispose to CETP for further treatment.

The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs to forfeit
the same.

22. WHEREAS, you were given an opportunity of hearing before the Task Force
Committee during the meeting held on 29.11.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. During the
review following non-compliances were observed:

il.

.

vl

vii.

viil.

During inspection, the scrubber attached to High TDS collection tank with
dome was not in operztion.

The effluents in aerations tanks were observed in septic conditions and lot of
odour was cbserved in the plant premises.

The industry has not provided shed for storage of Coal ash.
The industry has not conducted Leak Detection and Repair (LDAR) Study.
The industry has to shift the gate camera of internal gate to main gate.

The industry has not provided digital flow meter for the first run off water and
shall treat In their ZLD / dispose to CETP for further treatment.

The industry has not paid Environmantal Compensation of Rs.45,00,000/ vide
order dated 21.06.2023 & 13.09.2023.

The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs to forfeit
the same.

23. WHEREAS, vide reference 18" cited, based on the recommendations of the
committee, the Board Issued SHOW CAUSE for the following reasons:

i Violating the Consent conditions & directions of the Board as
mentioned above.

ii. Non-payment of Environmental Compensaticn of Rs.45,00,000/- for
viclations.
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il Non-subomission of Bank rantee of Rs.24 lakhs towards non-
compliance of Board cond'tions / directions.

WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and
following observations were made:

1.

Part payment towards 25% of actual Environmental compensation levied i.e.,
an amount of Rs. 11,25,000/-.

Not submitted the Bank Guarantee of Rs. 24 lakhs to forfeit the same as per
the Board direction dt: 13.09.2023.

The Board officlals collected the samples from Production Block - B Cooling

tower. As per the analysis, the wvalues of TDS & COD are high
i.e,TDS - 2,542 mg/l and CQD - 3,108 mg/| .

The Board Officials conducted the Stack & AAQ Monitoring. As per the analysis
reports, the SPM value (118 mg/Nm3) In stack is slightly exceeding as per
the CFO standard (i.e., 115 mg/Nm3). The Board received a complaint
dated: 15.12.2023 from Sri Ravula Linga Swamy (petitioner in OA No.97 of
2021) through mail alleging illegal discharges from industries located in the
Dothlgudem area. The details of the complzaint is as given below:

i. The complainant challenged the report dt.22.11.2023 submitted by the
Board before the Hon'ble NGT with observations stating that "During
inspection, no discharges were cobserved from the private respondent
industries”.

ii. The complainant enclosed some pictures taken on 11.12.2023 of the area
showing water stagnation, wetness efc.,.

Accordingly, the Board Officials inspected the area on 19.12.2023 and
observed no discharges from the Industries. Photcgraphs submitted below.
The water stagnation / wetness shown in the pictures attached to the
complaint might be due to the rains in the area due to Michaung cyclone
during the period 1* week-end of December.

WHEREAS, vide reference 19' cited, Dothigudem Industrial Association has
submitted representation stating that the BG amount will be submitted to the Board

glong with the next payment of Environmental Compensation.

WHEREAS, vide reference 20" cited, you were given an opportunity for hearing
before the Task Force Commitsee of the Board during the mecting held on
03.01.2024, The Complainants & industry representatives (Virtually), RO-Nalgonda
have attended the meeting.

I.

II.

II1.

The Committee noted the following non-compliances:

1. Part payment towards 25% cf actual Environmental compensation levied
l.e., an amount of Rs. 11,25,000/-.

2. Not submitted the Bank Guarantee of Rs. 24 lakhs to forfeit the same as
per the Board direction dt: 13.09.2023.

3. The Board officials collected the samples fram Production Block - B Cooling
tower. As per the analysis, the values of TDS & COD are high
l.e.,TDS - 2,542 mag/l and COD - 3,108 mg/| .

4, Dothigudem Industrial Asscciation has submitted representation stating
that the BG amount will be submitted to the Board along with the next
payment of Environmental Compensation.

During the meeting, the complainants informed that, smell nuisance and water
poliution from the industries located in Dothigudem area.

The industry informed that, they have paid part of the EC amount as first
installment and remaining EC amount will be paid in three installments. They
will submit the bank guarantee along with next installmen: payment of EC.
The industry reguested the Board not to forfeit the bank guarantee as they
have complied with the directions/conditions of the Board.
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After detailed discussions, the committee recommended to consider the request of the
industry to exempt forfeiture of bank guarantee as most of the conditions are complied.
However, in case of further violation by the industry the Board may be forfeit the bank
guarantee. The committee also recommendezd to issue the Extension of Revocation of
Closure orders for a period of three months from the date of receipt of these orders
with following directions:

&7,

28.

29,

30.

« The industry shall pay the remaining Environmental Compensation amount
within 06 months period.
« The industry shall submit the BG of Rs.24.0 Lakhs within 2 months.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
within one month period: :

1. The industry shall comply with the directions issued by the Board including
the conditions stipulated in the CFO & HWA order,

2. The industry shall operate 2LD system including biclogical ETP effectively.

3. The industry shall pay the Environmental Compensation amount within 06
months period.

4. The industry shall submit the BG of Rs.24.0 Lakhs within 2 months.

5. The industry shall not carryout operations without valid revocation of closure
orders. Failing which the Board will be ccnstraint to take action against the
Industry.

WHEREAS, the TSSPDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Thres Months from the date of this order.

These orders are Issued under Section 33(A) of Water (Prevention and Control of
Pollution) Act, 1974 (as amended by Act 53 of 1988).

You are hereby directed to note that, should you misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
Section 33(A) of Water (Prevention and Control of Pollution) Act, 1974 (as amended by
Act 53 of 1988) without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Megistrate or Judicial Magistrate of the first class
under section 41(2) of Water (Prevention and Control of Pollution) Act, 1974 (as amended
by Act 53 of 1988), the punishment for which include imprisonment for a term which
shall not be less than one year six months and which may be extended to six years
with fine.

Sd/-
MEMBER SECRETARY

To,

M/s. Brundavan Laboratories (P) Ltd.,

Yellagiri (V), Choutuppal (M),
Yadadri Bhauangiri District.

Copy to:

1,
Z;

3.

The JCEE., Z.0., R.C.Puram for information and necessary action.
The Environmental Engineer, Regional Office, Nalgonda for information necessary
action.

Concerned file. '

//T.C.F.B.O//

OIS

Senidr Environmental Engineer
(Task Force - UH-IV)
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Ref: 1. CFO&HWA Order dt.13.01,2023 with validity up to 31.12.2027.

2. Closure Order No.NLG-54/TSPCB/TF/HO/2017-2131 & 2132,
dt.02.03.2022.

3. Temporary Revocation of Closure Order No.NLG-
54/TSPCB/TF/HO/2017-161, Dt: 26.04,.2022.

4. CPCB Letter MNo.F.No.B-29016/04/06/IPC-1/438, Dt.19.09.2022,
received on 13.10.2022 /28.10.2022.

5. Hon'ble NGT, (SZ), Chennai Orders dated 31,10.2022 in O.A.No.97 of
2021.

6. Extension of Tempcrary Revocation of Closure Order No.NLG-
47/TSPCB/TF/HO/2015, Dt: 06.12.2022.

7. The Horn'ble NGT, Chennal has issued directions vide Order dated:
17.01.2023.

8. EPTRI, Hyderabad Study report dt.24,04.2023.

9. The Board issued show cause notice to the industry on levy of
Environmental Compensaticn (EC) on 22.05.2023.

10.Directiors issued on 21.06.2023 for Levying of Environmental
Compensation.

11.The industry filed a WP No. 19039 of 2023 before Hon'ble High Court
regarding Environmental Compensation Levied by the TSPCB.

12.The Rolling Tesk Force team Inspected the industry on 17.06.2023 &
01.07.2023. The RO-Nalgonda Officials inspected the industry on
28.07.2023.

13.The Board received a complaint on twitter by 5ri
Panduchoppari@panduchoppari cn 31.07.2023,

14.Hon'ble NGT, {52), Chennai Orders dated 24.08.2023 in 0.A.No.97 of
2021,

15.Hon'ble NGT, (5Z), Chennai Orders dated 03.11.2023 in 0.A.No.15 of
2022,

16,Extension of Temporary Revocation of Closure Order No.NLG-
54/TSPCB/TF/H0/2023, Dt: 13.09.2023.

17.The Hon'ble High Court vide order dt.01.11.2023 in W.P.No30282 of

2023,
18.Show Cause Notice MNo. NLG-85/TSPCB/UH-II/2023, Date:

05.12.2023.
19.R0 Nalgonda report dated 28.12,2023.
20.Dothigudem Industrial Association representation dated 03.01.2024,

21.Hearing held on 03.01.2024.

O X

WHEREAS, you are operating Bulk Drugs manufacturing unit located at Sy
Sy.No.238 & 239, Dhotigudem (V), Pochampally (M), Yadadri Bhuvanagiri District.

WHEREAS, vide reference 1% cited, the Board issued CFO&HWA order
dt.13.01.2023 with a validity period up to 31.12,2027.

WHEREAS, vide reference 2™ cited, the Board issued Closure order to the industry
on 02.03.2022 for non compliance of the Board directicns / Consent conditions and

causing pollution in the surrounding area.
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4, WERHEAS, vide reference 3™ (ited, the Board issusd Temporary Revocation of
Closure Order to industry on 26.04.2022 for a period of Three months with certain
directions to comply.

5. WHEREAS, vide reference 4" cited, CPCB issued following directions to the Board
in connection with Q.A No.97 of 2021 filed by Sri Ravula Linga Swamy, 5/0. Yadaiah
and Others, Anthammagucem Village, Pochampally Mandal, Yadadri Bhuvanagiri
District before Hon'ble NGT(SZ), Chennal:

i. Telangana State Pollution Control Board (TSPCB) shall direct M/s. Hazelo Labs Pvt Ltd
and other seven pharmaceutical industries in the area to submit time bound action
plan for decontamination of soil, control of odour nuisance & VOC emission and
achieverment of ZLD.

i. TSPCB shall periodically review implementation of the action plan of all the units &
regularly menitor VOCs in amblert air to ensure the effective implementation.

iii. TSPCB shall get the study done in & time bound manner to determine the extent of
damage of soil; if any, end to provide the suitable remediation measures for effective
crop growth.

6. WHEREAS, vide reference 5% cited, the Hon'ble NGT vide Order dated 31,10.2022
issued following directions to the 3oard to implement the directions given by the
CPCB to the Board and also to assess the compensation for the alleged deliberate
viclations by the industries:-

i, The CPCB has requested the Telangana State Pollution Control Board
(TSPCB) to direct all the Pharmaceutical industries in the area to submit
the time bound action plan for removal of contaminated sediments/soil
and control of VOC emission in ambient air as well as adequate pollution
cantrol measures to achieve ZLD. The Telangana State Pollution Control
Board (TSPCB) was also directed to periodically review their action plan
and monitor the VOC in the area to ensure the effective implementation.

il. The Telangana State Pollution Control Board (TSPCB) to visit the industrial
area referred above and implement the directions given by the CPCB in
this regard and also assess the compensation for the alleged deliberate
violations found in the report.

iii. The Telangana State Pollution Contrel Board (TSPCB) also has to ensure
that these industries maintain the Ambient Air Quality (AAQ) and have
adequate control measures (o achieve the ZLD. When these
Pharmaceutical industries are capable of achieving the ZLD, why no action
has been taken by the Telangana State Pollution Control Board (TSPCB)
for such violations till today has also to be reported.

7. WHEREAS, vide reference 6" cited, the Board issued further extension of
temporary revocation of closure order with following additional directions to the
industry on 06.12.2022 based on the observation made in the CPCB report.

i.  The industry shall submit time bound action plan within 3 days for
decontamination of soil, control of odour nuisance and VOC emission and
achievement of ZLD as per the CPCB directions dt 19.09.2022.

ii.  The industry shall comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously.

iii. The industry shall maintain records on source of starting raw material /
Intermediates for each product-wise and shall submit the consolidated
records to the Recional Office, Nalgonda every month along with invoice
coples of the starting raw materizls outsourced. '

iv. The industry shall continue to segregatz the effluents into HTDS and LTDS.

v. The industry shall regularly cperate the New ZLD system for treatment of
effluents. The HTDS effluents shzll be treated in stricper, MEE and ATFD. The
condensate & LTDS effluents shall be treated in Biolegical ETP followed RO
system and treated effluents shall be reused in the plant. The RO rejects shall
be sent to MEE for forced evaporation.



vi.

vii.

wiii.

x|

xii.

xiif.

*iv,

xV.

®wi.

xwvii.

xwlil.
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The industry shall install & maintalmonline TDS meter for HTDS effluent
generation and connect the same to TSPCB server.

The industry shall connect & maintain the IP camera provided to the LTDS
effluents digital flow meter to the TSPCB server.

The industry shall provide first run off rain water & seepage collection pit with
proper bypass arrangement for free flow of subsequent rain water (24
kL/acre). The collected contaminated rain water shall be pumped and stored
in above ground level tank of adsquate capacity and the same shall be
treated within the premises or send to CETP for further treatment.

The industry shall not discharge any effluent/ leakages / spillages / seepages
etc. within the premises and outside the industry premises under any
circumstances.

The industry shall stare drums containing raw material / in process goods /
MLs /spent sclvents / wastes etc., on the concrete platform under covered
shed with dyke walls & proper leachate collection system and the industry
shall not store drums openly on ground.

The industry shall collect & store the hazardous waste in an elevated closed
shed with impervious lining and |leachate collection system. The industry shall
dispose the Hazardous Waste regularly in accordance with the CFO&HW order
and shall not store beyond 90 days.

The industry shall continucusly operste the online monitoring system
provided to the HTDS, LTDS & RC permeate as per the directicns of CPCB and
shall ensure continuous data transmission to the TSPCE server.

The industry shall provide & maintain operate IP cameras at main gate
entrance &and shall be connected to the TSPCE Server,

The industry shall not use any flexible pipelines within the premises for
transfer of effluents / wastewater. All the effluent conveying pipe lines shall
be fixed.

The industry shall naot use effluents or any waste water in cooling towers and
shall check the quality of the cooling circulation water regularly.

The industry shall maintain proper housekeeping within the premises.

The industry shall pravide IP cameras within ane month te focus the entire
premises duly covering ZLD.area, boller stack and entire boundary of the
plant in consultation with RO, Nalgonda.

The Board will forfeit the Bank Guarantee of Rs.2.0 Lakhs.

8. WHEREAS, vide reference 7' cited, the Hon'ble NGT, Chernal vide Order dated:
17.01.2023 ir O.A N0.97 of 2021, issued following directions to the TSPCB:-

1.

We would direct the Telangarna State Pollution Control Board to join hands with
the accredited testing labs, if need be, to expedite the process to collect the
soil, water and plant soil samples in surrounding industries and effluent flow as
per standard norms.

The CPCB observed that the ETP provided by the unit for treating LTDS and
HTDS effluent is not adequate for meeting the ZLD System. Hence, the ETP
shall be revamped for effective performance.

At the time of the CPCB committee visit, the unit’s production levels are 50%
only and the generated effluents quantity was 4 KLD including both the HTDS
and LTDS against the permitted HTDS quantity of 4.52 KLD and LTDS quantity
of 3.5 KLD, Hence, the existing ZLD system is adequate to treat the effluents
generated, However, the industry has Installed @ new Zero Liquid Discharge
System with a capacity of 200 KLD in place of the existing system to treat
HTDS and LTDS effluent under Phase - 1.

We direct the Telangana State Pollution Control Board to furnish the
recordings at-least from December 2022 till date as to the MEE condensate,
HTDS and LTDS which are connected online. Let the report also contain the



10.

11

12,

13.

14,

water balance, material balance data and energy audit conducted to ascertain
whether the effluents are treated in the manner suggested.

v. The industry was directed to submit a time bound action plan within three
days for decontamination of soil, ccntrol of odour nuisance and VOC emission
and achievement of ZLD as per the CPCB directions dated 19.09.2022.

vi. The additional report that may be filed by the Telangana SPCB should also
contain (i) the water and soil analysis report from the respective labs, (i) the
compliance report filed by the 6™ respondent te the TSPCB, (iii) any further
action taken by the TSPCB for non-compliance or non-satisfaction of the
compliance and (iv) levy of ny compensation for having polluted the water
and soil.

vil. Let the Telangana SPCB also state whether they have imposed any
penalty/punishment on the respondent whenever there is a violation of any of
the conditions imposed by them and whether it can simply stop with invoking
the Bank Guarantee for the first viclation or it can be enhanced for the
subsequent violations which would bring the industries under control from

polluting.

WHEREAS, vide reference 8" cited, EPTRI, Hyderabad has submitted stucy report
dt.24.04.2023 on water & soil manitoring in Dothigudem industrial cluster. As per
the study report, certain bore wells are contaminated with the chemicals and the
same were makched with the products and derivatives of all the 8 industries located

in the area.

WHEREAS, vide reference 9" cited, the Board issusd show cause notice to the
industry on levy of Environmental Compensation (EC) for violations and non-
compliances.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
13.06.2023. The representative of the industry and the RO-Nalgonda have attended
the meeting. Based on the recommendations of the Committee, the Board issued
directions dt.21.06.2023 for levying Environmental Compensation (EC) of
Rs.45,00,000/- along with other directlons vide reference 10" cited.

WHEREAS, vide reference 11" cited, the industry have filed a Writ Petition MNo.
19039 of 2023 before Hon'ble High Court of Telangana praying the Hon'ble High
Court to declare the ordere issued by the Respondent Board directing the petitioner
industry to deposit an amcunt towards Environmental Compensation without giving
any notice as arbitrary and irregular, contrary to law, without power and jurisdiction
and set aside the same.

WHEREAS, vide reference 12" cited, the Rolling Task Force Team inspected the
industry on 17.06.2023 & 01.07.2023 and certain observations were made and the
RO-Nalgonda Officials inspected the industry on 28.07.2023 and the following naon-
compliances were observed: :

s The industry nas tc improve housekeeping at HTDS circulation tank.

il, Odour was observed within the industry premises it may lead to
surrounding areas during the wind flow.

iii. The industry has not submitted latest LDAR status report.

WHEREAS, vide reference 13" cited, the Board received a complaint on twitter by
Sri Panduchoppari@panduchoppari on 31,07.2023 regarding coloured water
stagnation in the Dothigudem area. The Board also received the same complaint by
Sri_Panduchoppari regarding coloured water stagnation in the Dothigudem area
forwarded by the District Collector, Yadadri-Bhuvanagiri District.

15. WHEREAS, the Hon’ble High Court vide order dt.08.08.2023 in WP No. 19039 of

2023,disposed the case ordering as follows:

"For the afore-mentioned reasons, order dated 21.06.2023 passed by the Board
cannot be sustained in the eye of law. Accordingly, it is quashed and set aside. The
matter is remitted to the Board to consider the grounds taken by the petitioner in
the explanation dated 02.06.2023. Needless to state that the Board shall also
consider the fact that consent for operation was granted to the petitioner on
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k-

18.

19.

20.

15
08.02.2023 as well as the fact that the p%ﬂc)ner was not a party to the order dated
17.01.2023 passed by Nsztional Green Tribunal in O.A.No.27 of 2021. The Board

shall afford an opportunity of hearing to the petitioner and shall by a speaking order
conclude the proceeding initiated in pursuance to show cause notice dated
22.05.2023. It is made clear that this Court has not expressed any opinion on

merits of the matter”.

WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
07.08.2023. After detailed discussion, the Committee recommended to inspect the
industry by the Task Force Committee Members and submit the status report to the
Board.

WHEREAS; the Task Force Committee Members inspected the industry on
10.08.2023 & 11.08.2023 and the following non-compliances were observed:

i. The industry has provided twc stage scrubber for HTDS collection tanks with
dome. But, during the inspection, scrubber was not in operation causing odour
nuisance to surroundings.

ii. The industry hzs stored hazardous waste, and there was lot of odour.
iii. Odour was observed at MEE & ETP area.

iv. The incustry has not provided shed for storage of Coal ash. The industry’s
representative informed that they will canstruct the shed for ash storage.

WHEREAS, vide reference 14" cited the Hon'ble NGT stated that pursuant to the
order of the Hon'ble High Court which has remitted the matter to the TSPCB, fresh
notice and enqguiry is to be conducted end accordingly, the learned counsel seeks
further time. Let the matter be listed for completion of the said exercise,

WHEREAS, vide reference 15 cited, D.A No.15 of 2023 was filed by Sri Gummi
MNarender Reddy against pollution being caused by the industry before Hon'ble NGT
Chennai. The Hon'ble NGT vide order dated:03.10.2023 has taken on record that
the TSPCB has impased Environmental Compensation of Rs.45,00,000/- against the
industry. Further, it was also stated that even before recovery of the same, the
power supply to the respondent industry was restored.

WHEREAS, vide reference 16" cited, you were given an opportunity of hearing
before the Task Force Committez during the meeting held on 28.08.2023. The
complainants & industry representatives (Virtually), RO-Nalgonda have attended the
meeting. Based on the recommendations of the committee, extension of temporary
revocation of closure order for a period of 3 months i.e., up to 31.10.2023 with the
following directions were issued to your industry vide erder dt.13.09.2023:

i The industry shall comply with all conditions stipulated in the
CFO&HWA order issued by the Board scrupulously.

i The industry shall comply with zll the conditions stipulated in the
Extension of Temporary Revocation of Closure Order dated:

26.06.2023.

iil. The industry shall pay the Environmental Compensation (EC) of
Rs.45,00,000/-.

iv. The industry shzll continucusly operate ZLD system so as to treat all
the effluent and shall reuse all the treated effluent for plant needs and
shall maintain the records.

V. The industry has provided aeration tanks for Biclogical ETP. No
biological culture / bacteria (MLSS) is developed in aeration tank.
Hence, the industry is not operating the Biological ETP effectively as
aeration tank is not in stabilized condition with proper bio-culture.

vi. The industry shall provide/maintain operate digital flow meters with IP
cameras to ZLD system & provide/ maintain IP camera at main gate
entrance. The Iindustry shall provide / maintain PTZ camera to cover
ZLD & boiler area. All the cameras shall be connected to the TSPCB
Server.



vil.  The industry shall provide first runoff of rainwater & seepage collection
pit with oroper bypass arrangement for free flow of subsequent rain
water (24 kL/acre). The collected contaminated rain water shall be
pumped and stored in above ground level tank of adequate capacity
and the same shall be treated within the premises or send to CETP for
further treatment and disposal.’

vili. The industry shall provide digital flow meter for the first run off water
and shall treat in their ZLD / dispose to CETP for further treatment.

ix. The industry shall submit a fresh Bank Guarantee of Rs.24.0 Lakhs

21. WHEREAS, the Task Force Committee Members inspected the industry on
04.11.2023 along with RO-Nalgonda and the following non-compliances were
ohserved:

1.

vi.

vii.

viii.

The industry has not paid Environmental Compensation of Rs.45,00,000/ vide
order dated 21.06.2023 & 13.09.2023.

During inspection, the scrubber attached to High TDS collection tank with
dome was not in cperation.

The effluents in zerations tanks were observed in septic conditions and lot of
odour was observed in the plant premises.

The industry has not provided shed for storage of Coal ash.
The industry has not conducted Leak Detection and Repair (LDAR) Study.
The industry has to shift the gate camera of internal gate to main gate.

The industry has not provided digital flow meter for the first run off water and
shall treat in their ZLD / dispose to CETP for further treatment.

The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs to forfeit
the same.

22. WHEREAS, you were given an opportunity of hearing before the Task Force
Committee during the meeting held on 29.11.2023. The complainants & industry
representatives (Virtually), RO-Nalgonda have attended the meeting. During the
review following non-compliances were observed:

vil.

wiil.

During inspection, the scrubber attached to High TDS collection tank with
dome was not In operation.

The effluents in aerations tanks were observed in septic conditions and let of
odour was observed in the plant premises.

The industry has not provided shed for storage of Coal ash.
The industry has not conducted Leak Detection and Repair (LDAR) Study.
The industry has to shift the gate camera of internal gate to main gate.

The industry has not provided digital flow meter for the first run off water and
<hall treat In their ZLD / dispose to CETP for further treatment.

The industry has not paid Environmental Compensation of Rs.45,00,000/ vide
order dated 21.06.2023 & 13.09.2023.

The industry has not submitted Bank Guarantee of Rs.24.0 Lakhs to forfeit
the same.

23.  WHEREAS, vide reference 18" cited, based on the recommendations of the
committee, the Board issued SHOW CAUSE for the following reasaons:

i Violating the Consent conditiors & directions of the Board as
mentioned above.

iil. Non-payment of Environmental Compensation of Rs.45,00,000/- for
violations. '



24,

25.

26.

iil. Non-submission of Bank gua of Rs.24 lakhs towards non-
compliance of Board conditions / directions.

WHEREAS, vide reference 18" cited, the RO, Nalgonda submitted the report and
following observations were made:

by

Part payment towards 25% of actual Environmental compensation levied i.e.,
an amount of Rs, 11,25,000/-.

Not submitted the Bank Guarantee of Rs. 24 |akhs to forfeit the same as per
the Board direction dt: 13.09.2023.

The Board officials collected the samples from Production Block - B Coaling
tower. As per the analysis, the values of TDS & COD are high
i.e.,TDS - 2,542 mg/l and COD - 3,108 mg/| .

The Board Officials conducted the Stack & AAQ Monitoring. As per the analysis
reports, the SPM value (118 mg/Nm3) in stack is slightly exceeding as per
the CFO standard (lL.e., 115 mg/Nm3). The Board received a complaint
dated: 15,12.2023 from Sri Ravula Linga Swamy (petitioner in OA No.97 of
2021) through mail zlleging illegal discharges from Industries located in the
Dothigudem arez. The details cf the complaint is as given below:

iii. The complainant challenged the report dt.22.11.2023 submitted by the
Board before the Hon’ble NGT with observations stating that “During
inspection, no discharges were observed fram the private respondent
industries”.

iv. The complainant enclosed some pictures taken on 11.12.2023 of the area
showing water stagnation, wetness etc.,.

Accordingly, the Board Officials inspected the area on 19.12.2023 and
observed no discharges from the industrics. Photographs submitted below.
The water 51:agnatfnn / wetness shown in the pictures attached to the
complaint might be due to the rains In the area cue to Michaung cyclone
during the perlad 1* week-end of December.

WHEREAS, vide reference 19" cited, Dothigudem Industrial Association has
submitted representation stating that the BG amount will be submitted to the Board
along with the next payment of Environmental Compensation.

WHEREAS, vide referehn:e 20" dted, you were given an opportunity for hearing
oefore the Task Force Committze of the Board during the meeting held on
03.01.2024. The Complainants & industry representatives (Uirtuallv}, RC-Malgonda

have attended the meeting.

L.

I1.

III.

The Committee noted the following non-compliances:

1. Part payment towards 25% of actual Environmental compensation levied
i.e., an amount of Rs. 11,25,000/-.

2. Not submitted the Bank Guarantee of Rs. 24 lakhs to forfeit the same as
per the Board direction dt: 13.09.2023.

3. The Board officials collected the samples from Production Block - B Cooling
tower. As per the analysis, the wvalues of TDS & COD are high
l.e.,TDS - 2,542 mg/l and COD - 3,108 mg/I .

4. Dothigudem Industrial Association has submitted representation stating
that the BG amount will be submitted to the Board along with the next
payment of Environmental Compensation.

During the meeting, the complainants informed that, smell nuisance and water

pollution from the Industries located in Dothigudem area.

The industry informed that, they have paid part of the EC amount as first
installment and remzining EC amount will be paid in three instaliments. They
will submit the bank guarantee along with next installment payment of EC.
The industry requested the Board not to forfeit the bank guarantee as they
hzve complied with the directions/conditicns of the Board.
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30.

After detailed discussions, the committee recommended to consider the request of the
industry to exempt forfeiture of bank guarantee as most of the conditions are complied.
However, in case of further violation by the industry the Board may be forfeit the bank
guarantee. The committee also recommended to issue the Extension of Revacation of
Closure orders for a period of three months from the date of receipt of these orders
with following directions:

« The industry shall pay the remaining Enviconmental Compensation amount
within 06 months period.
« The industry shall submit the BG of Rs,24.0 Lakhs within 2 months.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issue Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months with the following directions to comply
within one month period:

1. The industry shall comply with the directions issued by the Board including
the conditions stipulated In the CFO & HWA order.

2. The industry shall operate all air pollution control equipments effectively to
control air pollution and odour nuisance to the surroundings.

3. The industry shall not carryout operations withaut valid revecation of closure
orders. Failing which the Board will be constraint to take action against the
industry.

WHEREAS, the TSSFDCL., Ltd., has been directed to restore the power supply to
your industry for a period of Three Months from the date of this order.

These directions are issued under Section 31(A) of the Air (Prevention and Control of
Pallution) Act 1981 (as amended by Act 47 of 1987).

You are hereby directed to note that, should you misuse these orders to operate the
unit vielating any of the conditions mentioned zbove, your unit will be closed under
Section 31(A) of the Air (Prevention and Control of Pollution) Act 1981 (as amended
hy Act 47 of 1987) without any further notice to you and you will also be liable for
prosecution in the court of Metropolitan Magistrate or judicial Magistrate of the first
class under section 37(1) of Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987), the punishment for which include imprisonment for a
term which shall not be less than cne year six +onths and which may be extended to
six years with fine.

sd/-
MEMBER SECRETARY

To,

M/s. Brundavan Laboratories (P) Ltd.,
vellagiri (V), Choutuppal (M),

Yadadri Bhauangiri District.

Co

1.

The JCEE., Z.0., R.C.Puram for information and necessary action.

. The Environmental Engineer, Regional Office, Nalgonda for informaticn necessary

actian.
Concerned file.

//T.C.F.B.O//

A~

Senjior Environmental Engineer
% (Task Force - UH-IV)
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e TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500
=== | PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631
'ﬁgﬁ? SANATHNAGAR, HYDERABAD - 500 018, VWebsite:tspcb.cgg.gov.in

BY REGD. POST WITH ACK. DUE

Order No.NLG-54/TSPCB/TF/HO/2024- \\\ - Date:03.01.2024

Sub: TSPCB - M/s. Brundavan Laboratories (P) Ltd., Yellagiri (V), Choutuppal
(M), Yadadri Bhauangiri District - Water (Prevention and Control of

.:_;Dﬁf#p /' Pollution) Act, 1974 (as amended by Act 53 of 1988) and Air [Preventiqn and
Contraol of Pollution) Act 1981 (&s amended by Act 47 of 1987) - Extension of

5 1AM VLt Temporary Restoration of Power Supply for a period of Three months -
Ba Orders Issued - Reg.

Ref : 1. Order No.NLG-54/TSPCB/TF/HO/2023, Dt: 13.09.2023.
2, Hearing held on 03.01.2024.
3. Order No.MLG-54/TSPCB/TF/HO/2024- , dt:03.01.2024.

O ok o ¥

In the 1% reference mentioned sbove, orders under section 33(A) of Water
(Prevention and Control of Pollution) Amerdment Act, 1988 & under section 31(A) of
Air (Prevention and Control of Pollution) Amendment Act, 1987 orders were directed to
TSSPDCL to restore the power supply for a period up to 31.10.2023 to M/s.
Brundavan Laboratories (P) Ltd., Yellagiri (V), Choutuppal (M), Yadadri
Bhauangiri District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board’s Task Force Committee meeting held on 03.01.2024. After careful consideration
of all the material facts of the case, it was decided to issue extension of temporary
revocation of closure orders for a period of Three Months. Accordingly the Board has
issued extension of temporary revacation of closure orders to the industry. A copy of
the extensian of temparary revocation of closure orders is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to extend the
power supply to M/s. Brundavan Laboratories (P) Ltd., Yellagiri (V), Choutuppal
(M), Yadadri Bhauangiri District for a period of Three Months from date of This
Order for carrying out the production activities. These directions are issusd under
section 33(A) of wWater (Prevention and Control of Pollution) Amendment Act, 1988 and
under section 31(A) of Air (Prevention and Control of Polluticn) Amendment Act, 1987.

sd/-
MEMBER SECRETARY

To,

The Superintending Engineer (Operations),

Telangana State Southern Power Distribution Company Ltd.,
Yadadri Bhuvanagiri District.

Co 1#H

1. The JCEE, Z£.0, R.C.Puram for information and necessary action.

2. The Environmental Engineer, Regional Office, Nalgonda for information and
necessary action.

3. Concerned file.

//T.C.F.B.Q/ /[

MU

nior Environmental Engineer
(Task Force - UH-IV)






